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(Sal a)
The 1ol Sabha met at Fleven of the Clock

{MR SLFAY ¥Rt 11 the Chair)

ORAL ANSWTRS 10 QUFSTIONS

R AT w1 woArd

*702 »t apdiaw fag swew qar
Wifegm o e 9 ag T O
gat w3 fr

(%) 7ar wredtr A fraw & T
IF & gafey A ¥ gond wewoqT
ATFTT ®T 71E aTeaTaq fear ¢,

(@) #av farw @ aveT ¥ amg g7
gayg ¥ 71§ amgetg §1 ¢ i afg g
A FEFT AT AR A

(m) =1 zw "ay & ghftea 9
7€ geqrf Ry &Y qrEeEFann & QT
¥ fAv qafe it ?

THE MINISTER OF 1AW AND
JUSTICE, AND PETROLFUM AND
CHEMICALS (SHRI H R GOKHAIT)
(a) 10C has extended ity wtivities for the
mmport of crude ol only to a lumited exfent
Fhe first opportunity for this came n 1970
when it arranged supply of crude oil tor
Cochin Refinery for two years from Octobe
1970 The JOC has recently arranged the
supply ol 5 lakh tonncs crude oil for the
Chittagong  Refinery of Bangla Desh

2

Currently 1t 15 10 the market for importing
crude ol to opeate the 3id Unit of its
Refinery at Birwng in the latter haif of this
veir The other public sector relinery at

Madias alrcidy has  contraclual  supply
arrangements  whueds the 3 foraugn oil
rehinas amport  cod  from  their own
sourees

(b) The IOC his kept the Government
tully infrrmied of 1t efforts in this regard

() Crude o1l v alieady beng imported
to the catent requ ted and no  difficulties are
envisaged I muntaming this position in
tutine

st werdtaw fag mew & wat wgrey
# suFar =rgar v av feaa afrsso-
AT A AvAm a1 frg | ety dw
FY oat aoars #1 & gy qferyvwemrr
¥ Arre gag ¥ qfvegraa § fav @t aw
Fg 47 qm 7Y i N7 faq a fade
a7 gfergrograrer 7 9ma fasft widr
grer a7 raifea A 7T Ao g
FHE A T Mt AT 3g faer-
T wraT & A qaArs ¥ 4

SHRI H R GOKHALI The hon
Member  15khed  about the Baraum refinery
The posttion with regard to the import of
cude s that we have four inland refineries
and five coastal refineries So  far as the
mland refinertes ire concerned  we have
tull supply from indigenous sources The
coastal refineries include the three forugn-
owntd companics in Bombay which are the
coastil retineries

With rugard to the Baraumi refinery as
1 have mentioned in the main answer to the
question there s shortige of crude for the
purpost ol reiching the capacity of one
million tonnes Tt 18 pioposed to commission
this unit on a crash basis by processing
unported ciude  This will enable the utih-
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sation of the capacity of this particular unit
at least to the extent of 50 per cent. Work
is on hand to modify the uuits and other
facilities so that the capacity of this refinery
can be increased by imported crude o1l from
22 to 3:4 million tonnes.

it wgrtaw fag mrew : srewer AT,
¥ weft wgew § wAar wgar ¢ v oaq
ay g= fraar axitfua = fagen & W
¥ gt X g feAmr @9 wvwad #
FeeT gaT ?

SHRI H. R. GOKHALE : Fiom the
information I have got, the crude oil which
is indigenous and which is used ir our inland
refineries is to the tunc of 7:2 million
tonnes. The refineries in the private sector
which include the foreign companies and
which have their own source of import of
crude have 7 72 mullion tonnes. The average
requirement of crude with the present 1efi-
mng capacity is to the tunc of 20 nullion
tonnes. Therefore the balance has got to be
imported.

SHRI K. LAKKAPPA : There was a
lot of criticism about the import of crude and
the country has not developed indigenous
sources nor could reconcile itself to the
price structure of the crude imported. Do
the Government still go by thedictates of the
Middle-east so far as import of crudc is
concerned or is the Government negotia-
ting the price structure of the crude ? What
is the reaction of the Government ?

SHRI H. R. GOKHALE : About the
first part of the question, I entirely agree
with the hon. Member that emphasis has
to be to improve indigenous souices of
crude. As the House knows while our pie-
sent capacities are limited, all efforts for
finding more sources of crude are made,
particularly in Gujarat and Assam at the
moment. We have every reason to think,
the way in which the work of drilling and
exploring crude is going on, that we should
be able to have a good supply of indigenous
crude in the near future. Even then ] agree
that as the demand increases, indigenous
crude will not be sufficient and imports will
have to ¢ontinye,
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The hon. Member therefore asked the
second ancillary question : what is the result
of the present arrangements regarding the im-
port of ciude by the three foreign oil compa-
mies. I shaic the anxicty of the hon. Member
and the House that on account ot the agree-
ments which have been made with the three
oil companies which, ncidentally, arc for
a peniod of 25 years, they aire  entitled to
bring in their own crude for refining in their
refinerics. It is also tiuc that on account of
the hne-up of petroleom producing and
exporting countrics, they have grouped them-
selves together and they have now got
themselves  1n a positon  to  dictate terms
and I have reason to think that the forign oil
compames also, who have their own assoc-
1ates Tor  supplying crude in India, lined-
up with them and the result 1s that we are
required to pay a higher price for crude.

1 entirely agrec that this isa very unsatis-
factory statc of affairs and the Government
15 taking all possible steps to see that these
prices do not go up and the Government
does not have to pay more for the import of
crude, particularly crude biought by the
foreign refinerics.

As to the third part of the question, we
are making attempts to obtain additional
supplies of crude from other parts, parti-
cularly the Gulf countries so that our im-
poits do not depend entirely on supply from
the present hinc-up of the oil producing and
exporting countries

SHRI P. VFNKATASUBBAIAH : May
I know whether the attention of the Minister
has been drawn to the fact that there is not
only a line-up of the associates and the oil-
suppling companies but there is a sort of
under-hand dealing even with regard to the
prices quoted and the prices at which they
are supplied ? If that is so, will the Govern-
nient go deeply into the matter so that such
undesirable things do not happen ?

SHRI H. R. GOKHALE : Once again I
have to revert back to the agreement because
the agreements say that they will import crude
oil on the basis of world market prices. The
excuse given is that there is a general harde-
ning of the crude prices at the moment. We
have reasons to think that this ‘hardening’
is only an excuse for charging more " prices
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for crude. Government is fully awaic of the
situation, as the hon. Member wanted to
know. But this is not the only factor
because the prices are fixed on the basis of
what are known as posted prices. The posted
prices are in a sense fictional because they
do not necessarily have any relation to the
actual price; they are fixed only for the
purpose of determining the tax, royalties, etc
which the producing countries charge. They
also pass on to us the increase on account of
the so called Joss to the oil producing
countries on account of dollar devaluation.
The Government is aware of all these and
therefore we are making attempts to see
that alternative sources of supply of crude
are found.

Effect of Drugs (Prices Control) Order
on the Growth and Develop-
ment of Drog Indastry

*703. SIIRT P. GANGADFB : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the opcration of Drugs
(Prices Control) Order has impeded the
growth and development of drug industry;
and

(b) whether no new drug has been put
in the market since the promulgation of the
order and if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALIE) :
(8) No, Sir.

(b) A number of new drugs have been
or are being put in the market since the
promulgation of the Drugs (Prices Coatrol)
Order, 1970. In addition, a large number
of new formulations of existing drugs have
also been marketed.

SHRI P. GANGADEB : Since there is
an urgency to make available life saving drugs
to the common man at rensonable prices,
may I know whether Government have taken
any decision to manufacture such items of
drugs to meet this demand ?

SHRI H. R. GOKHALE: There is a
constant watch kept on prices of drugs.

VAISAKHA 15,
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Looking at the fall 1n prices after the price
control order came into force, although the
fall 1s not uniform-—it ranges from 2 to §4
per cent in some cases—there is reason to
think that the conttol order has resulted in
prices betng brought down. It is a new order
and just a year or so has elapsed. Govern-
ment are watching the operation of this order.
Government is alive to the problem which
the hon. Member raised IDPL always keeps
in mind the necessity of producing those
drugs which necd to be supplied to the people
at cheaper rates.

SHRY P. GANGADEB: May 1 know
whether the Government have taken any
steps (a) to develop the indigenous know-how
thiough research and Jevelopment in drug
industry and (b) to prevent the problem of
spurious drugs, and if so, what are the steps
taken in these two matters ?

SHRI H. R. GOKHALE : Government
has been constantly cmphasising the need for
rescarch and  development, particularly in
indigenous manufacture of drugs. In fact,
that is onc of the handicaps which we are
facing in dealing with the forcign drug com-
panics, becavse as long as  the Indian drug
manufacturcrs do not develop their research
and development progiammes and obtain the
know-how indigenously which the foreign
companies have, we are to that extent operat-
ing under a handicap. There fore, I entirely
agree that reseach and dcvelopment must
receive the maximum priority and emphasis
is laid on that aspect of the matter,

SIIRY JYOTIRMOY BOSU : Will the
minister tell us in how many cases the price
control order has bcen violated and what
action has been taken by Government against
them ? In how many cases were the prices
charged higher than the prices fixed by
Government under the order ?

SHRI H. R. GOKHALE : 1 cannot give
the number of cases. It is an offence under
the price control order if prices higher than
those fixed under the order are charged.
Whenever any case has been brought to the
notice of Government, action, has been taken.
1 cannot give the number of cases because it
does not arisc out of this. But I can find out
the information and give it,
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SHRI PRIYA RANJAN DAS MUNSI :
In spite of the price control order, a com-
pany in India, Cyanamide India Limited of
the Lederle Group with an American colla-
borator, were bringing a new medicin¢ by
just changing the title but continuing the
same formulation and charging ncw prices,
saying it is a new medicine. Will the minister
probe into the affairs of this company and
find out why they are being ailowed to do
so ? What steps can Government take
immediately about this ?

SHRI H. R. GOKHALE : Whencver a
new drug is sought to be brought into the
market, a full scrutiny of the drag is made
and the price 1s determined. Thercfore, the
possibility may exist of an improper use so
as to circumvent the provisions of the price
control order and steps are taken from time
to time.

SHRI H. K. L. BHAGAT : Isit a fuct
that some of the drug manufacturing concerns
supplied fictitious data to the government
for fixation of prices ? If so, may I know
how many such concerns have given wrong
information ? Has any inquiry bcen con-
ducted and, if so, with what rcsult ?

SHR1 H. R. GOKHALE : Whatever data
may be supplied, they are accepted only after
enquiry.

SHRI INDRAIJIT GUPTA : 1s it permis-
sible under the Drugs (Prices) Control Order
for any concern to raise the prices of its
products over the prices which were prevail-
ing before this order came into force ? Is he
aware that one leading manufacturcr, namely,
Alembic have incrcased the prices of their
products to a level which was higher than
the level existing when this Order came inlo
force ?

SHRI H. R. GOKHALL : Thete is a
price fixation machinery which lays down
the principles on the basis of which the fixa-
tion of price takes place. [t is not a continu-
ing mechanism. The last onc was the Shah
Committee Report. On the basis of the Shah
Committee Report the prices were fixed. But
there is constant revicw. The Order did not
either enable or prevent the fixation of prices
again by the government. If 1t is a plausible
case, government may insist on the reduction

MAY 5.
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of the pricc. With regard to the specitic cuse
of Alembic, to which the hon. Member has
made a reference, T will have to get that
information.

SHRI INDRAJIT GUPTA : You can ask
for their printed cataloguc which gives the
comparative prices.

SHRI K. S. CHAVDA : Is it a fact that
under the Drugs (Prices) Contiol Order the
prce for the tablet Flagyl was fixed at 60
paisc for May & Baker while for Indian firms
for the same type of product of the same
standard quality the price fixed was 16 paise ?
1f <0, why should there be discrimination in
fixing reta] prices of identical drugs marketed
by futeign and Indian firms ? May 1 know
whether government want to revise the prices
of formulations marketed by foreign firms
by an independent authoerity other than the
high-powered piices committee ?

SHRI H. R. GOKHALE : How can 1|
answer questions about particular medicmes 7
There 1s a long list of drugs for which prices
are fixed. The question proceeds on the
assumption that they are identical drugs.

SHRI K, S. CHAVDA : Sir, 1 have put
a specific question. So, an answer should
come.

SHRI H. R GOKHALF : All that I cin
say is that I will obtiain the information and
place it on the Tablc of the House.

SHR1 G. VISWANATHAN : May I
know whether the Drugs (Prices) Control
Order is respected more in breach than in
observance ? 1 want to know why the govern-
ment is soft to those who violate this law.
Why are they not prosecuting all those firms
which arc violating the O:der in oder to
earn higher profits ?

SIIRI H. R. GOKHALE: There are so
many assumptions in the guestion,

SHRI G. VISWANATHAN : Why is it
that they are not prosecuting them.

MR. SPEAKER : The main question is
very limited in scope.
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SHRI G. VISWANATHAN : It is a
relevant supplementary.
MR. SPEAKER : I am sorry, it is not

very much relevant. The main question is
very general. You cannot go into prosecution
of individual firms in this question. If he
wants information, he can give notice of a
separate question. Now he is supplying infor-
mation.

SHRI G. VISWANATHAN : We are not
supplying information. We want information
from the Minister.

MR. SPEAKER : You give notice for it.

SHRI G. VISWANATHAN : This relates
to Drugs (Prices Control) Order, ,,

MR. SPEAKER : This is about the effect
of Drugs (Prices Controi) Order on the
growth and development of drug industry.
New you are asking about prosecutions.

SHRI INDRAJIT GUPTA : Mr. Viswa-
rathan has asked how many firms have been
prosecuted for violating this order. It is guite
relevant.

MR. SPEAKER :
the Question ?

Under which part of

SHRI INDRAJIT GUPTA : The Ques-
tion is about the operation of the Drugs
(Prices Control) Order. He has asked how
many firms have besen prosecuted for violat-
ing this Order.

MR. SPEAKER : Is the Minister able to
give it ?

SHRI H. R. GOKHALE : The Question
is, whether the operation of this Order has
impeded the growth and development of drug
industry. On that I have given full informa-
tion. Now, the question is asked as to how
many prosecutions have been launched under
the Order. If it is insisted upon, I can collect
the information and give it to the House.

MR. SPEAKER : That is what I have
told them. Next Question.

SHRI SHYAMNANDAN MiSHRA :
The Minister must be fully prepared for the

VAISAKHA 15, 1894 (SAKA)
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task. No question can be a single-point ques-
tion.

MR. SPEAKER : Let us see when you
are a Minister. I hope, I will be there when
you are a Minister. (Interruption)

SHRi G. VISWANATHAN : You will
like to continue as the Speaker even at that
time, Sir ?

MR. SPEAKER : No one knows.

Proposal to Extend Air Services to
Cities of Bihar and West Bengal

*704 KUMARI KAMLA KUMARI:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government propose to ex-
tend a‘r services to some other cities of Bihar
and West Bengal; and

(b) if so, the names of the cities ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). Indian Airlines bave no such
proposal at present, They are already operat-
ing services to Bagdogra, Calcutta and Cooch
Behar in West Bengal and Gaya, Patna,
Ranchi, Jamsbedpur and Muzaffarpur in
Bihar.

TN FAAT TR © qATHS fefegre
e gararT  fefezae #1 ot fas w0
F1 3T ATGHT fqame g 7

glo &t fa@g @ ST AT

sit T Araw m@at ;o SF &
far 1 qzar sfiw U= § @y FHFE WA
¥ fau g arak 9T T fame & fa
AFA F FeFIET { @ gfeaF Hev-
et feadg FT wg a1 -
atvar SifET S19 qrEq F1 FSFAES
AT F g 7

Tro Fur fag : g @97 ar Tdr wg
FFAT ZHIX 99 Ag) 3 AfFw aFq F
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doie ¥ wgay & fual & gmw & egr § o
IAF FT g Haw T I

ot 7o feite fag : @ Frgfee o
wa gr 5 - g ggvaw A
Wt qrf Ngen wfafea aad & Fa faa
T a ¥ o7 fedr Y fem ogad
qTE A, 39y garfwe w1 g7 glam
7 faadt & ek srmedr W dfend
TATATES &7 oY gAY Anfgd A€y v
T AT F7 Hel AL FAFAT, FATHR -
g7, feeet #faw @1 A7 A FE
frac s @ § ?

o wvi fag : wizm =9 ¥ Ao
g ardt &1 farz @A 93 &1 ggel
@A ag g f& gwl gw wErF R
aifed | s Y T F FW w5 A
IR RS Gl e i L
g0 a3z & f 2w it g =nfeq
qgteq aif ¥ 9T warw S At A
T g fF ag @l o ar 41 AW ganfee
IqH AC | - - - A T 99 B A 2
A9 F99 g9 57 97 fqaw 341

fada & s o

*705. ¥ro WHT I8 : F47 faw A
g T w FAT FY

(%) fata & g ad ag #1490
=0 faar a1 Ia¥ fA7 Fa1 9F & T
4, Al

(@) = 7z w1fw f&7 afvgia-
qraf 9T @ A srgeir ? :

THE MINISTER OF FINANCT (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).

A statement is laid on the 1able of the
House.

Statement

(a) The Buntish Government extended
4 loans aggiegating £ 54'5 million
(Rs. 103 4 croros) to India during

MAY §, 1972
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the financial year 1971-72. These
loans are o be repaid over a period
of 25 years inclusive of an initial
grace period of 7 years. They do not
carty intcrest or any other service
charge.

(b) The Briush aid consists of debt
relief, non-project imports and
project financing, including capital
goods mmports. The following pro-
jects are being financed under the
British aid.

1. Kandla/Kalol Fertiizer Project
of Indian Farmer’s Fertilizer
Cooperative Ltd, (1FFCO).

2. Tuticonin  Fertilizer Project of
M/s  Southein Petrochenucal
Industries Corporation (SPIC).

3. Mangalore Fertilizer Project of
M/s Mangalore Chemicals and
Feruhzers Ltd. (MC1 L).

4. Two bulk carriers for M/s Shi-
pping Corporation of India Ltd.
and

5. One Bulk-carrier for M/[s Scindia
Steam Navigation Co. Ltd.

o WHET SAE : FqT A GET R
faza aur wdifaface aad & W &t
M AzEaT € AT W gETC ¥ IaE
2T ¥ & 399 a1 1 s{ren-friTar &
aR aEA ¥ s aeg e ok ww
agraar ¥ gu fAiat s a3 @ § @
gEnT e wE?

SHR1 YESHWANTRAO CHAVAN:
That 1s a different matter. Really speaking,
when we talk about self-rehance, it also
means that we will have to make more cfforts
so that we do not depend upon aid. The
question is about factual information about
the aid that we rcceived last year. I have
given that information.

o} TrEE AW ;. # SAr |wgar
g f fom ofctommel & fog faea &
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weoy foar &, 97 afierre 9 sofy €
feafs ga gax qar & ?

W@ WREA . BAAA FABHAT
Aiwr 7 oY T g7 qearE WA AL E
AT QIITT ganm FI 97 A7 98 |

weq wdw A samifew weart qz gl

*706. =it = ¥+ qwi . Fav faw
| a8 qAF A I FA F

(%) wem sgw & @4 1971 F A
sasT sfgsrfoat 7 w99 & smr-
frr domat v g% H9radl F fAAM
ET 97 BT AR 4; 313

(@) =7 o & aftomeaeg fHamr
U o fEw gwv & qemdg oeq B
g

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) No premises of Commercial
establishments and their proprietors in
Madhya Pradesh were raided by the Income-
Tax Officers during 1971.

(b) Does not arise.

st gt @y awf ;W wPEw w0
IWT JG IEHD F AT dwA g
¥ qrar wrgar § 65 @ oag v Al
¢ fr sy & arfaarfral & ed-ms
#, 1971-72 ¥ Wex 530 ¥ & T A
W g, wmwye aife ¥ e W
& gargewr & frn oF A a@ar § 1 9€
A wrEer &1 & 1 3z fggeam 2w
fafate sagar § swvsE &1 sA9
frare staege & § 1 sF agt o AT
T wrEl Wy A aeafa & avy A
SATET 1T FPrARE WY e fvg AT
& st strgar § fr g ag a9 TR 7

SHRI K. R. GANESH : The fact as 1
have indicated, is that no premiscs of

VAISAKHA 135, 1894 (S4XA)
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commercial establishments and their prop-
rietors in Madhya Pradesh were raided by
the Income-Tax Officers during 1971. The
hon. Member has given some facts. Apart
from this, the Central Excise Department
conducted scarches in the premises of M/s.
Chunnilal Pannalal Nahta of Seoni and at
the residence of their partners, Nahta, and
seized cash amounting to Rs. 2 lakhs and
gold coins weighing 450-950 grams and
ornaments weighing 36 1'450 grams. As far
as cash is concerned, it was taken over by
the I. T. Department. Against the seizure,
the assessee hus gone to the Madhya Pradesh
High Court and the whole matter is sub
Jjudice there.

ot g wT anf : AL wgy AT F
T Y ot 1 v qur & 5 1971-72
# T A% agf BT 997 97 | TP HW
FY fomar s &1

AW ATW © AT AL T T |

st e A awl g e e
Afr faw &1 sawr aver aF forees
wife sqawe & wraw g wafe 25 a9
¥ 6§ A wravw & gEd WY
vAae wHifegn @A gy § 1 ag WY
4% & weEw § 1 g o faees anfew
HATET A § | TARI FATIA T AEHE
ot g7 AE guT &1 el ewy gAwW
3 a7 T |0 w9 1 gHY 9w gEe-
an izd § o f& St wwa & S
F@ & @k AR ¥ waf qg @ wwar ¥
o Segiv ATl T TIES § SAF wAY
¥ W@ gq §—

Aeaw wgEd : qwT g fafree
arga &t FE TARAGT A7 gy §, O
g @fsm, #fpa gofided & a8 5@
797 W19 AT qare qfed | sy ar
AT T @ &

ot g ww ami : &Y for w0 &
am foarr & e9% @dy § sy 9
gfF ¥ wawT & el Ty goY §
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a

#AT A% AIET H SAF  GAT 7 ATGY
wqat 937 gt & 1§ ag sAar Figar §
fr fom w17 GIFI I AYTUSE T AAFT
IR A F ATFT 9T ST AR §, @Y
ST wFR €217, Iyrfaay ST wEeql
arfg wer wgw & I T AU, A%
faa erarfeai & am & ot frnd £,
¥ AEFT 9T YT A |

MR, SPEAKER : There is a procedure
that when any Mcmber of the public comes
into the picture and allegations aic
made against him, he has no opportunity
to defend himself in this House and there-
fore it must be avoided. We have been
following this practice. You should have
asked whether some firms in  Awmritsar  are
there, instead of giving the allegation m
this House. Kindly sit down. You must
know the rules.

=t §& |7T qAT : qEAd, ALRT, I8
-4t 7 faww aqv g & Wmw Ay
AEYRT | I f7wmnd

ywaw wgEa : qarw A faers 7
Y Y ¥ §© ar faar )

SHRI K. R. GANESH : May I submit
to the hon. Member that I had indicated
that in 1970-71 onc scaich was made. The
hon Member has given some information.
If he had given this information to us with-
out raising it here, he would have done a
great service to the Income-tax Department.
By raising it here he wants the guilty persons
to escape, ,

off g @ awt ;YR Yar wwAar R
f& amet afgerd g7 AW & S
gra

MR. SPEAKER : You are bringing in
some member of the public without his
having any opportunity to defend himself;
this should be avoided; this does not have
good repercussions,

SHRI K. LAKKAPPA : The hon,
Member raised a question and rightly he
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was agitated over the matter. In Madhya
Pradesh there are several commercial establis-
menis who are hoarding money, keeping
black-inoney. 1 want to know whether this
Government will take the information on
this agitated matter, whether they will
enquire into the facts of the case, to see
whether these commercial cstablishments are
hoarding nwney, holding black-market
monev. I want to know whether this
Government will take such action as is
agitated upon so far as Madhya Pradesh
conimercial establishinents and their activities
are concerned |

SHRI K. R. GANESH : It is a very
simple question. Ie has given some infor-
iation, It will be useful to us.

SHRI K. LAKKAPPA . He has not
answered it.

MR. SPEAKLR : tle says, it1s a good
information you are giving.

SHRI K. LAKKAPPA : Whethes ths
Government will give such an  assurance to
take strict action against blackmarkcteers
m Mdhya Pradesh that is what I wanted to
kuow,

MR. SPEAKER : He is assuring you
about that.

s\ ato fo WA : FIH g7 F) fagrad
& fo aga & Y WA ®F uF 9gT a0
g goaq gg7 A o, Afew w Qe
Fag foogw so gy g Hug
arar argar g f& s darew gw A
®e ¥ 5T 6T 30 ¥ 98 w1gT oW,
FUF F1 g7 KT a0 79 G |

=t ®o Ao UMW : TET FHLAT |

st wnftea WaT : Hel wgEw A 1971
Hgo oy iy am § g fear §, @
f& awets swwat & qa@r g F 7
el 9T O HIT AT | ¥AT G AGY
g fr weg sk & wmw} afumifal A
w41 & wrew afawifeat w1 fod go wrd
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g9 & oqr ama & foar o ard §
feawa ardt &; afe gt, @t aar =aT ag
angear Farr £ agt v g €21% agmar

ST ST FIEA g A fawras v Sl
FT 13 7

SHRI K. R. GANESH : We do not
consider that the staff is inadequate. As has
already been stated, in 1970-71 there was
one search. In 1971-72 till April, we have
conducted about 8 searches.

HEAW WG © AT aF WeT G T
fa= 1 & sTFAT F) qva FET AT @Y
& AT AT B g7 HY A1q Far AT
AT

Facilities to High-Ranking Officers
amongst Pakistani POWs
in India

*707. SHRI INDRAJIT GUPTA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether, in some cases, Officers and
Jawans of the Indian Army have been madc
to give up their ‘“pukka” accommodation
in order to house the Pakistani POWs.
therein;

(b) whether high ranking Officers among
the P. O. Ws. are permitted to have social
intercourse Freely with their Indian counter-
parts; and

(c) whether General Niazi has been
provided with spzcial facilities at his perso-
nal request and if so, the nature thereof ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Some of the
vacant ‘pucca’ accommodation available in
Cantonments from where the troops had
moved out, has been utilised for housing
POWs.

(b) No, Sir.

(¢) No, Sir.

VAISAKHA 15, 1894 (SAKA)

Oral Answers 18

SHRI INDRAIJIT GUPTA: I would
like to know (a) whether it is a fact that in
some of the POW camps in the Jabajpur
region, perhaps because the Geneva Conven-
tion specifies certain norms of accommoda-
tion which have to be provided particularly
for the officers’ cadre ranks, our officers are
now living in tents, having had to vacate
their quarters for the officer POWs of the
Pakistani POWs and (b) whether Gen.
Niazi has asked for and has been provided
with  stenographic assistance because he
wants to write something or the other. I do

- not know whether it is his autobiography

or his evidence or what else.

SHRI VIDYA CHARAN SHUKLA : I
have already indicated that puwkka acco-
mmodation has been provided. As far as
Jabalpur is concerned, I shall have to find
out whether any of our officers had to be
moved out to provide accommodation to
some of the officer POWs, but subject to
correction, my present information is that
this is not a fact, but 1 shall confirm this.

Secondly, about stenographic assistance
to Gen. Niazi, some time back,—probably
he has to submit a written statement to a
tribunal iz Pakistan which is going into
their reverses in the recent war, he wanted
to hand over something in writing; there
also, | am speaking subject to correction
when I talk about the facilities that were
provided, but probably he was provided with
some Kkind of stenographic assistance to
make a statement for the tribunal which is
going into the question of reverses of Paki-
stan in the Indo-Pakistan war.

SHRI INDRAJIT GUZPTA : The hon.
Minisier is not quite sure of his facts.
Anyway, let him confirm it.

My second question is this. Obligations
under the Geneva Convention are naturally
reciprocal. I would like to know from
Governmeut whether they have satisfied
themselves, either through the International
Committee of the Red Cross or from their
own sources, whether the same type of
facilities conforming to the Geneva Conven-
tion, which we are providing for the POWs
here are being provided for our POWs who
are held in West Pakistan. Since I find that
Mr. Ennals, the Briush M? and former
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Minister has come out with a statement, and
he is reported to have said,~-in the press
that Mr. Bhutto is cquating the POWs in
our custody with those 4,00,000 Bengalis
who are stranded in West Pakistan, may I
know whether our Government know or
actually have found out what facilities are
being given to those people who are being
held in custody there, and whether they are
reciprocating the obligations under the
Geneva Convention which we are observing
here ?

SHRI VIDYA CHARAN SHUKILA :
We have tried to find this out from the
International Conmmittee of the Red Cross,
and so far we have had no adverse report as
far as this matter is concerned. But I must
caution the House that if we go by our
experience of the 1965 war, at that time,
very shabby treatment was meted out to our
prisoners of war in Pakistan whereas we had
treated them according to the Geneva
Convention. This time, we are making sure
of it again and again, and our only source
through which we can ensurc that our few
prisoners of war who arc in Pakistani hands
are given proper treatmentis the Inter-
national Committee of the Red Cross, and
we are doing that.

SHRI 8. M. BANERJEE : **

Production of Armour Recovery
Vehicles and Self-Propelled
Guus at Avadl Factory

*709. SHRI P. M. MEHTA : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Heavy Vehicle Faetory
at Avadi proposes to meet the Army's
requirements of Armour Recovery Vehicles
and Selfpropelled Guns; and

(b) if so, the targets fixed for annual
production ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) : (a) Yes, Sir.
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(b) No hard and fast targets can be
fixed in such matters,

SHRIP. M. MEHTA : Isita fact that
during the recent war with Pakistan, the
Heavy Vehicles Factory boosted its produc-
tion more than twice the normal ? Is it
ajso true that several industries have come
forward with offers to meet the demands of
the factory ? If so, what are their names
and will the requirements of the factory be
fully met ?

SHRI VIDYA CHARAN SHUKLA :
During the recent aggression by Pakistan,
this factory went all out and produced
according to schedule, Whatever spare
parts were needed by the armoured brigades
or armoured corps weie provided by the
factory. We are taking help from various
private parties for various non-critical and
sub-assembly items utilised in thc manufac-
turs of the Vijayanta Tank, T can mention
some names, Wheels India, Dunlop and
many others. I may also inform the House
that there is un augmentation project which
is going to augment production in this
factory in coming years.

SHRI P. M. MEHTA : 1 asked whether
the production was doubled.

SHRI VIDYA CHARAN SHUKLA : it
was not doubled, but it went en according
to schedule and met the target.

SHRI PRABODH CHANDRA : Are thc
foreing components in the Heavy Vchicles
Factory at Avadi much more than the foreign
components used by other private sector
firms manufacturing vehicles ?

SHRI VIDYA CHARAN SHUKLA :
No private sector firm js producing tanks
in the country; only Avadi is doing it.

SHRI PRABODH CHANDRA : Heavy
vehicles.

SHRI VIDYA CHARAN SHUKILA :
It is the other name for tanks.

**Expunged by the Chair,
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I may Inform the house that the indi.
genous components of Vijayanta arc more
than 65 per cent now; within a year or so,
they will be 85 per cent.

SHRI S. M. BANERIJEE : Since the
hon. Minister is aware that there a lockout
in thts factory and since a statement was
made by him the other day that a meeting
is being convened to resolve the dispute,,,

MR. SPEAKER : How does lockout
come here ?

SHRI S. M. BANERIJEE : How does
production take place if there 1s lockout ?

MR. SPEAKER : He
separatc question.

may table a

Ch 1 of Pr tion for
Stenographers

SHRI S. M. BANERIJEE: Will the
Minister of FINANCE be pleased to state :

(a) whether the post of Stenographer
during the Brnitish Regime was considered to
be much higher that than of Assistant;

(b) whether Government propose giving
some special consideration to the posts of
Stenographers who have no channel of pro-
motion which the Assistants enjoy to the
maximum extent; and

(c) if so, the outlines ol. the propusal ?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRIK.R.
GANESH) : (a) No, Sir.
(b) and (c). A statement giving the

information is Jaid on the Table of the
House,

Statement
‘The Central Secretariat Stenographers’

Service at present consists of the following
four grades :

Grade 111 Rs. 130-280.
Grade II Rs. 210-530.
Grade 1 Rs. 350(400)-770.

Selection Grade Rs. 350(500)-900.
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All posts in Grade I and Selection Grade
of the Scrvice aie filled by praaotion from

the lower grade on the basis of  merit with
due regard to seuority.,  Posts in Grade 11
ar¢ filled partly by direct recrustment

through U. P, S. C. competitive cxamination
(623%,) and partly by promotion of Grade
1T Stenogiaphers (25Y,) on the basis of
scnmornity subgect to the rejection of the unfit
and the 1emaming (1219,) through limited
departmental competitive examinations.

The Central Secretatsat Stenographers’
Service was reorganised with effect from
1.8.1969 as a result of which the promotion
prospects of members of the Service have
umproved by upward revision of Grade 1
scale, increasing the number of Grade 1
posts and introduction of a Sefection Grade.
The ofhcers m Sclection Grade of this
Service are ehgible for promotion to the
Grade of Under Sccretary along with Section
Officers of the Central Scctl. Service,  Assis-
tants are chgible for promotion to the post
of Section Officer n the scale of Rs. 350-900
which corresponds to the scale of Selection
Grade of the Central Sccretanat Steno-
graphers® Service.  Munistries have been ad-
vised 1o consider members of the Central
Secretaniat Stenogiaphers® Service for comi-
parable ex-cadre posts along with Central
Secretatiat Service/Central Sccretariat  Cleri-
cal Service officers.

SHRI S. M. BANLRIEL: Wil this
question be ultimately decided by  Govern-
ment ? Are Government going to take some
sort of umitorm decision 1egarding the steno-
graphers and theu tutuie ?

SHR1 K. R. GANLSH : Tiis matter
also 1s before the third Pay Comnussion.

SHRI S. M. BANERJEL * Since there is
disparity between stenographer and steno-
grapher wothing in the various departments,
1 would like to know whether this dispanty
will be removed before the Pay Commission
submits its report. {(Interruption) This has
nothing to do with the Fay Commission,
Sir. 1 would only request that the question
of granting Pension to MPs sliould also be
referred to the Pay Commission; not to
Mr. Pannalal Barupal.
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Foreign Aid during Fourth Plan

*711. SHRI K. BALATHANDAYU-
THAM : Will the Minister of FINANCE
be pleased to state :

(a) the total amount of forcign aid
received during the first three years of the
Fourth Five Year Plan; and

(b) the aid expected for the remaining
period of Fourth Plan ?

THE MINISTER OF FINANCE
(SHR!I YESHWANTRAO CHAVAN): (a)
The amount of foreign aid utilised during
the first thrce years of the Fourth Five Year
Plan is estimated to be Rs, 2425 crores.

(b) Commitments of cxierpal assistance
arc mad: only on annual basis and it is
therefore, not possible to anticipate the level
of assistance and its utilisation during the
last two years of the Fourth Plan,

SHRI K. BALATHANDAYUTHAM :
Will the Minister of Finance be pleased to
state the amount of foreign aid received
from western imperialist countries and the
aid received from sucialist countries and also
whether there is any reduction contemplated
in the future planning with regard to aid
from western countries 2 § would like to
know the break-up of the figuies.

SHRI YESHWANTRAO CHAVAN :
Could you kindly repeat the question ?

MR. SPEAKER : The tolal amount of
foreign aid.

SHRI K. BALATHANDAYUTHAM : I
would like to know the amount of foreign
aid reccived from  western  imperialist
countries and the aid received from the
socialist countries, Consistent with that, ]
would like to know whether they are con-
templatiog reduction of assistance from the
western imperialist countries when they plan
for the next year and the subsequent years,
or whether they are going to increase the
aid.

MR, SPEAKER : The Minister might,
for the information of the Members, send
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somec brochures rather than dealing with

this like that. (Jnrerruption)

SHR! K. BALATHANDAYUTHAM :
We must see the impact of their policies with
regaid 1o foreign aid, based upon self-
reiance. The Planning Minister said that
they are going to discontinue the aid from
western countries in the fourth Plan. I
would like to know whether there is any
impact in the ncxt year of our planning.

MR. SPEAKER : You are asking about
the fourth Plan and for factual information,
but the impact, of course, can be dealt with
later in a very elaboratc brochure.

SHRI K. BALATHANDAYUTHAM :
You may give an indication, whether it is
being reduced or not. 1do not want the
exact figures; 1 want to know whether it is
reducing or increasing.

SHR! YESHWANTRAO CHAVAN : As
a matter of lact, what matter is the net aid;
and about the net aid, il we sec the perfor-
mance of the last few years, it is gradually
reducing. That means, we ate dcpending
less and less on foreign aid as such. But
aid is sometimes certainly used also for debt
servicing and paymernt of interest. Naturally,
whatever commitments we have made during
the first, second and third five year Plans,
those payments are becoming due. For that
matter, certainly we are getting payments,
But actually, ultimately, if we see the net
aid that 1> required for the performance of
the Plan, it 1s gradually reducing.

SHRI SHYAMNANDAN MISHRA :
The hon. Minister is pleased to say that
there s reduction in aid. May I koow
whether tlus reduction is of our seeking or
it is becausc of the policies of the _foreign
Governoments.

SHRI YESHWANTRAO CHAVAN : |
think 1t 1s because of the growth and the
strength in the cconomy also. Certainly,
possibly if the other countries are insistent
in this direction, that is a different matter.
(Interruption)

SHRI SHYAMNANDAN MISHRA :
Whether you sought more aid and you are
getting less; that is the point.
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SHRI YESHWANTRAO CHAVAN
Not necessarily

SHRI SHYAMNANDAN MISIIRA
“Not necessarily ™ But we want to know
the position  What s the fact ?

SHRI YFSHWANTRAO CHAVAN
Ultimately, you can only get what they can
give  If 1s not that we ask more and they
give us  Natwally, so fa1 as giving and
taking 18 concerned, normally we gt what
they can give (Interiuption)

MR SPEAKER Order order

SHRI YFESHWANTRAO CHAVAN |
would like to say that in these matters, it 15
not right to think merely 1n terms of quan-
tittes  Really speaking the aid that we
seek for 1y ard in critica] arens of our  deve
loping sectors  We certainly  sometimes do
try and sometimes some countries do rus-
pond, and others do not  That cannot be
heiped But if they do not we do not wut
for it That 15 the point

SHRI TYOTIRMOY BOSU Mr
Chavan has taken us for a ride but T would
not go into details beciuse the time 1s
short  (Interruptions) What are the respec-
tive shares of the total aid received fiom the
followmng countries  Umitcd  States of
America, West Germany, United Kingdom
USSR, World Bank, in the first thice vears
of the Fourth Plan 7 Has the United States
decided to resume awd and, if so, the terms
ard conditions ?

SHRI YESHWANTRAO CHAVAN [
have got detailed information Countries
make pledges and agreements aie signed 1n
certain cases a little later because they
co ld confirm their commitments to con-
sorbum meetings after parlamentary action
For example, if the United States makes any
commtment i  consortium meetings, 1t
becomes final only when the Congress  gives

its approval  As J said, ] have got all sorts
of figures
MR. SPEAKER * There 1s not enough

fime for that Kindly send him those figures
later on,
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SHRT JYOTIRMOY BOSU  fhe second
pait of the question 15 whether the UUSA has
decided to resume ard and, 1f so, the terms

SHR1 YESHWANTRAO CHAVAN It
has not dectded to resume its mid yet

Operation of Boeing 747 Aircraft by
Air-India

*714 SHR1 C K CHANDRAPPAN
Will the Minustar of TOURISM AND CIVIL
AVIJATION be pi-ased to stite

(a) whether the operation of Boemg 747
by Au Talin has proved «ornomically bene-
fivial, and

(b) 1f s0, to what extent ?

THF MINISTER OF TOURISM AND
CiVI} AVIATION (DR KARAN SINGH)
(a) and (b) Aun-India inttoduced Bocing
747 aucr ft into its services with effect from
May, 1971 It 1s therefore too early to
really assess the impact of the introduction
ol this arcraft  The cost of opuation, per
scat mile of the Roemg 747 1s fess than the
Boeing 707 and 1t should theiefore prove to
be economiciv profitable

SHRI C K CHANDRAPPAN  1The
hon Mimstu his stated thit the cost of
operition o Jumbo 747 1s less than 707 and
1t 1s profitable  How far aic we able to st
passungers for all the thice Tumbo Jets whith
we have today ?

DR KARAN SINGH There has been
an encouraging 1:e in thi utibsation and
occupancy of these plancs  When we started
m May 1971 we started with a utilisation of
37 4 per cent and this his risen steadily in
March, 1972 to 58 pcu cen!, the overall
occupancy 1 quite encouraging and we hope
that this occupancy will contmue 10 rise

SHRI C K CHANDRAPPAN Is 1t
economcally justifiab’e to have one moie
Jumbo let in the near future ? Is the Govern-
meot mtending to transfer that plane to
Indian Atrlines as i« reported in the Press ?

DR KARAN SINOGH When we decided
to purchase Jumbos the whole project was
jooked upon in a composite manper When-
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ever you purchase a new type of plane, you
have got to have a viable fleet so that the
air services can be regularly kept up. So we
decided that four planes were the minimum
ficet that would be needed to have a viable
service, particularly across the North Atlantic
which is actually a heavy density route. Three
planes have been delivered already; the fourth
plane is coming soon. There was a report in
the Press that the fourth plane is being given
to the Indian Airlines; that is not correct.
However, optimum utilisation of the fleet of
both the corporations is something upon
which the Government is very keen. In other
words if there is surplus capacity in either of
the Airlincs, 1 do not want it to go empty
because that would be a national waste.
Therefore, we are already utilising part of
Air India’s surplus capacity within the coun-
try. If more of this is necessary, we will do
so in future,

SHRI N. K. P. SALVE : Air India is one
Government undertaking which has a thun-
dering reputation for its performance all over
the world. Therefore, it was disconcerting to
read that of late Air India is effecting some
economies on its flights because of the set-
back consequent on the purchase of 747
Jumbo Jets, May I know whether Air India
has suffered such an economic set-back and
is effecting economics which is deleterious
and detrimental to the reputation of Air
India ?

DR, KARAN SINGH : As the hon.
Member rightly said, Air India has built up
a very good reputation. In the first 18 years
of its operation from 1952 to 1971, it has
unique record of having made a profit every
single year. The total profits made during the
18 years are almost as much as Rs. 30 crores,
However, in 1971-72 the year which has
just ended and 1972-73, the year which has
Just begun, Air India will make a loss for
the first time. There are many factors res-
ponsible, When you buy a new type of plane,
naturally it is very expensive and you capnot
expect immediately to get all your money
back. There are varions other factors also
which have affected Air India’s profitability.
Keeping these factors in view certain econo-
mies have been introduced. I can assure the
hon. Member that the economies will not be
of a nature which will adversely affect Air
India in the long run, But necessarily in the
short run, we have bad to introduce some
economies in view of some adverse factors,
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MR, SPEAKER : Not by reducing the
hostesses.

ot vw wgTe qrey : gars avar A
srardisdiy wfqfoar & da & & qman
wvgar § fF et ag ar s wfafar
¥ gt @d @ e g—onfus efee &
d ¥ar wrefe ¥ 7 & ag ot am
wiga § & amaw w9 ¥ oW g agt
¥ TTHT &L AT 7 K T HY Ay ?

;Mo wot fag : szt % sfwnfiar
F 9w g, dar #7 wgr - fasw 18
aat ¥ qarT gfvegr 3 a3 wfon afdfeafat
¥ ooy HTIH! ISAAT @ AW R W
s v g famw g—aatfs @ @
el ¥ g ge we @ @ e
gfogay %7 W FAW FAT WA |

wgt aF gay gw & 95y §—ugl
¥ qegq aF o% GHC & Sag § 1 gk
sgral & fava § am s@ard § dw@d
g fr o7 &Y qrag W) gene Wy ¥
areeft agi & AR A WA AR e
T HFAT L | T TR & BHY 9T @ §
o wfus ¥ afgw sy o Q@ qardy
Arar g0

st T AL AT ;w9 ¥ 5 e
frar ax § ?

¥o woi fag : ag @ QT Ford A
arE §, ANT-AAT I F HAT-oreT R
g1

SHRI G. VISWANATHAN : In view of
the fact that we will have surplus capacity
after acquiring the fourth Jumbo, I want to
know whether he is connecting the flight
starting from Madras with the western coust
of U. S. l.e. California across the Pacific.

DR. KARAN SINGH : We have been
studying this question of fiying across the
U.S. but we found it is not likely to be
profitable. The competition from American
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carriers is 50 strong that I do not think it
will be worth-while for Air India to under-
take it.

Proposal to reduce the Prices of
Drugs for the Treatment of
Heart Patients

*715. SHRI PAMPAN GOWDA : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether there is any proposal under
the consideration of Government to reduce
the prices of drugs for the treatment of heart
patients; and

(b) the names of the companies which
have agreed to reduce the prices in this
regard 7

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM & CHEMICALS
(SHRI H. R. GOKHALE) : (a) and (b). Even
though no specific proposal in this regard
is presently under consideration, the prices
of some of the important cardiac drugs were
substantially reduced following the promul-
gation of the Drugs (Prices Control) Order,
1970. Some of the leading firms who have
thus reduced their prices are given below :

M/s. Warner Hindustan Ltd.

M/s. John Wyeth,

M/s. Hoechst Pharmaceuticals Ltd.

M/s. Deys Medical Stores Ltd.

M/s. Alkali & Chemical Corporation of
India Ltd.

M/s. German Remedies Ltd.

SHRI PAMPAN GOWDA : It is seen
from the answer of the hon, Minister that
six firms have reduced the prices of drugs.
May I know the names of the other firms
which have not either reduced the prices, or
refused to reduce the prices 7

SHRI H. R. GOKHALE : 1 have men-
tioned five names by way of illustration. I
have with me a long list of the other firms
which are willing to reduce the prices of
cardiac drugs.

MR, SPRAKER : The hon. Minister can
supply himy the list,
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SHORT NOTICE QUESTION

Steps to resolve the Disputes in the
Andhra Bank Ltd. and the
State Bank of India,
Andhra Pradesh

4
SNQ. 4. SHRI K. SURYANARAYANA:
SHRI INDRAJIT GUPTA :

Will the Minister of FINANCE be plea-
sed to state ;

(a) whether Government have taken any
further steps to resolve the disputes in the
Andhra Bank Ltd. and the State Bank of
India in Andhra Pradesh; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.R.
GANESH) : (a) and (b). Oa the assurance
of the Labour Ministty on 26.4.72 that the
specific issues and pomnts raised by A. L B.
E. A will be looked into by the Labour
Ministry with a view to finding out a solu-
tion, the agitation by thh A. 1 B.E. A,
against the State Bank of India has been
withdrawn,

2, As regards the Andhra Bank Ltd.,
efforts are continuing to bring about an early
amicable settlement between the parties.

SHRI K. SURYANARAYANA : The
same answer was given when I raised this
matter by way of a Calling Attention Notice
on the 3rd of last month. Since then the
employees have met the Minister of Labour
seveial times. Yet, no scitlement has been
arnved at, so far as the Andhra Bank is
concerned. This 1s the paddy harvesting
season when the paddy is going to the mar-
ket. The tradersare not prepared to purchase
because they have no money with them as
the bank 1s not advancing money. So, almost
the entire economic activity has come to a
standstill. May I know what steps the Finance
Ministry are taking to solve this problem of
the continued strike by the employees of the
Andhra Bank ?

SHRI K. R. GANESH : I share the con-
cern of the hon. Member that it has teken
o sufficiently long time to settle the dispute,
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The Labour Minister is personally involved
in the ncgotiations that have been going on
and for the last two days he has met the
representatives of the management as well
as the employces. Now the negotiation has
reached a very crucial stage and there is only
one point on which scttlement has to takc
place. I can only say that with the very
serions efforis that the Labour Minister is
personally making in this dispute there will
be a settlement soon.

His second question was about the role
of the Finance Ministry in the settlement of
the strike. The Finance Ministry is helping
the Labour Ministry to bring about a settle-
ment. When these disputes become what they
are, as in the case of the Andhra Bank, it
requires time to <ort it out. I could only
appeal to the hon. Member, he is a Member
of Parliament,

SHRI G. VISWANATHAN :
any doubt about it ?

Ts there

SHRI PILOO MODY : Otherwise, he
will not be *thonourahle’.

SHR1 K. R. GANESH : This is a very
serious dispute. If all the representatives of
the people, if hon, Mcmbers would prefer
that expression, if they had used their good
offices in Andhra itself where that particular
Bank is located, both on the employces as
well as the management, and used the good
offices of the Andhra State Government also,
probably this difficulty which the Labour
Ministry and the Finance Ministry are facing
would not have been there.

Sir, the third point which the hon.
Member mede is as to what is the main cause
of the dispute. The main cause of the dispute
is whether Bank Employees’ Union, which is
an all-cadre union in which both the work-
mes, the staff, as well as the officers ar¢
members can negotiate on behalf of officers.
This is a major dispute.  This dispute
is being rcferred to the Labour Ministry
for solution. The consequential disputes out
of this are now at the point of discussion.

SHRI K. SURYANARAYANA : The
dispute is not & major one. As far as ] kaow,
the dispute is only a small one and that is
the recognition of the right of officers joining
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the union, It is not a question of emolu.
ments or salaries that is involved. Jtis a
small thing.

Secondly, as a Member of Parliament, 1
have aiso got the responsibility. When I went
there last month, after the Calling Attention
notice was discussed here, I find there is
an agitation from both the sides. We are
receiving bunches of petitions from both the
parties. This time, after the 1971 Mid-Term
elections to Lok Sabha, the Members of
Parliament belonging to the ruling party have
got more responsibility because we are
directly elected on the basis of the policies
of Shrimati Indira Gandhi. The people are
now coming to us, to the party in power, for
cach and everything. He should not think
that I am not going there and not doing my
best to settic the matter. I am doing my best
lo settle the dispute.

I request the Government to settle the
dispute early. Both the parties and the public
are suffering. The matter should be settled
in the interest of the development of the
industry in Andhra and n the country as a
whote. The banking industry should be pro-
perly developed.

~

This is a vital issue. Even after two
months, they have not yet settled it. There-
fore, 1 would request the Prime Minister also
to associatc the Labour Minister to settle the
matter immediately, at the most before the
end of this week. The people are suffering.
Only then the conditions in Andhra State
will be normalised. That is my reqeust to the
Government.

I want to know what steps they propose
to take in the settlement of the matter.
Yesterday also, the All-India Bank Employees’
Association have given notice to clese all the
banks In the entire State of Andhra, Let the
hon. Minister take the initiative and settle
the matter in one or two days and satisfy the
public.

SHRI K. R. GANESH : The hon.
Member hus raised only two points. He has
said that it is a emali issue, 1 do not agree
with bim. It is & big issue. The question of
an all-cadre union is coming up for the first
time. 1t is a major issue and that is why there
is delay in the settiement of the dispube,
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Then, he has asked what 18 the further effort
that the Finance Ministry 1s making to settle
the matter I have already indicated that
The Labour Mmister till 10 30 yesterday
was irying to solve the matter so that the
Short Notice Question could be wnswered n
a positive manner So the efforts are con-
tinuing

SHRI INDRAJIT GUPTA I under-
stood the Minister to say that, as a result of
these discussions the area of difference has
been narrowed down practically to only one
pomnt of difference now  May I know from
him whether it 1 a fact that this pownt of
difference which 13 holding up the whole
agreement arises out of the fact that the
Labour Mmnter has recommended that,
pending his arbitration to which both parties
have agreed, pending his arbitration, for
which there 1s no time imit as tc when he
will give his decision, thec Andhra Bank
employees’ union will not sponsor the cases
relating to any officers of the Bank while the
management according to his recommenda-
tion will be free after the 30th June to dis-
cuss matters relating to officers with any
union or any organisation which the manage-
ment may choosc, and if that s so, why 1s
1t not possible to ron out this matter simply
by the Labour Minister agreeing that  this
arbitration decision also will be forthcoming
by the 30th June, so that both the parties
are put on an equal footing instead of
favouring one against the other ?

SHRI K R GANESH The hon Mem-
ber 18 correct when he says that the area of
dispute has been nanowed down to one
particular question which the hon Member
has stated

In reply to his second question, whether
the Labour Minister would be able to 1ron
out this difference, I would suggest that it
will not be posmble for the Labour Minister
to, prebably, give lus decision on the major
question of all cadre union by 30th June
Since out of all these discussions the area of
disagreement has been narrowed down to
one specific 1ssue, I hope the Labour Minis-
ter, with his dynamism and with his care for
the weifare of the workers, would be able to
persuade the management to come to some
sort of an agreement on this particular
question also
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SHRI INDRAJIT GUPTA He says
that the Labour Minsster may not be able to
give his decision by 30th June In that
case, the management also should not be
permutted ifter the 30th June to deal with
any union they ke Let both the parties
be trcated equally It does not matter
whether the  decision comes before or after
the 30th June But why should the two be
put on sepirate footings ?

SHRI K R GANESH I have ex-
pressed the hope that the Labour Minster,
with his dynamism, will be able to iron out
the diflerence

SHRI B S MURTHY It 1s more than
60 days since the strikc began  After all,
by the Minsters own statement, there 1
only onc issue  Pending the decision on
this ssue from arbitration, are there no
possibilitie s of bringing the management and
the employecs together to run the banks ?

SHRI K R GANESH The strike has
been on  There has to be a formula to call
off the strike That 1s exactly what 18
being donc—negotiations are going on

SHRI § M BANFRILE rose-—

MR SPEAKER Mr Jyotirmoy Bosg—
Call-attention

SHRI S M BANERJEE I should be
allowed to ask a question at least, Sir Call-
attention on that was not allowed

MR SPEAKER No, please There are
two today

SHRI S M BANERJEE People have
to bebave hke Mr Kachwai.

MR SPEAKER It 13 not proper for
you to say that (Interruption)

oy S wAE geer Qe A 6
AgEar

st gFo QRe wAWi 3@ Wt Tw
arqw v § fr are Afer A o
Faw 17 wwT g E |
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SHR! JYOTIRMOY BOSU : Only three
Short Notice Questions in two months !

MR. SPEAKER : This is not Speaker’s
choice. 1 can pass it on.

SHRI JYOTIRMOY BOSU :
bave a meeting on this later on.

We can

WRITTEN ANSWERS TO
QUESTIONS

Bill on Tax Treaties with
Foreign Countries

*701. SHRI G. Y. KRISHNAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
introduce a Bill in Pailiament during the
cutrent session to enter into tax treaties
with foreign countries; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): (a) No, Sir, Provision already
exists in soction 90 of the Income-tax Act,
1961 empowering the Central Government
to enter inlto tax treaties with foregn
countries for the avoidance or relief of
doable taxation of income.

(b) Does not arise.

w3 g wree w1 famfor wnd

*708. «ff TwrEAT® WM : PO
Rfaaw st wrm @ ag q@d W
BT w4 i

(%) ®r oW 343w FER &1
Fofor wrd qrg wer §;

(&) afzgf, ot s v wrow §;
40

(7) avmT g sw @dg ¥ v
oy fieq oY § esrqar w3d &7 frac g P
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fafi oite 7 awr QFfeam s
A §at (s QFo Ao MNeH) : (%)
ot A8y

(&) & (). gwa 7 gzaT )

Instructions issued by Air India to
charge Fares according to New
Fare Structure

*712. SHRI NIHAR LASKAR : Will
the Minister of TOURISM AND ClVIL
AVIATION be pleased to state :

(a) whether Air India has issued instruc-
tions to all its offices to charge fares accor-
ding to ncw fare agreement among the
Members of International Air Transport
Association; and

(b) if so, the reasons for charging new
fares when all the concerned Governments
have not approved new fare structure ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) (i) The new fares which are being
applied by Aur India from Tst April,
1972 were unanimousty agieed to by all
International Air Transport Association
(IATA) carriers at their Traffic Con-
ferences and were mtended to be applied
from April 1, 1972. The Government
of India has approved of these fares as
they were not considered to be unfavour-
able.

(i) IATA had sent cables to alf mem-
ber-airlines requesting that although
approval of certain governments mnight
be delayed, the new fares should be
brought into effect from April, 1, 1972.

As anticipated by JATA, several govern-
ments have already, during April 1972
itself, approved the new fares with the
result that the fares between India on the
one hand and the Far East, Austmalia,
North & South America on other have
already come into effect and are binding on
all TATA carriers.
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ezt 7@ Ky § e

T FeqEA
*713 ot W s ST@AT ;AT
famr weft 9z aar™ o O S B
() Mzt qar Farqrs Ha 4

1970-71 &Y7 1971-72 % asf & frgAr
FER ¥ 97 78, %

(&) s 1 IeoRT A3 F Ao
frarar &1 #ar gfand X &7 gromr @ ?

fewr warem ¥ Tow AW (s A
oo moim) @ (%) AT 1970-71 ¥ FRT
797 wrarare fae1 & geqrfea wF 7 77
wra freargaTe &

fasr 90 feut s1ex v Jeqr-
faar w7t wray

FIar $1,254 fEura

HTATAIE 1,17,077 f&=ame
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a¥ 1971-72 & fqv swET Q@
gtwd ot oy 7@ ¢, FfF 7w
ITEY A7 AKIA FIET &1 F1G v o1 o
WL A9 1971-72 & Jeq1ad F JqAA

fremgarc g :
Flar
HITATE

(@) sfiw & seqveT FT qETA &
ali & aaw A qied F FTEAFTT A
fgw ol gog SaE@ g @
fawa v g%t g arfger ot atzran
@1 o AveAmawt 7 SAHT F waNT
% frarat w xfafaa £77 & fav sga
®T ey fopar war § | cak SIeTAT,
G & wyvgwT) B B0 oW FT & A
SdqmiF; awareie v (eAfer wrifen
@) ¥ fawtia o ared & A wreTET

77,592 f&atw
137,506 faentarw
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g aft gaar & o el 99X
frde gvar g1 = wrw, wh AT
sfas I9q ¥ atr FIaae 7Y qfaw
w199 & T &)

A8 faqar fagrdt € aaT &
fafaw e, 1971 w atfas fawrfa
aifagrfraY & fre® arfas wriew & frg
ao faar & agarT, 9 FwEETY MY
TERAT 7 FY AT 97 Ay FAaes
HH OGN AT N wEw w5 afew
=T IAN, 49T TFAT ANEA AqAEq
T4 ? 1 5T 9N § wiea go oforay &,
T F I77 FIAFI T AE-T0T
& Fam e o A ST o TTeREE
T, AR w417 JfUT ITA NF FW
¥ 997 av 3797 favafqamg & sam-
AF HIH § wgaurT fear sy §)
TIF YATAI, FAEH FEORT qUur SAEY
ATER srader ¥ 3fg &7 & kg
T 7av AR ¥ gfer & ey arAeafow
WA, WAGAS, WIEm iU agHan
aftng, af feedt G fafas averd
qoEr gt fafws fawfas agaas
Arard it g ¥ &Y 7§ @ @ Aisre)
& qfvorry WY, FrEATTO F7 € qW ATHT
fearge) & arar< AT

Production of Ground-to-Air Missiles

*716 SHRIS N MISRA Wil the
Minister of DEFENCE be pleased to state

(a) whether Government have taken up
the production of ground-to-arr mussies
within the country,

(b) whether coliaboration with some
friendly countries has been sought m the
matler, and

(v) the progiess made so far m this
regard

THE MINISTER OF STATE (DE-
} ENCE PRODUCTION) IN THE MINIS-
TRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA) (a) No, Sir,
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(b) No, Sir.

(¢) Does not arise.

Amendment to the Companies Act
to regulate Merger of
Companies

*717. SHRI RAJDEO SINGH : Will
the Minister of COMPANY AFFAIRS be
pleased to state :

(a) whether Government are contem-
plating to amend the Companies Act, 1956
to assume more to merger of Compunies and
take over bids; and

(b) whether Government have taken any
action to prevent the largenr Companies from
taking over other compamies in the mean-
time ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA RED-
DY) : (a) The question whether take over
bids should be subject to regulation is under
consideration of the Government.

(b) Section 394 of the Companies Act,
1956 requires sanction of the Court to pro-
posals for amalagamation of companies
irrespective of size and the scale of opera-
tions. Notice is given by the Court to the
Central Government as required under
Section 394A of the Act. In all cases where
notices have been rcceived by the Central
Government, the proposals have been exa-
mined, and the Central Government has
placed before the Court wherever necessary
information available with it having a bearing
on the applications, and has made appro-
priate representations to court in regard to
the interest of the sharecholders where it 1s
felt that the proposed ratio of exchange of
shares of the companies involved in the
amalgamation is unfair,

Under Section 23(2) of the Monopolies
and Restrictive Trade Practices Act, it is
necessary for amalgamating companies falling
within the purview of Section 20 of that
Act to obtain the approval of the Central
Government before obtaining sanction of the
Court for effecting the amalgamation, The
Central Government jn disposing of such
applications under this section takes into
consideration the matters enunterated in
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Section 28 of the Act and satisfies itself
before granting approval that the amalga-
mation is in the public interest. Applications
which do not satisfy thesc tests are rejected.

Proposal to curb Rising Prices of
Putrol and Kerosene

*718. SHRIRANABAHADUR SINGH:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether there is any proposal under
consideration of Government to reduce the
rising prices of petrol and kerosene; and

(b) if so, the broad outlincs thereof ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) and
(b). The Government lays down selling
prices of petroleum products, from time to
time, after getting all matters partaining
thereto examined by price enquiry com-
mittees specially set up for the purpose. The
last Oil Pricing Committee’s report resulted
in a revised pricing basis being established
with effect from 1 6.70. The question of
revising/reducing prices will arise only when
the next pricing commuttee is set up. There
is thus no proposal at this stage to reduce
prices.

Negotiation with Foreign Firms for
Off-shore Drilling in India

*719. SHRI NARENDRA SINGH : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether Government have been nego-
tiating with foreign firms to secure more
foreign help for off-shore drilling;

(b) if so, the nature of negotiations held;
and

(c) the outcome thereof ?

THE MINISTER OF LAW AND JUS-
TICE, AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (&) No,
Sir,

(b) and (c). Does not arise,
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Security System for advancing
Loan by Banks

*720 SHRI PRIYA RANJAN DAS
MUNSI - Wil the Minister of FINANCE be
pleased to state

() whether the security system for
advancing loan by Banks has become a big
hurdle in the way of the unemployed youth
getting loans,

(b) whether the Banks can relax the
security system upto rupees one lakh for
small scale projects to be started by the edu
cated unzmployed yoath and

(c) the number of the educated unem-
ployed youth withuin age group of 35 who
have been benefitted by bank loans dunng
1969-70 and 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) (a) No, Sir
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(b) In the guidehines issued by the
Reserve Bank of India in March, 1971, on
special credit schemes benefiting inter aha
the unemployed youth, banks were advised
that an applicant for loan under those
schemes should unot be dented ciedit merely
for want of a third party guarantee when the
quality of the application 1s otherwise satis-
factory For assessing a loan proposal banks
now lay greater emphasis on such aspects as
the purpose of the loan, the techno-economic
feasibility of the project and the character
and the integuity of the borrower than on
the nature and the extent of security How-
ever wherever 1t 1s available or found neces-
sary, security 15 accepted It will not be
desirable to ehiminate 1t altogether even 1a
respect of borrowers upto one lakh

(c) Data 1egarding advances by public
sector banks are not maintamned according to
the age of the borrowers However, advances
made by public sector banks to the self-
employed, including educated unemployed
and experienced craftsmen who have been
given advances for setting up small scale units
are given below

Advances of Public Sector Banks as at the end of June, 1971

Category

1 Self-employed

2 Technical entrepreneurs fot
setting up of small scale
ndustries

— e e —

Travelling Allowance drawn by the
Maunnging Director, Personnel
Officer and Chief Marketing
Officer of Indisn Drugs
and Pharmaceuticals
Ltd , for Foreign
Tours

5068 SHRI VAYALAR RAVI Wil
the Mimster of PETROLEUM AND CHE-
MICALS be pleased to state the amount of
travelling allowance drawn by the Managing
Director, Personnel Ofticer and Chief Market-
g Officer of Indian Drugs and Pharmaceuti-
cals Lad for the foreign tours dunng the
years 1970-71 and 1971-72?

Amount out-

No of units/ standing
accounts (Rs m lakhs)
41,657 858 00
4,555

754 51

THE MINISTER OF LAW AND JUS.
TICL AND PETROLEUM AND CHEMI-
CALS (SHRIH R GOKHALE) The Chair-
man and Managing Director went on foreign
tour during 1970-71 only for which he drew
a travelling allowance of Rs 3406 The other
officers mentioned did not go on foreign tougs
during these years

Arrears of Income tax against top
Individuals

3069 KUMARI KAMLA KUMARI:
Will the Minsster of FINANCE be pleased
o state

(a) the names of the first thirty parires
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qgamnst whom the maximum amount of
Income-tax is outstandiag at present 1t Bihar,
Uttar Pradesh, Maharashtra, Gujarat, West
Benga!l and Madras;

(b) the amount of Income-tax due n
each case;

(c) the steps taken by Government to
recover the same and the result thereof; and

(d) the steps proposed to bc taken wn the
future 1n this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) to (d). The reguisite infor-
mation in respect of the chaiges of the Com-
missioners of Income-lax concerned as on
31-3-1972 1s being collected and wili be laid
on the Table of the House as soon as
possible.

Executive/Technical Personnel Work.
ing in Corporate Sector

5070. SHRl CHANDRA SHEKHAR
SINGH : Will the Minister of FINANCE be
pleased to state :

(a) the number of Executive/Technical
Officers who were in receipt of a salary of
Rs. 2000/- p. m. and above working i the
corporate sector, both public and private sec-
tor separately, as on 1st January, 1972;

(b) the number of Officers who were
Indians and foreigners, separately; and
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(c) whether a statement would be laid on
the Table of the House showing the break-up
of their number according to salary ranges
of between Rs. 2000 and Rs. 3000, Rs. 3000
and Rs. 4000, Rs. 4000 and Rs. 5000 per
mensem and also above Rs. 5000 p. m.
separately for Indian and foreigners as on
the 1st January, 1970, 1st January, 1971
and Ist January, 1972 ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). According to avail-
able information, theie were 1456 foreigners
employed in private sector companies, who
were drawing more thas Rs. 2000 p. m. as
on 1-1-1971. As regards lodians employed
1n the foreign private sector companies, the
cotresponding number was 9209, Similar
information with regaid to Indians employed
(n Indian private seclor companies i1s not
compiled, as 1t 1s not considered significant
fiom the pont of view of watching progiess
of Indianisation of executive and technical
personnel. The Central Goverament Under-
tahings employed about 1°00 Indian persons
on a salary of more than Rs. 2000/- p. m.
as in July, 1971, The information regarding
the number of such foreign personnel
employed by the Central Government enter-
prises is being collected and will be placed
on the Table of the House.

(c) The available information is given
in the statement attached, and the informa-
tion in respect of foreign personnel employed
in the Central Government Undertakings is
being collected and will be placed on the
Table of the House,

Statement
Salary range No of Indians* No. of foreignerst
i As‘ on As on As on As on
1-1.70 1-1-71 1-1-70 1-1.71
A. Private Sector  Rs. 2001-3000 4907 5179 208 133
Rs. 3001-5000 2931 3107 507 359
) Above Rs, 5000 766 923 1112 984
Total : 8604 9209 1827 1456

by w7 & ranm

sNote 1 : The figures regarding Indians représent only lh;;e empiuytd in l't'.welg;T dom-
panies and the information regarding Indians employed in Indian Companies i

not available,

tNote 2 : The above figuses regarding foreigtiers employed incinde Foreign shertsterm

techuiclans,
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No of Indians
As m July 1971
B Central Govt Rs 2001 to 1385}

Industrial and 5000
Commerc;al
Undertakings
Rs 5001 to 115}
8000

Above Rs 8000 —

Total 1500}

jNore These are cstimated figures

Workers of Air Force Establishment
at Amla (M. P.) declared Surplus

5071 SHRI MARTAND SINGH Will

the Minister of DEFINCE be plased to
state

(a) whether the Air }orce Authorities at
Amla (Madhya Pradesh) have declared 115
workers as surplus,

(b) 1t so, the 1easons therefor,

(¢) whether all these employees are per-
manent having rendered more than 10 years
service, and

(4) the steps taken to piovide them with
alternative employment ?

THE MINISTLR OF DEFFNCE (SHRI
JAGJIVAN RAM) (a) and (b) Yes, Sir
115 employees were declared surplus con
sequent on reduction 1n the establishment

(c) Out of these employees 82 are
permanent and 33 quas-permanent They
have rendered more than 10 years of service

(d) Tt has been decided that the surplus
personne! will be retained on supernumerary
strength untf) they are provided with alterna-
live appointments 45 empliyies have suce
been gwven alternative appointments Efforts
are continmmg for the absorption of the
remainder
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Filling wp of Posts in Central
Ordnamce Depot, Shakurbastl

5072 SHRI K SURYANARAYANA
Will the Minister of DEFENCE be pieased
to statc

(a) the number of vacancies in the grade
of Ordnance Officer (Civil/Store/SPO) at
present  existing 1n the Ordnance Depot,
Shakurbasts,

(b) the mode ol ajpointment to these
posts —departmental and direct, and

(c) whether in case of departmental
promotions, seniority 1s taken into account
Depot.wise or it 1s done on an all India
basis ?

THE MINISTER OF DEFENCE (SHR1]
JAGJIVAN RAM) (a) There 1s one
vacancy of Ordnance Officer Civilian (Stores)
at the Ordnance Depot, Shakurbasti

(b) and (¢) Appontments to the grade
of Ordnance Officer Civihan (Stoies) ts made
entirely by departmental promotion from
amongst the categoiy of Civihan Store-
ketpers Grade I with three years regular
service 1n the grade faihing which from
Civihan Storckeepers Grade I having a total
of five years service in Grade ! and the
lower Grade 11 taken together The senionty
of Civihan Storekeepers 1s mamtained on an
All India basis and not Depot wise

Preposal te coustitute a Committes to
suggest ways for development
of Tourist Industry

5073 SHRI K MALLANNA Wil
the Mimmster of TOURISM AND CIVIL
AVIATION be pleased to state

(a) whether there 1s any proposs! under
the consideration of Government &0 oonsts-
tute a Commuttee to suggest ways for the
development of tourist industey n the coun-
try, and

(b) 1f so, the outhines theieof ?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR KARAN SINQH)'
(a) and (b) There 15 already a Tourist
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Development Council consisting of concer-
ned Ministers from different States and also
officials and non-officials. The Council is
meant for giving constructive suggestions for
the promotion of tourism,

Investigations into the Cases of Tax
Evasion by some of the Colliery
Companies in West Bengal

5074. SHRI K. MALLANNA : Will the
Minister of FINANCE be pleased to state :

(a) whether the investigations into the

®)

Name of the Company

M/s Bengali Colliery

MAY 5, 1972

M/s Selected Kajora Jambad Colliery.

M/s East Chaptoria Coal Co. P. Ltd.
M/s Selected Dalurbandh Co. P. Ltd.

M/s Coal Products Pvt. Ltd.
Joint Stock Companies in Kerala

5075. SHRIMATI BHARGAWI
THANKAPPAN : Wil the Mimister of
COMPANY AFFAIRS be pleased to
state :

(a) the total number of Joint Stock
Companies functioning in the State of
Kerala (District-wisc) at the end of the years
1969-70, 1970-71 and 1971-72;

(b) the amount of paid-up capital of
the Joint Stock Companies at the end of
these years;

(c) the name of Joint Stock Companies
newly floated in Kerala (Dstrict-wise and
year-wise) from 1969-70 to 1971-72; and

(d) the amount of authorised capital of
these Companies during this period ?

THE MINISTER OF COMPANY
APFAIRS (SHR{ RAGHUNATHA
REDDY): (a)and (b). The number of
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cases of tax evasion by some of the Colliery
Companies in West Bengal have since been
completed by Government; and

(b) if so, the names of the Companies
and extent of tax evasion in each case ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) Out of five cases of Colliery
Companies in West Bengal against whom
there were altegations of tax evasion, inves-
tigations in respect of three cases have since
been completed.

Extent of Tax Evasion

Rs. 9,714)—

About Rs, 6 lakhs concealment, but addi-
tions arc disputed in appeal.

Rs. 15,000/ — (concealment),

Reopened assessments have been stayed by
High Court’s orders. Concealment will be
known only after completion of assess-
ments,

Investigations are in progress.

companies at work and then paid-up capital
as at the close of the year 1969-70, 1970-
71 and 1971-72 (ason 31-12-1971) m
the State of Kerala werc as under :

No. of Com: Paid-up Capital

At the close

of panies (Rs. Crores)
1969.70 1012 798
1970-71 1046 853
1971-72 1086 886

(as on 31-12-71)

The district-wise number of Companies
at work at the close of these years is given in
the Statement, 1 laid on the Table of the
House, {Placed in Library See No. LT—
1946/72.]

(c) and (d). The nemes of the compa-~
nies registered in the State of Kerala during
the thres years namely 1969-70, 1970-71
afnd 1971-72 (upto  31-12.71) along with
the amount of their authorised  cpital
district-wise are given in the Statement—I1
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laid on the Table of the House. [Placed in
Library See No. LT—1946/72]

Promotions in Central Oxrdmance
Depot, Shakurbasti

5077. SHRI K. SURYANARAYANA .
Will the Minister of DEFENCE be pleased
to state :

(a) the number of CSKs Grade I
Central Ordnance Depot, Shikutbasti, who
have put in more than 25 years ot service
and the number out of them who have
passed the senior tiainmg courses In prese-
rvation of store and timbe1, and

(b) the reasons for not considering them
for promotion to the post of Ordnance
Officer (Civilian) ?

THE MINISTER Ok DEFENCE (SHRI
JAGHVAN RAM) * (a) Of the 8 Civihan
Storekeepers Grade 1 of the COD Shakur-
basti who have completed more than 25
years service, 2 have passed the sentor
training course n stores preservation and
one of the two limber coursc also.

(b) Under the existing Recruitment
Rules, 1t 18 necessary for a Civihan Store-
keeper Grade I to have three years service
m t he grade or a total of five years 1n
Grades I and 11 combincd, for promotion
to the grade of Ordnance Officer (Civ)
Only one of these 8 officers has this requisite
service, but he has refused promotion. The
remamning 7 are at present melgible for
promotion.

Jumbo Jet Service From Dum Dum
Airport

5078. SHRI BISHWANATH JHUN-
JHUNWALA © Wil the Mmister  of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether Dum Dum Airport was
renovated for handling Jumbo jets,

(b) whether no Indian Jumbo jet service
has yet been started from this arport nor
Jumbo service of any foreign company has
been permitted to operate through Calcutta;
and
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(¢) 1f so, the reasons therefor and when
the Indian Jumbo jets will start operating
from Calcutta ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH):
(a) Yes, Sir

(b) Air-India hss not yet intioduced
Bocing 747 (Jumbo Jets) on 1ts castern
routes As such, Calcutta 1» not at present
served by Au-India’s Jumbo Jets There has
so far been no request fiom any foreign
anlines for operation of Jumbo Jets through
Calcutta

(c) With limated Boeing 747 aircraft in
1ts fleet, Au-India s at preseat concentrating
the operation of it¢ lugh capacity Jumbo
Jets on the high density traffic route to
London/New York

Air Services Suspended From Calcutta
by Foreign Air Companies

5079 SHRI BISIIWANATH JHUN-
JHUNWALA Wil the Mister  of
TOURISM AND CIVIL AVIATION be
pleased to state *

(a) whether a good number of foregn
air compantes, ope ating through Calcutta,
have suspended their services trom Calcutta
and therr planes have stopped touching
Calcutta,

(b) 1f so, therr pumbei, names and
reasons,

(¢) whether the Japan Aurhnes has also
applied for shifting 1ts office from Calcutta
and if so, the reasons therefor, and

(d) the steps Government propose to
take to ensure that the foreign companses
which had shifted their offices from Calcutta
are once again encouraged to open their
office and services in Calcutta ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION : (DR KARAN
SINGH) : (a) and (b) Presently eight fore~
18n airlmes viz  Aeroflot, Unmon of Burma
Aimrways, Japan Airhines, Royal Nepal
Arrtnes Corporation, Scandinavian Airlines
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System, Thai Airways, British Overseas Air-
ways Coiporation and Bangladesh Bimau
are operating 63 flights toffrom Calcutta
every week, apart [rom the Jarge number of
services operated to/from Calcutta by Indian
Airlines and Air India. During the last
12 months two foreign airlines viz. Qantas
Empire Airways and Pan American Airway..
suspended scheduled services to Caleutta of
their own accord.

(¢) Japan Airlines operate a once-weekly
scheduled gervice through Calcutta, However,
they have indicaled their intention to operate
to Bombay in lieu of Calcutta effective Ist
July 1972, again based on their own
commercial judgement.

(d) A new international terminal buil-
ding has been constructed at Calcutta and
the Government are anxious that the impor-
tance of the airport should not be diminl-
shed in any way.

Petroleum Graduates thiown
on the Road

5080. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government™s attention has
been invited to the report appealing in the
‘Bhitz' dated the 15th April, 1972 under
the caption ‘Petroleum Graduates Thrown
on the Road’; and

(b) if so, reaction

thereto ?

Government's

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE)
(a) Yes, Sir.

(b) Steps have already been taken by
the ONGC to absorb all the available
Petroleum  Technology Graduates who
passed out of 1. 8. M., Dhanbad in 1971,
cither against suitable posts in the Commi~
ssion, or for (raining in the Commission as
apprentices with & view fo their possible
future absorption in the Commission.
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Surplus Pliots and Engineers

5081. SHRI1 SWARAN SINGH SOKHI:
Wiil the Minister of DEFENCE be pleased
to state :

(a) the number of Pilots and Engineers,
including Ground Engineers, separately who
are surplus with the Indian Air Force and
are unablc to get regular flights due to
shortage of aircrafis; and

(b) the steps Government propose to
take to fully utilise the idle capacity of the
Pilots and Engineers ?

THE MINISTER OF  DEFENCE
(SHRI JAGJIVAN RAM) : (a) There are no
surplus Pilots or Engineers with the Indian
Air Force.

(b) Does not arise.

Alr Services between India and
Soviet Union

5082. SHRI DEVINDER SINGH
GARCHA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether India and Soviet Union are
negotiating to develop air services between
the two countnes; and

(b) if so, the outcome thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Inter-governmental air talks between the
delegations of the Government of India and
the Ministry of Civil Aviation of the
U.S.8.R. were held in New Delh1 from 20th
to 26th April 1972,

(8) The two delegations reviewed the
aspects of further co-operdtion between the
national carriers of the (wo countries— Air
India and Aerofiot. It was re-affirmed that
the operations of the two airlines shall be
subject to the principle of rqual distribution
of traffic and revenues on the USSR-Indin
route,
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Strike Notice by Indian Airlines
Employees’ Union

5083, SHRI DEVINDER SINGH
GARCHA : Wil the Mimster of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether the Indian Airhines Lm-
ployees’ Union has served a IS5 days’ strike
notice on Government,

(b) whether the Management 1s partially
violating the agreement arrived at in January
last, and

(c) 1f so, what steps Government have
taken or propose to take to meet the
threatened strike and redress the grievances
of employees of Indian Airlines ?

THF MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) to (c). On 19 4 1972, the Air Corpora-
tions Employces’ Union served a notice of
strihe with cffect from 5 5 1972 alleging
that the management of Indian Arrlines had
not implemented the scttlement dated
10 1 1972 The dispute was whether certain
categories of employees were covered by the
agreement or not. It has since been resolved
after discussion between the management,
and the umon and the strike notice was
withdrawn on 27 4.1972

Upgrading the Post of Chief of
Army Staff

5084, SHRI BANAMALI PATNAIK
Wil the Minister of DEFENCE be pleased
to state :

(a) whether the question of upgrading
the post of the Chief Army Staff to the rank
of Field Marshal or five-star General has
been under consideration;

(b) if so, the factors weighing for such
consideration; and

(c) the decision taken in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
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(b) and (¢) Do not arse.

Proposal for Appointment of a Joint
Chief of Defence Staff for Co-
ordinating Three Wings
of Armed Forces

5085 DR SARADISH ROY
SHRIN K SANGHI

Will the Minmister of DEFENCE be
pleased to state

(a) whether Government have any pro-
posal under consideration to appoint a Joint
Chiet of Defence Staff to co-ordinate the
plans and operations of the thice Wings of
the Armed Forces, and

(b) if so, the reasons therefor and the
salient features thereof ?

THE MINISTEIR OF DEFENCE
(SHRI JAGJIVAN RAM) - (a) No Sir.

(b) Does not arse

Traiuning of Petroleum Engineers
of ON G C, Abroad

5086, SHRI RAJDEO SINGH Wil
the Mmmster of PETROLEUM AND
CHEMICALS be pleased to state

(a) whether Petroleum Engincers of
ONG.C. are sent for traimng only to
Soviet Union or other countries also, and

(b) if they are also sent to other coun.
tries, the names of such countries ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R GOKHALE): (a)
Petroleum Engineers of ONGC a0 sent for
training also to countries othe: than USSR.

(b) Lren, France, Italy, Austria, Cyecho-
slovakia, West Germany, Netherlands,
Romania, UK, US.A, Canade and Japan
are the countries to which ONGC had sent
1ts engineers for traiming 1n the past,

P
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Iaterest charged on Fund provided
4 C s 1 F: to
Backward Aveas of
Madhya Pradesh

5087. SHRI RANABAHADUR SINGH:
SHRI R. V. BADE :

Will the Minister of FINANCE be

pleased to state :

(a) the amount of concessional finance
which has been extended to the backward
Districts of Madhya Pradesh by the Indus-
trial Development Bank of India;

(b) whether the interest rate which is
being charged by the Industrial Development
Bank of India 1s 2 per cent above the bank
rate with a minimum of 7 per cent and with
a penalty of half per cent for defaults: and

(c) if so, the reasons therefor ?

THE MINISTCR OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
Upto the 3 Ist March, 197}, the Industral
Development Bank of India has sanctioned
refinance assistance of Rs. 522 lakhs to
Madhya Pradesh Financial Corporation
which, 1n turn, has sanctioned Joans to 11
industrial units located in the districts of
Madhya Pradesh notified as comparatively
industrially less developed.

(b) and (c). The concessional ratc of
interest charged by the Industrial Develop-
ment Bank of India, where applicable, is
7% per annum while jts normal rate of
lending is 849, per annum, tbe bauk rate
being 69, per annum.

An additional rate of interest of }9, is
charged by the Industrial Development Bank
of India in case of default in the payment
of 1nterest or principal. This interest is
chatged only for the period of default and
an the merits of each case.
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Retention of Pre-Tax Profits for

Invest ¢t in Employ t
Oriented Projects
5089. SHRI NARENDRA SINGH

BIST : Will the Minister of FINANCE be
pleased to state :

(a) whether Government are aware that
the Federation of Indian Chambers of
Commerce and Industry (FICCI) has de-
manded in its annual meeting held in Delhi
last month that the industry should be allow-
ed to retain jts pre-tax profits on the analogy
of Sweden for investment in the employment
oriented and other projects of pational
priority; and

(b) if s0, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (8) No, Sir. The Government
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has rot officially received intimation of any
such demand.

(b) The question does not arise.

Setting up of Plan Investment Board

5090. SHRI PAMPAN GOWDA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to
establish a plan Investment Board to expedite
clearance of projects included in the Centra]
Plan; and

(b) if so, the main features thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). It has been decided
to constitute a Public Investment Board as a
forum for consideration of public sector
investment proposals,

This Board is expected to meet periodi-
cally and to consider proposals relating to
investment decisions in respect of public
sector projects, It is expected that with the
formation of this Board there would be a
reduction in the time taken in scrutiny of
project proposals and in investment decisions.
It will also providea fixed and identifiable
forum for such purposes.

Demonctisation of Currency

5091. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleased to state :

(a) whether Government has taken any
decision to demonetise high value currency
to liquidate the evil of black-money; and

'(b) if not, what other steps Government
propose to' end black-money ?

THE MINISTER OF STATEIN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) (n) No, Sir.

(b) Gnmmnt have taken anumber of
stepd-in ‘thepast both. administrative end
"WWW. The: problem is constantly engaging
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the attention .of the Government. The
recommendations of the Wanchoo Committee
are now under cxamination. Some of the
recommendations have already been incorpo-
rated in the Finance Bill 1972,

Terms of Reference of Pipelines Inguiry
Commission

5092. SHRI B. K. DASCHOWDHURY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Qil Corporation
and two of its foreign contractors in the
pipelines projects in Easiern India, Bechal
and Snam appealed to the Pipeline Inguiry
Commission on the Ist April, 1972 not to
take any cognizance of (he sixty-sixth Report
of the Committee on Public Undertakings;
and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H.R. GOKHALE) :
(a) and (b). On 21-3-1972 an application
was moved on behalf of the National Com-
mittee for Assisting pipelines Inquiry and
Shri Arun Roy Choudhury praying inter-alia
for the Commission’s ruling as to whether
the matters raised in their application were
covered under the terms of reference of the
Commission.

During the course of arguments before
the Commission on 1-4-1972, on the above
application, the learned Counsel for IOC,
Bechtels and Shams urged that it was not
within the competence of the Commission
to give advice to the Government as to what
matters should be included in its terms of
reference. The learned Counsel for . Bechtels
and Shams also urged that the Commission
should look exclusively to its terms of
reference for deciding what matters  fell
within the purview of its. inquiry. The
Minisry’s stand was that ‘the Commission's
terms of reference were wide enough :to
cover all the recommendations of the
Committee on. Public Undertakings and that
inany of the matters . enumerated in the -
application of Shri Arun. Roy Chaudhury
were beyond the recommendations of  the

. Committee on Public Undertakings ‘as- con-

tained in its Sixty-sixth Report and m not ‘
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oovered hy the terms of reference of the
Commission.

Overdrafts by States on the Regerve
Bank of India

5093. SHR! PAMPAN GOWDA :
SHRI P. GANGADERB :

Will the Minister of FINANCE be
pleased to state :

(a) whether any State Government has
protested against the new scheme introduced
by the Central Government in regard to
overdrafts from the Reserve Bank of India;
and

(b) if so, the nature of the protest made
and the reaction of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b) The reference
presumably is to the decision taken by
Government that States will not be permitted
to regard overdrafts on the Reserve Bank of
India as a kind of budgetary resource. it
may be mentioned in this connection that
the State plan outlays for the current year
have been fixed after detailed consultations
with the State Governments and on a fully
financed basis All future operations would
therefore, have to be on a seclf-financing
basis and a balance would have to be main-
tained between the flow of resources and
expenditure. Under the procedure which has
been worked out in consultation with the
Planning Commission and the Reserve Bank
and which has come into effect from the
Ist May 1972, in case any State Govern-
ment has an overdraft continuously for seven
days, the Reserve Bank would automaticaily
suspend paymeots which will be resumed
only when the overdraft disappears. The
State Governments had throughout been
kept informed of the views of the Govern-
ments of India in this regard. Although
some State Governments have recently sent
a number of suggestions regarding various
aspects of the procedure, no State has pro-
tested against the decision to stop the un-
curtailed use of overdrafts as a budgetary
resource.
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Impact of clash with Pakistan on
India’s Resources for
Fourth Plan

5094, SHRI HARI KISHORE SINGH :
Will the Minister of FINANCE be pleased
to state the total impact of the recent clash
with Pakistan on the resources position of the
Fourth Plan ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): The
recent hostilities with Pakistan 1mposed
considcrable strain on the resources position.
However, to ensure fulfilment of the Plan
outlays special efforts were made to raise
additional resources through taxation, larger
market borrowings and small savings and
speedier collection taxes. The Budget for
1972.73 provides for a substantial increase
in Plan outlay. It will continue to be the
endeavour of the Government to keep up
the momentum of planned development
despite the additional burdens imposed by
the recent clash with Pakistan.

Loan Advanced to Tatas, Bizlas,
Saha Jain and Dalmia

5095. KUMARI KAMLA KUMARI:
Wil] the Minister of FINANCE be pleased
to state :

(a) the total ammount of loans advanced
or given to Tatas, Birlas, Sahu Jain and
Dalmia separately during the years 1969-70,
1970-71 and 1971-72; and

(b) the purpose of loans adwvanced to
them.

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
and (b) A statement is laid on the Table
of the House showing the total amount of
loans sanctioned and disbursed together
with the purpose thereof during the financial
years 1969-70, 1970-71 and 1971-72 to
industrial concerns comprised in Appendix
11 to the Report of the Industrial Licensing
Policy Tnquiry Committee as belonging to
the industrial houses of Tata, Birla, Sahu
Jain and Dalmia, by the all-India public
sector financial institutions, namely, the
Industrial Development Bank of Inciia, the
Tndustrial Finance Corporation of ladia and
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the Life Insurance Corporation of Indn
[Placed in Library, See No LT-1947/72]
The Umit Trust of Tndia does not grant
loans

Extension Granted to Chief of
Army Staff

5096 SHRI INDRAMNT GUPTA
SHRI RANABAHADUR SINGH

Will the Muster of DEFENCE be
pleased to state

(a) the considcrations behind Govern-
ment’s decision to depart from the normal
Army Service Retirement Rules in the case
of General Manekshaw, by ssue of a  Presi-
dential Order extending his terms of office
only one day prior to the date of his due
retiement, and

(b) whether similar extensions are pro-
posed to be ordered in the cases of the
Chiefs of Air and Naval Staff ’

THE MINISTI R OF DFEICNCE (SHRI
JAGJIVAN RAM) (&) Generdl Manekshiw
was reaching the age of superanouiion on
3-4-1972 Having regard to the prevailing
situation, it was decided by Government in
accordance with the relevant rules in this
regard, to continue him, 1n public interest
ay Chief of Army Staff’

(b) The piesent tenures of the An
Chief and Maval Chuef expice on 15-7-1972
and 1.3-1973 respectively As such the
question regarding continuance of these
Chiefs beyond the date of thewr normal
retirement does not arise for the time being

Production of Fertilisers

5097 SHRI MOHAN SWARUP Wil
the Minster of PETROLFUM AND
CHEMICALS be pleased to state

(a) whether any targets have been fixed
for production of fertilizers for the next
Year; and

(b) the targets for indigenous production
of fertilisers and the quantity to be m-
ported ¥
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TH1 MINISTFR OF IAW AND
JUSTICE AND PFTROLEUM AND
CHI MICALS (SHRI H R GOKHALF)
(8) Yes Sir

(b) According to present indications it 15
expected that indigenous  production of
fertthzers 1n the year 1973 74 will be of the
order of 17 80 lakh tonnes of Nitrogen and
4 58 Jakh tonnes of P.S The gap between
indigenous production and domestic require-
ments of feruhzers will be met by 1mports
The season-wise requirements of imports are
assessed well in advance of the season taking
into account factors like domestic produc-
tion consumption trends

Amendment of the Reserve Bank of
India Act

S098 STIR1 RANABAHADUR SINGH
Will the Minister of FINANCT be pleased
to state

(a) whether there 1s any pnoposal under
tle consideration of government to amend
the Reserve Bank of Indii Act to make
possiblc the griat of smill Loans on personal
security to landless persons for poultry
farming and

(b) if 50, the salient feitures thereof ?

THL MINISICR OI TINANCF (SHRI
YISIHIWANTRAO CHAVAN) (&) and (b)
Yes Sir, the proposed amwndment will be const-
dered along with other amendments likely to
cmerge after study of the recommendations
of the Report of the Banhing Comnussion
The proposed amendment, when carried out,
would enable the Rescrve Bank of India to
provide concessional finance for ammal hus-
bandrv and allied activities (including poul-
try farmung) esen when such activities are
carried on separately or independently

Even now the banks are not debarred
fiom providing loans to landless persons for
thesc activittes out of their own resources
provided the sanctioned schemes are fouud
technically feasible and economically viable
They cannot get refinance fiom the Reserve
Bank on concessional ferms  respect of
such lpans,
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Help to Doctors by Nationalised
Banks

5099. SHRT R V. BADE: Will be
Minister of FINANCE be pleased to state :

(a) whether there is any scheme for
providing help to young Doctors by national-
ised banks to enable them to open private
clinics; and

(b) if so, the salient features thereof ?

THE MINTSTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) and (b).
Public sector banks have formulated special
credit schemes for hitherto neglected sectors
including self employed persons and profe-
ssionals. Doctors are covered under the
category of professionals and as such can
avail of credit facilities from the banks.
Apart from the above, some of the public
sector banks have also formulated specific
schemes for giving credit to doctors/dentists
to purchase equipment for their chinics and/
or nursing homes, Under these schemes, a
collateral security is obtained from them,
wherever available, and the borrowers are
asked to assign a life policy of appropriate
amount in favour of the banks. Assets
required out of the Joan may also be requir-
ed to be hypothicated to the bank.

Installation of Cyclone Detecting Radars
and Telecommunication Facilities in
Cyclone Prone Areas

5101, SHRI E. R. KRISHNAN : Wil
the Minister of TOURISM & CIVIL AVI-
ATION be pleased to state :

(a) the steps taken by Government so
far in inmstalling cyclone detecting radars
and telecommunication facilities in the
cyclone prone areas; and

(b) the places whero radars and tele-
communication facilities have been installed
so far ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
(a) and (b). Out of the cight cyclone warn-
ing radars which are proposed to be installed
in the cyclone-prone areas, one radar has
been installed at Visakhapatnam. Orders
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have been placed with firms in Japan and
the U, K. for supply of three radars for
installation at Madras, Calcutta and Paradeep.
These are expected to be commissioned by
the end of 1972. Orders for the remaining
four radars have been placed with Messrs,
Bharat Electronics Ltd., Bangalore.

Telecommunication facilities have been
provided for the Visakhapatnam radar and
similar facilities will be provided at other
stations after the radars are installed.

Appointment of Local People in
Central Undertakings in Orissa

5102. SHRI KUMAR MAJHI : Will
the Minister of FINANCE be pleased to
state :

(2) whether Government have received
any complaint from the Government of
Orissa regarding inadequate appointment of
local people in the Government of India
undertakings located in the State of Orissa ;
and

(b) the percentage of local people
appointed in the above Establishments during
the year 1970-71 2

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) According to information
available, this Government have not received
any such complaint from the Government
of Orissa with regard to the Central Govern-
ment industrial undertakings located in
Orissa.

(b) Government do not maintain infor-
mation regarding employment in the Central
Government undertakings or offices on the
basis of place of birth.

'Settlement of Financial Demands of
Workers of Pablic Sector
Undertakinge

5103. SHRI RAJA KULKARNI : Will
the Minister of FINANCE be pleased to
state :

(2) whether Government have issued
instrugtion to the Public Sector Undertukings
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for not negotiating and setthng wage revision
and other demands of financial nature so
long as the Emergency 18 not withdrawn ;

(b) if so, whether Public sector under-
takings are prevented from entering into
settlements on workers® demands as at
present; and

(c) if not, whether Government will in
from Oil and Natural Gas commission
accordingly ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHKIK R.
GANESH) : (a) Presumably, the honourable
Member is referring to the orders issued by
Government in October 1971 following the
critical gituation caused by the large influx
of refugees from Bangla Desh. These orders
prohibit any general increase of wages or in-
fringe benefits in the Public Enterprises and
in institutions where Government have a
majority control, without prior consultation
with thc Central Government.

(b) Public Undertakings are required to
consult Government before entering into
agreements involving any general increase in
wages or infringe benefits.

(c) Does not arise.
M/8. 0. C M. LTD, Amritsar

5104. SHRI INDRAJIT GUPTA : Will
the Minister of FINANCE be pleased to
state :

(8) whether Government have finally
agreed to the terms on which the foreign
share-holding in M/S. O. C. M. Ltd., Amritsar
was proposed to be transferred to Indian
hands;

(b) if s0, the amount of foreign exchange
which will be involved ;

(c) whether the Punjab Government
have expressed their desire to purchase shares
of O. C. M. Ltd. s0 as to prevent controlling
interest passing into the bands of an Indian

Honopoly group; and

(d) if so, the Central Government’s
Teaction to the suggestion ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) and (b).
The terms proposed originally for sale of
foreign shareholdings in M/S O. C. M. Ltd.
were as follows :—

(i) Price Rs, 432 per share.

(n) Shree Digvijay Woollen Millls, M/s.
Ram Kumar Kejynwal & Co., Eastern
General Industries Ltd. , Indra Inve-
stors Private Ltd, Prasad Agents
Private Ltd. together with Mehras
and Dalals were to purchase the
entire 25000 shares,

30%, of the total sale price of Rs.
108 Lakhs was payable at the time
of transfer of shares, and the balance
of 70% was to be paid within 12
months from the date of the first
payment.

(hi)

The transaction has finally been approved
on following terms which, as would be seen,
are different from those originally proposed
by the concerned parties to the transaction:~

(i) Rs. 245/- sale price per share

(ii) 409, of the total shares may be
offered to Mehras. These shares shall
not be transferred by the buyers for
a period of five years without Govern-
ment approval. Sale proceeds amoun-
ting to Rs. 24:50 Lakhs, after pay-
ment of taxes, may be repatriated in
two equal instalments, The first in-
staiment may be remitted after all
formalities are over and the second
may be remitted in December, 1972,

(iif) 119/ of the shares should be offered
to the UTI/LIC and the balance of
499, together with such number of
shares as ate not taken up by the
UTI/LIC should be offered to the
public through a member of a recog-
nized Stock Exchange. For this purpose,
the Co. should convert itself intoa
public limited company and seek
enlistment with a recogmsed stock
exchange. No shares shall be allotted
to any larger industrial bouse or
persons connected therewith, The
sale proceeds, which would work Qut
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to Rs, 36:75 lakhs may be repa.-
riated, after payment of taxes due,
in two equal instalments in 1973 and
1974 respectively. This is on the as-
sumption that the shares are sold in
1972, If this is delayed the repatria-
tion would be correspondingly
staggered.

{c) No such request has been received in
the Ministry of Finance.

{d) The question does not arise.

Survey for Industrial Potential and
Infrastructural Facilities in
States by Indastrial
Development Bank
of India

5105. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state:

(2) whether the Industrial Development
Bank of India has undertaken survey in
States and Union Territories to identify their
industrial potential and their infrastructural
facilites;

(b) whether the sutvey has been comp-
leted in any States and Union Territories;
and

(c) if so, the resuits thereof 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) and (c). Surveys have so far been
undertaken in Assam, Bihar, Chandigarh,
Jasnmu and Kashmir, Himachal Pradesh,
Madhya Pradesh, Manipur, Nagaland,
Asunachal Pradesh, Orissa, Pondicherry,
Rajasthan, Tripura and Uttar Pradesh. The
survey teams for all these SmeséUm'on
Territoriss except Pondicherry have submitted
their reports.

The project ideas emanating from these
surveys are discussed with State Govern-
ment. The other steps in the process relate
to the identification and search of entre-
preaeurs, preparation of detailed project
reports and actual implementation of such
projects with the technical and financial
agsistgnce of finapcial institutions. The
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Industrial Development Bank of India have
also appointed consultants to prepare feasi-
bility studies for seven projects in Assam and
one each in Bihar, Arunachal Pradesh and
Tripura. With a view to have a coordinated
approach and far keeping a coutinuous
watch on the promotion and implementa-
tion of the projects, a move has been made
by the Industrial Development Bank of
India to bring togcther State level insti-
tutions tike the State Financial Corporation
the State Industrial Development Corpora-
tion/State Industrial Investment Corporation,
the lead banks in the State, State Govern-
ment Industries Department and the all-
India term-lending institutions, namely, the
Industrial Finance Corporation of India, the
Industrial Credit and Investment Corporation
of India Limited and the Agricultural
Refinance Corporation under its leadership
to form inter-institutional group. Such groups
have already been set up in Kerala, Andhra
Pradesh, Jammu and Kashmir, Assam, Bihar
and West Bengal. Similar groups will be set
up in other States in due course. To facilitate
the above work, further, the Industrial
Development Bank ot India proposes to set
up a jointly sponsored and financed Techni-
cal Consultancy Service Centres. One such
Centre has already been sct up in Kerala
and after some experience such Centres
would be set up in other States.

Diversification of Production at
Avadi Vehicles Factory

5106. SHRI M. KATHAMUTHU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Heavy Vehicles Factory in
Avadi bas diversified its production with a
view to achieve seif-sufficiency in armoured
vehicles; and

{b) if so, the salient features thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION). IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Heavy Vehicles
Factory, Avadi is currently producing
Vijayanta Gun Tanks and Armoured Reco-
vety Vehicles only. The Factoty has also en
its programme production of 130 mm Self-
Propelled Gun for which & prototype has
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been produced and its design 18 being
finalised A prototype of Armoured Perso-
nnel Carrier 15 also being built
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Permission for Raising of
QCapital by Companies

§108 SHRI CHINTAMANI PANI-
GRAHI : Will the Mimister of FINANCE
be pleased to state :

(a) whether Government have recently
accorded sanction to cerfain Compamies to
raise their capital; and

(b) if so, the names of those Companies
and the amount of increase allowed to each
Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A Statement giving
the names of companies permitted to raise
capjtal during the first four months of the
Current Cglendar Year 1972, under the
Capital Tssues (Control) Act, 1947, 18 placed
on the table of the House [Placed In
Library See No, LT — 1948/72)
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U. 8. Confirmation Regarding Jets
Supplied to Pakistan

5110, SHRL BHARAT SINGH
CHOWHAN :
SHRI SAMAR GUHA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether U, §. A, has confirmed that
Pakistan is still holding fighter planes supp-
lied to ber by Jordan and Libya; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). Govern-
ment have scen 8 press report in which it
was stated that American official sources
had confirmed that both Jordan and Libya
had sent American combat aircraft to Pakis-
tan during the Indo-pakistan hostilities, In
the same press report, it was stated that
most of these aircraft had been returned.

Sterling Area Arrangements

5111, SHRI HUKAM CHAND
KACHWALI : Will the Minister of
FINANCE be pleased to state :

(a) the concessions enjoyed by India as
a member of the Sterling Area; and the
concessions given by India to members of
the Sterling;

(b) whether any agreement has been
veached between U, K. and members of the
EEC regarding Sterling Area in the event
of Britain’s entry into the EEC: and if so,
the salient features thereof;

{c) the assessment of Government regar-
ding future of sterling area arrangement
after Britain's entry into the EEC; and

(d) what guarantees are available to the
sterling holders under-the Bastle Agree-
ment and whether India is covered by this
Agreement ?

THE MINISTER OF FINANCE (SHRI1
YESHWANTRAO CHAVAN) : (a) Owing
to the range of trading, banking and invest-
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ment facilities available in London, India
found it convenient to hold some part of
official external reserves in sterling and is
therefore considered a member of the sterling
area No special concessions are enjoyed
by India, nor does India provide any conce~
ssions to other countries as members of
the sterling area.

(b) and (c). The United Kingdom have
mformed the European Economic Commu-
nity that they are prepared to envisage an
orderly and gradual run-down of official
sterling balances after U. K's entry into
EEC. It 15, thercfore, likely that the role of
sterling as a reserve currency may diminish
in due course, 1n a manner consistent with
world monetary stability.

(d) The Basle facility enables the United
Kingdom to strengthen the pound sterling
as a reserve currency by permitting them to
draw on this facility to meet demands on
British reserves which may arise out of
fluctuations in the sterling rescrve holdings
of the sterling area countries. With the
backing of this facility, the Government of
U K. have extended guarantees to India
and other holders of sterling for maintaining
the dollar value of sterling holdings 1n excess
of 10 per cent of total official reserves.

Fertilizer Projects Pending for want
of Clearance by Government

5112. SHRI G. Y. KRISHNAN : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of fertilizer projects
pending for want of clearance by Govern-
ment, State-wise; and

(b) the reasons for delay and the time
by which these projects will be cleared ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALR) :
(a) and (5). A statement giving the required
information is Jaid on the table of the House.
{Placed in Library. See No. LT — 194!]‘121



13 Weltten Answers

R Wt AR AW fawa WY wre
b2 q% qQUAR 9T QEAT

5113. «fit wgrdtaw fag wea : v
T4z W AT famma wdT ag @A
T wa1 w3 fiF

(%) #ar SwT s 11 Wb, 1972
¥ 77 WIRa 7R ¥ warfd gw @R
7Y A feqArar way & O e Sy avey
fama #Y gafom om garg e qT AT
9O qF% AT 9eT 6 IAN aW @ gan
& &R

() afxgt, @ 9z & = am
& T g wAdr A AT G AT w-
aft gy ?

qdza YT AT faaaa sy (2o
woi fag): (%) 3 (@). N, gf 1 10 ade
1972 & wra: 2+35 I Jafw dro 3o
To HYo HT FZUA WA 1T o HI-10
faam qrew @ sEm =@ & 6 g
qTHATAT AT @I 91 9 do Yo Yo o &
Y AeT § e a@man fdas
¥ fawrr & wwiTy w1 gF aRW qfEw
Y srdar &Y fis e ¥ oF a9 W@ R
Y UF FwrE B Frer s g€ § ) AW
fray av saTET “orfer ¥ o7 wifrw
a1 wn  gfew gra fawm o qenaft |
€ qog gEn w1 fewes 7A@
qUAT AT | ARARATS, GEA YN AT
o & fa¥ suT &)

qav g st gfeaa qaenga
¥ fanmii o ATeRa 0T
fea war s

5114. «ft wyy drow feg woem : w0
v sy avre fammeer Aot ag FaTy W05y
BT & fir wy 1971-72 ¥ qaT gfwear
AR yfegy quearew & fay o,

VAISAKHA 13, 1894 (S4KA)

« Written Answers 74

HA-HAT, AT 9§ fHaar s
faar aar g ?

gz s are fawram st (wo
wef fag) " ad 1971-72 ¥ St ® orfeem
& faar om @r g 1w Sw-Arw AiwE
vt gaTew Agt § )

AT 0 ¥ q@ W e

5115. »ft wgy Qow Tag o : wav
Wifeaw &l wran wdt ag s A
Tar w3 fF

(%) 71 qo9r 3w AWEIT A W@
7 fafers gifoan @7 #r woar &
Y Ygww &) §; R

(@) afz &, @ =@ Yoww v @0
o8 § o afaad zast feadr qoard
1 S ?

fafw it =y am Wifemw  ate
Tawd Ao (st g®o Ao Mud) : (w)
St agr |

(@) swr ady gaar |

Applications from Drug Manufac-
7 turing Units for grant of Indus-
trial Licences

5§116. SHRI P. GANGADEB : Will the
Munister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether any application has been
received from drug manufacturing units for
grant of industrial licences during 1971; and

(b) if so, the action taken thercon ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R. GOKHALE) : (a) and
(b). 63 applications have been received from
drug manufacturing units for grant of jndug.
trial licences for the manufacture of drugy
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and pharmaceuticals during 1971, Of these
industrial licences have been issued in 4 cases
and letters of intent in 13 cases. In 16 cases
rejection letters have been issued. The
remaining 30 applications are under various
stages of consideration.

Ways and Means Advances to States

5117. SHRI P. GANGADEB 1
SHRI P. M. MEHTA :

Will the Minister of FINANCE be plea-
sed to state :

(a) whether the Central Government are
contemplating to rawse the limit for ways and
means advances to the States from the Reserve
Bank of India in view of their decision not
to permit any more unauthorised overdrafts;
and

(b) if so, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). With effect from
the Ist May, 1972, the limits {or clean ways
and means advances to State Governments
from the Reserve Bank of India have been
increased to four times the previously sanc-
tioned limits.

Loauns sanctioned by Nationalised
Banks to Agriculturists and -
Rickshaw Pullern in Bihar

5118. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased to
state :

(a) the total number of loaus sanctioned
by the Nationalised Banks to agricuiturists and
Rickshaw puliers 1n B har, District-wise, and
the amount thereof, and

(b) the number of applications pending
-and the reasons for the delay 1n their dis-
posal ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN]) : (a) and (b).
Information is being collected and will be
laid on the Table of the House,
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Deponit in Nationaliscd Banks of Bihar

5119. KUMARI KAMLA KUMARI :
Will the Minister of FINANCE be pleased
to state :

(a) the amount of deposits in all Na-
tionalised Banks in various Districts of Bihar
separately, as on 31st March, 1972;

(b) the amount of money advanced by
the said Banks there in the form of seasonal
advances and priority sector advances; and

(¢) the interest charged on these advan-
ces ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAQ CHAVAN) : (a) The dis-
trict-wise figures of deposits of the 14-nationa-
lised banks in Bihar as at the end of June,
1971, the latest date for which these data
arc available, are given in the statement
laid on the Table of the House. [Placed in
Library See No. LT—1950/72)

(b) and (c). Statement 11 gives the post-
tion as at the end of June, 1971 in respect
of the number of borrowal accounts, the
amonnt of outstanding advances and the 1ate
of interest charged on the credit facilities
provided by the nationalised banks in Bihar
to the hitherto neglected sectots, laid on the
Table of the Housc. [Placed wn Library. See
No. LT-—1950/72}). Seasonal advances, to
the extent they relate to the sectors indicated
in the Annexure, are already included in the
figures set out therein.
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Production of Mig Aircrafts

5121 SHRI S M BANFRICF Wil
the Minister of DEFLNCL be pleased to
state

(8) whether production of MIG ucrafts
has been increased 1n Indny,

(b) the number of MIGs manufacturcd
during 1971,

(¢) how it compares with the production
figures of 1970, and

(d) the production targets for 1972 ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCF (SHRI VIDYA CHARAN
SHUKLA) (a) Production of MIG  airraft
18 progressing in accordance with the requile-
ments of the Indian Air Force

(b) to (8) 1t 1s not 1n public 1nterest to
disclose this information

Production Aircrafts at
HAL, Kanpur

5122 SHRI S M BANERJEE Wil
the Minister of DEFENCE be pleased to
state

(#) whether production in HAL Kan-
pur has fucther ncreased,
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(b) the number of awrcrafts manufactured
during 1971

(¢) how 1t compaies with the production
figures of 1970 and

(d) the production targets for 1972 ?

THE MINISTFR OF STATE (DEFE-
NCE PRODUCTION) IN THL MINISTRY
OF DEFFENCE (SHRI VIDYA CHARAN
SHUK1 A) (a) Production in H A L Kanpur
has increised progressively, from 6 aircraft
1n 1969 70 to 8 ancraft in 1970-71

(b) 8 arcratts were manufactured during
1971 72 but only 5 were delivered during
the year

(v) 8 arrcialls had been delivered dunng
1970 71

(d) Production ot 10 aucrafts 1s planned
dunng 1972 73

ial Asail

Utilisation of Fi

given to Kerala

5123 SHRIMAT1 BHARGAVI THAN-
KAPPAN Wil the Mimste: of FINANCE
be pleased to state

(a) the total amount of funds received
by the Government ol Kcrala from the
Centre under various heads during the finan-
cial year 1971-72 and

(b) whether the State Government of
Kerala have spent all the amount received
trom the Central Government 1in 1971-72 ?

THL MINISTER OF STATE IN THE
MINISTRY OI FINANCE (SHRIK R
GANLSH) (4) A statement 1s laid on the
Table of the House

(b) The State Governments share n
Central taxes and duties, the grants under
Article 275 of the Constitution and grants
1n heu of the tax on rallway passenger fares
ae given m terms of the recommendations
of the ¥inance Commission Small saving
foans represent the share of the State
Government 1n the collections 1 the Stete,
As regards other loans and grants, under the
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existing procedure, payments are subject to
State Government's entitlement on the basis
of progress of expenditure reported by them.
The amounts shown in the statement thus
represent the State's entitlement/utilisation
of assistance.

Statement
(Rs. Crores)
X. Share in Central taxes and
duties 37:86
IL Granis
1. Grants under Article

275(1) of the Consti-

tution (Substantive Pro-

vision) 993
2. Grants in lieu of tax on

railway passenger fares 029

3. Grants for State Plan
Schemes 1049

4. Grants for Centrally Spon-
sored Schemes 496

5. Grant Assistance towards

expenditure on Natural
Calamities relief 024
6. Other non-Plan Grants 409
3000

TOTAL-11
HI. Loans

1. Loans against State’s share

in collection of small
savings 006

2. Loans for State Plan
Schemes 24'51

3. Loans for Centrally Spon-
sored Schemes 2°05

4. Loan Assistance towards

expenditure on National
Calamaties relief 2'55

§. Short term loans for Agri-
cultural purposes 025
6. Other non-Plan loans 1471
44°13

TOTAL-III
Note : Figures arc provisional,

Expansion of Salt Production in the
Salt Producing Belt of Contal
(West Bengal)

$124. SHRI SAMAR GUHA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether the proposed Soda Ash and
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other chemical factories at Haldia in West
Bengal will require large scale supply of
Common Salt as basic raw material;

(b) if so, whether Government propose
to explore the possibility of expansion of salt
production 1n Conta: Salt producing belt of
West Bengal;

(c) whether Dr. Triguna Sen, the former
Minister for Petroleum and Chemicals had
agreed to send a study team for making a
field 1nquiry about the possibility of expan-
sion of salt manufacture in Contai salt pro-
ducing belt; and

(d) if so, the reason for delay in sending
the study team and the approximate time by
which the team will undertake the study ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir., ’

(b) No, Sir.
(¢) No, Sir.
(d) Does not arise.

p tation of Sch for Re-
bhabilitation of Disabled Jawans
and Families of those killed
in Indo-Pak-War

5125. SHRI K. BALATHANDAYU.
THAM : Will the Mumnister of DEFENCE
be pleased to state :

(a) whether the various schemes drawn
up for rehabilitating the disabled jawans and
helping the families of those killed in the
recent Indo-Pak War, have not yet been
implemented;

(b} if so, the reasons for the delay: and

(c) the steps taken to expedite their
implementation ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (). The
schemes are under implementation, A stato-
ment indicating the position is attached.
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Statement
The problem involves over 5,000

families. Each family is being contacted
individually by representatives of the three
Services and by the Central and the State
Governments to enquire into their problems
and ensure that these are attended to. These
visits also make sure whether the families
are aware of and are actually in receipt of
the various concessions given by Central and
State Governments.

2. According to thc new Orders, war
widows and war-disabled Servicemen will
now be entitled in the case of officers, to
3/4th of the basic pay of the rank held at
the ime of death, admssible up to the
deemed date of retirement. In the case of
JCOs and ORs, their nominated heirs will
draw for life pay drawn by the deceased at
time of his death.

3. Orders have been issued giving com-
plete exemption to children of the personnel
killed, from all fees and allowing grants for
tuition, boarding and lodging, for the edu-
cational institutions under control of Central
Government. Most State Governments have
extended these concessions in educational
nstitutions under their control. In order to
identify such beneficiaries, entitlement cards
have been issued by Service Headquarters.

4. Both Central and State Governments
have issued orders regarding reservation of
a percentage of Class 111 and Class 1V posts
for families of Servicemen killed in opera-
tions/disabled Servicemen including posts in
the Public Sector. Vocational training insti-
tutes are being established in different parts
of the country to train widows and war dis-
abled in self-employment schemes.

5. Asregards those disabled in recent
operations, they are being treated as if in
service and given full pay and allowances,
Contact is, howsver, being made with them
in order to ascertain their particular interest
regarding rescttiement and rcl_mbilitation.
Resettlement plans for thess Servicemen will
include vocatiopal guidance, schemes for self-
employment as also active assistance in help-
ing to securs employment in Govt. and
Private institutions.
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6. All State Governments have allowed
concessions in the nature of allotment of
residential and agricultural land on priority
basis to such category of persons.

7. In addition a Special Fund js pro-
posed to be established with an initial grant
from the National Defence Fund, out of
which assistance and relief can be given in
accordance with the special needs of each
family.

8. A Central Rehabilitation Organisa-
tion has been set up in the Defence Ministry
to harness and coordinate the efforts of
varous departments of the Central and State
Governments on a time-bound basis and to
ensure implementation of all these measuses,

Contribution to Asian Development Bank

5126. SHR1 K. BALATHANDAYU.
THAM : Will the Minister of FINANCE be
pleased to state :

(a) what i3 India’s contribution to
Asian Development Bank till date;

the

(b) what 1s the assistance given by the
Asian Development Bank for economic deve-
lopment of the countries of the South East
Asia since 1ts inception;

(c) whether India has sought any assis-
tance from the bank; and

(d) if so, the broad outlines thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN): (a)
Jndia has so far paid Rs. 34 875 crores
(half in convertible currency and the other
half in the form o’ Rupee securities) to the
capital stock of the Asian Development
Bank. In addition, India has paid Rs. 5
lakhs to the Technical Assistance Fund of
the Bank for providing the services of Indian
experts and consuitants.

(b) A statement js laid on the Table of
the Sabha. [Placed in Library, See No. LT~
1951/72)

(c) No, Sir.
(d) Does not arise.
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Tourist Publicity

5127 SHRI K BALATHANDAYU-
THAM .
SHR1 K. MALLANNA

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ,

(a) whether Government have decided
to further improve tourist publicity, and

(b) if so, the broad outlines of the steps
propose to be taken 1n this regard ?

THE MINISTER OI TOQURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) Toursm publity 15 @ continu-
ing process and continuous efforts are made
to improve it The programme of produc-
tion of Tourist Publicity Literature, Films
and Shides 15 being stepped up substantially
in order to meet the requirements of the
market

Searches conducted by Income-Tax
Authorities in Tamil Nadu

5128 SHRI M R LAKSHMINARA-
YANAN Will the Minister of FINANCE
be pleased to state

(a) the number of scaiches conducted
by Income-tax authoritics 1n Tamul Nadu
during the last one year,

(b) the outcome of these searches, and
(¢) the names of the persons involved ?

THE MINISIER OF STATL IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH) (a) 90 (Ninety)

{b) The incriminating documents seized
during these raids have biought out concealed
income of the order of Rs 92 lakhs Pro-
ceedings to bring these incomes to tax are
under way

(c) A statement 1s laid on the Table of
the House. [Placed in Librarv See No. LT —
1952/72)
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Expeditious Disposal of Enquiries into
the Affairs of Monopoly Houses

5129 SHRI VAYALAR RAVI- Wil
the Minister of COMPANY AFFAIRS be
pleased to state

(a) whether Goveinment propose to
amend the relevant law to expedite enquiries
into the affaus of the Companies controlled
by monopoly houses, and

(b) if so, the outhine ot the proposal ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) (a)and(b) Itis presumed that
the question relates to enyuiries by the
Monopolies & Restrictive Trade Practices
Commission on refeiences made to it by
the Central Govurnment under the MR TP
Act  Under Section 30 (2) of the MRTP
Act, 1969, the MRTP ( ommission is required
to 1cport on the matter referred to it by
Government within 90 days from the date
on which the refcuence 15 received by i,
except where the Commission, for special
reasons recorded by it i wnting, 1 of
opimnion that the report cannot be made by
1t withun the said period of ninety days No
amendment to this provision 1s contemplated

Delay in enguiries against
Monopoly Houses

$130 SHRI VAYALAR RAVI . will
the Minister of COMPANY AFFAIRS be
pleased to state

(a) the number of enquiries against
Monopoly Houses by different Government
agencies affected by the orders either of the
Supreme Coust or of the High Court, and

(b) the names of monopoly houses
against whom enquiries have been delayed
on this account and the duration of delay mn
each case ?

THE MINISTER OF COMPANY
AFFAIRS {(SHRI RAGHUNATHA
REDDY) * (a) and (t). Informeation is being
collected A statement will be placed on the
Table of the House,



B5 Written Answers

Loan given by Union Bank of India
to Eastern Fisheries Madras

5131 SHRI C K CHANDRAPPAN
Will the Minister of FINANCL be pleased

to state

(a) whether Eastern Fisheries, Madras
has becn given a loan of Rs 38 lakhs by
the Union Bank of India,

(b) 1f so, the purpose for which this loan
has been granted, and

(c) the conditions under which tlus loan
has been given ?

THE MINISTFR O FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) No, Sir

(b) and (c) Do not aise

New sources of Revenues found by
Industrial Development Bank
of India

5132 SHRIC K CHANDRAPPAN
Will the Minister of FINANCE be pleased
to state

(a) whethcr the Industrial Development
Bank of India has found out new sources
of revenue of finance its expanding  lending
operations, and

(b) 1f so, a brief account thereof °

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(@) and (b) Apart from the sources of funds
available to it by way of paid ap capital,
which 18 being progressively raised and subs
cribed wholly by the Reserve Bank, internal
generation of funds and repayments by
borrowets, the Industrial Development Bank
of India 1s empowcred to raise funds by
borrowings vz —{1) from the Central Govern-
ment, (1) from the National Industrial Credit
(Long Term Operations) Fund created out of
the profits of the Reserve Bank, (i) from the
market by 1ssue bonds, (1v) accepting deposits
from the pubiic for periods not less than 12
months, and (v) from foreign financial 1nsti-
tutions in foreign currenty with the pror
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approval of Government To meet the
demands of its fast expanding lending opera-
tions the Industrinl Devclopment Bank of
Indi: has 1n March 1972 for the first time,
gone to the bond market and successfully
raised Rs 115 crores It also intends to
borrow Rs 12 50 crotes by ssue of bonds
In the current financial year It has  also
arranged with the Reserve Bank for short-
term accommodtion against the security ot
machinery bills 1ediscounted by it It pro-
poses also to sell the bills Lo the Commercial
Banks when the latter s hquidity posttion 1s
good with a view to replenishing 1ts resources
It antisipates further to gut a foreign line of
credit from the Wotld Bank for on lending
to the State Financial Corporations

Resumption of US Aid

5133 SHRI C K CHANDRAPPAN
Will the Minister of FINANCE be pleased
to state

(a) whether the attention of Government
has buen arawn to the report which appeared
in the Leonomic Times dated the Sth Apusl,
1972 with the * US stance sottemng aid flow
soon and

(b) 1f so,
thercto ?

the reaction of Government

THE MINISTER O FINANCE
(SHRI YESHWANTRAO CHAVAN)
(a) Yes, Sir

(b) Government aie watching the situa-
tion

Financisl Assistance to Industries in
Small Sector by Union Bank
of India

5134 SHRIC K CHANDRAPPAN
Wiil the Minister of FINANCE be pleased
to state

(a) whether the Union Bank of India
has taken a& decision not to give financial
assistance to the industries 1n the small sector
and particuiarly the fisheries, and

(b) 1f 80, the reasons thercfor ?



87 Writien Answers

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) No, Sir.

(b) Does not anse.

Strength of Pakistani Armed Forces

5135. SHRI PAMPAN GOWDA : Will
the Mnister of DEFENCE be pleased to
state :

(a) whether Government have collected
information about the strength of the Pakis-
tami Air Force, Navy and Army after the
recent Indo-Pak War; and

{b) 1f s0, an account thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM) (a) Yes, Suir.

(b) It will not be in the public interest
to disclose any details.
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Production of Ammunition for Revol-
vers, Rifies and Guns to meet
Civilian Demand

5144, SHR1 S. N. MISRA : Will the
Minister of DEFENCE be pleased to state :

(a) whether Government have any schemo
for production of ammunition for revolvers,
rifies and guns of different bores to meet the
demand of licensed consumers; and

(b) if so, the time by which the ammuni-
tion will be made available to them ?

THE MINISTER OF STATE (DEFEN-
CE PRODUCTION) IN THE MINISIRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) ¢ (a) and (b). Ondoansce Factosles
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are already manufacturing and selling sport-
ng ammunition for *32" Revolvers, :38”
Revolvers, *315 Rifles, 22 Rifles and 12 Bore
DBBL Shot Guns through registered Arms
and Ammunition Dealers.

Arrears of Excise Duty

5145. SHRI R, V. BADE : Will the
Minister of FINANCE be pleased to state :

(a) the amount of arrears of excisc duty
upto March, 1971;

(b) tke steps taken by Government to
realise the same; and

(c) the percentage of cases pending for
more than one year ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI K. R
GANESH) : (a) to (c). The information is
being collected and will be placed on the
table of the House.

Assistance to Rajasth d

Annual Plan 1992473

5146. SHRIMATI KRISHNA
KUMARI :
DR. KARNI SINGH :

Wili the Minister of FINANCE be plea-
sed to state :

(a) whether the Central Government have
slashed by Rs. 1:32 crores the Central assis-
tance to Rajasthan under annual plan for
1972-73; and

(b) if so, the heads under which the cut
has been made and the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) In view of the constraint
on Central resources, the Central assistance
for the States for their Annual Plans of
1972-73 has been fixed at 39, less than the
corresponding amounts for 1971-72. As
against an Anpual Plan allocation of Rs. 44
crores in 1971-72 the State Government has
been sllecated Rs. 42 68 crores as Central
assistante for 1972.73,
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Written Answers 94

(b) Central assistance is given in the from
of block loans and grants and is not related
to individual heads of development.

Opium lost in Transit

5147. SHRT RAJDFO SINGH : Wil
the Mmiser of FINANCE be pleased to
state :

(a) whether in the course of handling
storage and transit in the two factories at
Neemuch and Ghaszipmi, lakhs of rupees
worth of opium has been lost during the last
few years;

(b) whether the Opium Losses Enquiry
Committee has submitted its report; and

(c) if so, the findings of the Committee
and the action taken in pursuance thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! K. R.
GANESH) : (a) Opium which is received in
tha factories of Neemuch and Ghazipur from
the cultivation areas is 1n the form of paste
containing about 307 to 409, of moisture.
It is stored in polythene bags or vats before
it is dried by exposing to the solar heat in
open wooden trage to reduce the moisture
to about 10%,. During the storage and drying
process, some deficiencies occur due to spil-
lage and handling etc. of opium since all the
operations are manually done in these fac-
tories. Some opium also sticks to the walls
of the vats. These deficiencies are treated as
losses. A table showing such losses which
have occurred in the years 1967-68, 1968-
69 and 1969-70 and the percentage as com-
pared to the total quantities stored and
handled is given in the attached statement.

(b) Yes, Sir.

(c) The main findings of the Committee
are that opium being resinous and sticky
substance, sticks closely to the containers, to
the implements and to the hands of the
workers during the process of storage and
drying, and as such some loss is unavoidable,

The Committee also looked into the
losses which occurred during the years
1954-55 to 1966-67 and has observed that
there is no evidence of any upauthorised
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removal or pilferage during transit or after
its receipts in the receiving factories.

The Commuttee has farther observed that
losses occurring at various stages could be
reduced by improving the methods of trans-
port, storage, handhng etc, for which a num-
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ber of suggestions have been made in the
Report.

Some of the recommendations have
already been implemented and the others
are under active consideration of the Govern-
ment.

Statement
GHAZIPUR NEEMUCH
Quantity Value %age Quantity Value %a8e
Year : lost@ 70°C Rs. Loss lost@ 70°C Rs. Loss
m Kgs. mn Kgs.
Loss during the process of drying

1967-68 739543 3,36,528 1-77% 1931'600 78,000 1709,
1968-69 10196°15 4,32,644 1°929%, 2922669 1,19,000 154%
1969-70 12591-00 547,252 1:979%, 3502 828 1,45,000 092%
. S;;age Loss T T T
1967-68 6532 2,70,501 1'90%, 2522873 1,05,000 161%
1968-69 11388 4,49,587 193% 3485 209 1,35,000 1789,
1969-70 12646 5,22,512 1-76%, 8312574 3,44,000 135%

@ Footnote : 70°C refers to opium containing 30%, (100 minus 70) moisture.

Shert supply of Bitumen and Resultant
Unemployment in West Bengal

5148. DR RANEN SEN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether short supply of Bitumen in
West Bengal has created unemployment con-
dition for ten thousand workers; and

(b) if s0, the steps taken to meet this
situation ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHALE) @
(a) Bxcept for short periods when due to
operational bottlenecks the supplies were
somewhat delayed, the requirements of West
Bengal for bitumen have been and continue
to be adequately met. This is horne out
from the following figares of supplies made
during 1970 and 1971 :

Quantity of Bitumen supplied to
West Bengal (Tonnes)

1970 56,100
1971 101,750
Percentage increase in 1971 over

1970,.. 81%

Inview of this the gquestion of any
unemployment on this account does not
arise.

(b) Does not arise.

Proposal for Import of Helicopters

5149. SHRI RANABAHADUR SINGH:
Will the Minister of DEFENCE be pleased
to state : '

(a) whether Goverament propose to
buy Helicopters from foreign oountries for
the development of Indian Navy; sad
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(b) if s0, an outline of the proposal ?

THE MINISTER OF DEFENCE (SHR!
JAGHIVAN RAM): (a) Yes, Sir,

(b) It will not be in public interest to
disclose this information.

Recruitment to Armed Forces in
Place of War Victims

5150. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCE
be pleased to state :

(2) whether Government are contemplat-
ing to recruit ahle-bodied young men and
women in the Defence Forces to take the
place of victims; and

(b) if not, the reasons thertfor ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). While, m
the Army, recruitment has already been
carried out to replace the casualties suffered
in the Indo-Pak conflict, elsewhere 1n the
Armed Forces, where the casualties have
not been in large numbers, normal recruit-
ment procedure is bemng followed, taking
into account the casualties also.

N. G, C. Cadets for Nation Building
Activities

5151. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFENCFEF
he pleatel to state :

(a) whether Government have any plan
to utilise the services of certificate holding
N. C. C. Cadets for nation buiding activitics;
and

(b) if 83, the salient features thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). NCC *C
Certificate holders are granted direct Com-
missiopa in Navy and Air Force after selec-
tion through Services Selection Boards and
training at the appropriate tiaining acade-
mics, Jn the case of Army this facility was
available for OTU (Officer Training Unit),
N. C. €. Certificate holders only. It has
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since been decided (p extend this facility to
N.C. C. ‘C’ Certificate holders also and
also to ncrease their intake into the Army
from 30 to 60.

Expenditare on National Cadet Corps

5152. SHRI PRIYA RANJAN DAS
MUNSI . Will the Minister of DEFENCE
be pleased to state the actual amount spent
on N. C C activities during 1969-70 and
1970-71 7

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : The entirc expenditure
on N. C. C. 1s not booked separately. Based
on per capita cost of training and strength
of cadets, estimated cxpenditure on N, C. C.
borne by Central Government and the State
Governments during 1969-70 and 1970-71
15 as under -

(Fxpenditure in lakhs of Rs.)

Year Centre State Total
69-70 95392 71315 166707
70-71  1260-30 90522 216552

Modernisation of Vijayanta Tank

5153, SHRT NAWAL K:!SHORE
SHARMA :
SHRI ISHWAR CHAUDHRY :

Will the Minister of DEFENCE be
pleased to state :

(a) whether Avadi Ordnance Factory has
introduced some new devices in the Vijayanta
Tank ;

(b) if so, the nature of the devices ; and

() the extent of improvement expected
in its performance asa resuit of the new

devices ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) to (c) Yes, Sir. The new
improvements are in the nature of infra red
devices for the driver, commander and gunner
to improve night fighting capabitity of
Vijayanta tanks, The improvements have
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been carried out by the Resecarch & Develop-
ment Orgamsation of the Ministry of
Defence

Development of Gir Forest in Jonagarh
(Gujarat) asa S ry for Touri
Attraction

5154 SHR1 VEKARIA : Will the
Mmster ot TOURISM AND CIVIL
AVIATION be pleased to state,

(a) whether Government are considering
any proposal for the further dcvelopment of
Gir forest in Junagarh (Gujarat) as a sanc-
tuary for tourist attraction;

(b) if s0, the action taken bv Governr
ment 1n this regard ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b) Yes, Sir. Two specially built mum
buses have recently been supphed for Wild
Life viewing Admmistrative approval and
financial sanction of Rs 10 80 lakhs has also
been 1ssued to the Government of Gujarat for
the construction of a Rest House at Sasan
Gir and the work 15 expected to commence
during the current year

Proposal to replace Dakota by Avro-
Services on Bombay.Keshod-
Porbandar Route

5155 SHRI VEKARIA * Will the Mini-
ster of TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether Dakota services are still
beng operated on the Bombay-Keshod-
Porbandar route;

(b) m view of the fact that Dskotas
have become outdated, whether Government
propose to replace Dakota by Avro on this
route and if so, when, and

{c) if not, the reasons therefor ?
THE MINISTER OF TOURISM “AND

CIVIL AVIATION (DR KARAN SINGH) :
(®) Yes, Sir.

MAY S, 1972

Written Answirs 100

{b) and (c). Indian Air lines propose to
introduce Avros on this route when more of
these aircraft are recetved and the ruaway at
Keshod has been suitably approved for the
purpose

Development of Porbandar Aerodrome

5156 SHRI VEKARIA * Will the Minis-
ter of TOURISM AND CIVIL AVIATION
be pleased to state

(a) whether Government are contem-
plating to develop Porbandar Aerodrome,

(b) if so, when the work 1s hkely to be
started, and

(c) the total cxpenditure to be incurred
onit”?
!

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) to (¢) The question of developing the
Porbandar aerodrome to make it suitable
for HS-748 aircraft operations 18 unde:
examination The estimates of expenditure
are under preparation,

Proposal to manufacture Nuclear
Driven Vessels

5157 SHRI VEKARIA , Will the
Minister of DEFENCE be pleased to state :

(a) whether there is a proposal to manu-
facture nuclear-driven vessels for Indian
Navvy to replace the conventional Vessels,
and

(b) if so, the salient features thereof ?
THE MINISTER OF DEFENCE

(SHRI JAGNIVAN RAM) : (a) No, Sw.
(b) Does not arise.

Assistance from Japan

$158. SHRI VEKARIA : Will the
Minister of FINANCE be pleased to state :

(a) whether Government's attention has
been drawn to the Statement made by the
Japan’s Ambassador to India on the 8th
April, 1972 at New Delhi; and
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(b) 1f so, what type of help Japan pro-
pose to give to India ?

THE MINISTER OF FINANCF
(SHRI YESHWANTRAO CHAVAN)
(a) Yes Sir.

(b) It 15 understood that the Ambassador
of Japan in India expressed a hope of enlarg-
ing Japan’s economic aid to India and
strengthemng political, economic and cultural
ties with this country

Japan, as a member of the Aid-India
Consortium, has been giving economic
assistance to India since 1958, and the level
of annual assistance from Japan has increased
w the years 1970-71, 1971-72

Plan Drawn by State Bank of India to
asnist Agriculturists

5159 SHRI S A MURUGANAN-
THAM Wil the Minister of FINANCE be
pleased to state

(a) whether the State Bank of India has
drawn up a Rs 150 crores plan for assisting
agticulturists,

(b) if so, the main features thereof, and

(c) the total amount of loans advanced
by the State Bank to the farnung sector
during the last three years ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN)
(8) The State Bank of India Group propose
to select {50 Intensive Centres, cach to be
serviced by an  Agncultural Development
Branch for financing of agricutture Tenta-
tively, the term loan requirements of these
centres have been estimated at Rs 150
crores at the rate of Rs 1 crore for each
Centre

(b) The man features of the proposed
scheme are as follows

(1) The Centres are to be sclected 10
areas covered by special schemes such as
Small Farmers Development Agency/Marginal
Farmers and Agrcultural  Labourers,
integrated dry lsnd agricultural progpcts,
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multiple clopping progiamme, electrification
schemes of Rural Electrification Corporation,
and 1n their lead districts

(1) Each of these centres 1s ultimately
expected to cover up to 100 villages

(m) Surrounding areas of each of these
centres would be surveyed by the technical
staff of the Bank attached to braach serving
such centre for preparing special schemes

(iv) Special schemes would be prepared
to provide finance for agiiculture and other
activities 1 accordance with the assessed
needs of the cluster(s) of wvillages covered
by each centre

(v) Crop loans and finance for allied
agnicultural and non-agricultural  activities
will be provided by the Bank, for the term
loan requirements the Bank would lean
heavily on re-hnance from the Agricultural
Refinance Co1poration

(c) The figures of direct finance provided
by the State Bank of India Group to farmers
during the last three years are furmshed
below

Amount Qutstanding

(Rs Crores)
December December December
1969 1970 1971
3302 74 67 6795

Development of Airports in the Country

5160 SARI S A MURUGANAN-
THAM  Will the Mimster of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the schemes included in the Fourth
Plan for the development of awports in the
country,

(b) the progress made in implementing
these schemes, and

(c) the total expenditure incurred 1 this
respect ?
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THF MINISTER OF TOURISM AND
CIVIL AVIATION (DK KARAN SINGH)
(8) The Fourth Five Year Plan provide fcr
development of international airports and
domestic aerodromes including acquisition of
land and construction of new domestic
aerodromes The schemes relate to construc-
tion and development of runways, aprons,
taxi tracks, construction, improvement and
expansion of buildings, purchase of equip-
ment required for providing aeronautical
communication and radio nevigation aids,
fire fighting and rescue services

(b) and (c) Most of the schemes aie at
different stages of implementation Expead:-
ture amounting to Rs 2146 crores 1
estimated to have been 1ncurred on the
schemes during the first three years of the
Plan from 1969-70 to 1971 72

Steps to Develop Touricm in
Sonthern States

5161 SHRI S A MURUGANAN.-
THAM Wil the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) whether proper attention has not
been paid to the development of tourism in
Southern States, and

(b) 1f so, the steps proposed to be taken
to develop tourism in Southern States mna
big way ?

THE MINISTER OF TOURISM AND
CIVIL AVLATION (DR KARAN SINGH)
(a) and (b) No, Sir Government are aware
that the Southern States have a large variety
of tourist attractions and a number of 1m-
portant schemes have been located there
These include the development of the beach
resort at Kovalam at acost of Rs 221
crores the construction of an India Tourism
Development Corporation Hotel at Bangalore
at a cost of Rs 175 crores, the prograrnme
for a Son-et-Jumiere at Mahabalipuram

ary & fggr a7
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All Indin Seminarx on Taxation

5166 SHRI M M JOSEPH . wWili
the Minsster of FINANCE be pleased to

stato ¢

(a) whether an Al India Semunar om
Taxation was held in New Delht during
April, 1972 and the problem of tax evasion
was discussed, and
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(b) if so, the other subjects discussed
and the decisions arrived at ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A Seminar on
Taxation was organised by the Institute of
Chartered Accountants recently in New Delhi.
Subjects such as Appeals and Revisions,
Penalties, Filing of Returns of Income, Tax
Payer assistance and the role of Chartered
Accountants were discussed at the Confer-
ence. The Conference made certain sugges-
tions for streamlining the appeal work of the
department and for clearing the ambiguity
in lJaw in certain areas either by amendment
or by issue of executive instructions,
Besides emphasising the need to educate
the tax payer about the implcations of
the changing laws, the Conference urged
the Government to cnlist the cooperation of
the Chartered Accountants in rationalisation
and prescription of accountancy procedures
for different types of businesses and in
making detailed scrutiny of the accounts in
suspected cases of tax fraud.

Ordnance Complex at Jabalpur

5167. SHRI BHOGENDRA JHA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether Jabalpur has been developed
into a big Ordnance complex; and

(b) if so, the names of the factories
engaged in defence production located there
and the nature of their products ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA): (a) and (b). The complex at Jabal-
pur consists of three Ordnance Factories
namely, the Gun Carriage Factory, Jabalpur,
Ordnance Factory, Khamaria, and Vehicle
Factory, Jabalpur,

The Gun Carriage Factory, Jabalpur
manufactures mainly, Artillery equipments,
Mortars and Carriages. Ordnance Factory,
Khasmaria manufactyres filled ammunition
for the three Services including Small Arms
Ammunition. Vehicle Factory, Jabalpur
manufactures three types of Vehicles, Shakti-
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man Trucks, Nissan 1 Ton Trucks and
Nissan Patrol Jonga.

Corruption in Ruby General Insurance
Co Ltd.

5168. SHR1 BHOGENDRA JHA : Wil}
the Minister of FINANCE be pleased to
state :

(a) whether serious charges of corruption
and malpractices in the Ruby General Insu-
rance Co. Itd. particulaily in Gorakhpur,
Farukhabad, Patna and Calcuita branches
were levelled m a memorandum dated 2Bth
October, 1971 submitted to the Minister of
State for Finance; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG]I) : (a) and (b). Govern-
ment received a memorandum dated
2B.10.1971 purporting to be fiom one Shri
Shyam Nandan Prasad of the Patna Office
of the Ruby General Insurance Company
Ltd , which contained certain allegations of
malpractices and corruption mm  some of the
branches of the company. Shri Shyam
Nandan Prasad who was formerly employed
in the company’s Patna office had Jong sinoe
been transferred to Allahabad and on en-
quiry he completely denied any knowledge
of the communication. The complaint was
referred to the Custodian for investigation
and the latter has stated that some of the
allegations are too vague to enable enqguiries
to be made and ¢ven where specific allega-
tions have been made, there is either no
basis for the allegation or no action is
called for.

India’s Foreign Exchange Reserves

5169. SHRI CHINTAMANI PANI-
GRAH] : Will the Mimister of FINANCE
be pleased to state :

(a) the foreign exchange reserves of the
country at present; and

(b) how do thése compare with the
reserves during the correspotiding period last
year ?
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THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) and (b)
A statement 15 laid on the Table of the
House

Stutement

Offictal Lxternal Reserves

(Rs Crores)

"On'23rd  Oa 23rd

April 1972 Aprl 1971
Foreign Exchange 479 93* 465 60
Gold 182 53 18253
Special Drawing 185 77** 11285

Rughts

Total 848 23 760 98

* Includcs an accounting increase ol
dbout Rs 18 crores due to recent
exchange rate realignments

** Includes a fresh allocation of SDRs
for Rs 74 73 1n January 1972
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"Recraijtment to Bihar Regiment

$172. SHRI R. P. YADAV : Will
the Minister of DEFENCE bec pleased to
state :

() whether only Adivasis are recruited
to the Bihar Regiment;

(b) whether Government propose to
make it broad-based so that people of Bihar
get fair opportunity for recruitment thereto;
and

(c) if so, by what time ?

THE- MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) No, Sir.

(b) All battalions of the Bihar Regiment,
except for one battalion, enlist 50 per cent
Adivasis and 50 per cent other Biharis, In
the case of that one battalion only, 50 per
cent Biharis, 25 per cent Adivasis and 25
per cent Oryas are enlisted.

(c) Not applicable,

Modification of Classification of Product
Groups uader Monopolies and
Restrictive Trade Practices
Rules

5173. SHRI SHRIKRISHAN MODI :
Will the Minister of COMPANY AFFAIRS
be pleased to state :

(a) whether Government are examining
the question of modifying the classification
of product groups made under the Monopo-
lies and Restrictive Trade Practices Rules to
determine the dominance of an undertaking;

(b) if so, the salient features of the pro-
posal under excmination and the reasons
therefor ?

THE MINISTER Of COMPANY
.AFFAIRS (SHR( RAGHUNATHA
REDDY) 1 (a) and (b). Under the Monopo-
ties and Restrictive Trade Practices :(Classi-
fication of Goods) Rules, 1971, made in
consultation with the concerned Ministries
and the Central Statistical Organisation’
groups of prodicts have been p‘mm-ib:d

In many cases this grouping of  products has

" made _t&m ﬁald for de:ermmmg domingnoe
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much wider than under ¢he listing of - indivi-
dual products by the Monopolies Inguiry
Commission. While an undertaking may be
dominant in an individual product it may
not be so taking the group in the . published
classification. Whether the grouping in the
published classification requires any further
changes in the iight of these facts is under
review. It is not possible at this stage to
indicate the precise manner in which modi-
fications, if any, may be effected in these
Rules.

Accidents to I. A. F. Planes

5174, SHRI T. BALAKRISHNIAH :
Will the Minister of DEFENCE be pleased
to state :

(a) the number of accidents involving
Indian Force Planes during the last three
months;

(b) the estimated loss of men and mate-
rial; and

(c) the reasons for such frequent occur-
rence of the accidents ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). During the
period 1st Feb. 1972 to 30 April 1972 there
were 14 serious accidents involving 1AF air-
craft. As a result of these accidents, 12
aircrew were killed and 14 aircraft were
damaged beyond economical repair. In’
addition one pilot is missing since 28
April 1972, :

(c) Investigations are in progress into
all these accidents. No discernible pattern is
evident. The aircraft involved have been of
various types, and the accidents have occurr-
ed in different and widoly separated aress.
Statistically they fall within the range of our
past experience, but the period is too short
to draw any final conclusions for the year
1972.

Value of import liceaces given to
‘various firms during the
Inst three yeats

5175. SHRI K. §. CHAVDA ; Will the
Minister of PETROLEUM AND cmwx.
CALS bc pleased to mte -

(a) ﬂwnoml fm'eigh eapltli and edmty '
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ipvestment of MSD, Pfizer, Sandoz, John
Wyeth, E Merck, Geigy and Abbott n
India;

(b) the value of impo1t hcences given to
these firms during the last threc years and
their sales for these years,

(c) the amount repatriited by these firms
to their countries in the shape of dividends,
techmeal know-how charges and other
charges, and

(d) the items together with their value
and the capauty ol expansion projects for
which these firms applied for and were given
expansion licences since their inception in the
country ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLFUM AND
CHEMICALS (SHRI H R. GOKHALE)
(¢) and (¢) The information 1s given n the
attached statement

(b) and (d) Particulars of all licences
issued by the Import and Eaport Trade

VAISAKHA 15, 1894 (S4KA4)
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Control Orgamjsations and particulars  of
industrial licences sssued are all published
in the weekly Bullctins of Industrial Licences,
Import Licences and Export Licences, copies
of Which are available 1n the Libriry of the
House However these are being collccted
dand will be placed on the Table of the
House

The sales turnover of the firms are as
follows

Merck Sharp & Dohme Rs 636 37 lakhs

(1969.70)

Pfizer (1969-70) Rs 174 40 lakhs
Sandoz (1970) Rs 819 59 lakhs
John Wyith (1969-70) Rs 278 89 lakhs
F Merck (1970) Rs 172 53 lakhs
Suhnid Geigy (1969-70) Rs 984 136 lakhs
Abbott Laboratorics R 387 13 lakhs
(1970)

The details of applications made by the
firms and the value of items arc being
collected and wiil be placed on the Table of
House.

Stutement

Subscribed Foreign

Remuttances during 1970-71

Technical  Other

S No Name of the firm capital Investment Dividends Royalty know-how Charges
(Rs lakhs) Rs lakhs) ( Rs 1n lakhs)
) 1 M/s Merck Sharp & 18000 10800 19 87 - - —
Dhome of India Ltd,
2. bz?smb‘yl‘ﬁur Ltd, 39864 30024 93 52 — —_— -
3 mba;andoz (ndia) 15000 9000 829 — — —
4. ;t;: 'Sggﬁdbaéelgy 1ad 19500 9202 1573 113 203 —
5 h:?:oi‘:)bott Laborato- 100 100 22 44 —_ - -
e (1 2130 1480 - - - -

6 M/s. B. Merck (India)
Ltd,, Bombay

7. M. Jobn
Bombay

Wyetn

It 15 a Branch of foreign company
aformation furnished by the firm, remittances on account of
profits made in 1970 were Rs 21:93 lakhs

According to the
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Proposal for Oil Survey in Nagaland

5179. SHRIMATI JYOTSNA CHAN-
DA : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government propose to
make survey to find out oil depusit 1n Naga-
land; and

(b) if so, when 7

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H, R GOKHALE): (a) and
(b). ONGC have already done geological
survey in Nagaland and intend to carry out
further investigations. It is tentatively pro-
posed to drill an exploration well in the area
in the near future,

Revision in Premium Rates of L.1.C.

5180. SHRI P, NARASIMHA REDDY:
Will the Minister of FINANCE be pleased
to statc the reasons why the Life Insurance
Corporation of India has not scaled down
its premium rates in consonance with the
rise in life expectation and fall in mortality
rate ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): The LIC
reduced premium rates under 8 of its with-
out profit plans ot assurances in 1970 and
under 6 more without profit plans in 1971,
as actuarial considerations justified such re-
duction.  As regards with-profit plans.
though the favourable mortality experience
by itself would have warranted a reduction
in the premium rates the continuous increase
in the expenses of management has rendered
the future outlook uncertain. In the
circumstances the LIC decided to defer
consideration of any revision of premium
rates under these plans till such time as the
expenses had stabilised, particularly since
equity to the with-profit policy-holders can
be ensured through the mechanism of bonus
distribution.

Inconvenjence in use of Revenue Stamp
on Payment of Rs. 20 and above

5181. SHRI P. NARASIMHA REDDY:
Will the Minister of FINANCE be pleased
to stute ¢

(8) whether Government are awsre of
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the inconvenience caused to the people n
business transactions under the present
system requiring Stamped Receipts for pay-
meants beyond the limit of Rs. 20/-; and

(b) whether Government have any pro-
posal under consideration to enhancc this
limit to Rs. 100/- ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). No, Sir.

Import of crude oil and petrol
products from other countries

5182. SHRI P. NARASIMHA REDDY:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state the pre-
centage of imporis of Crude 01l and Petro-
leum products from West Asian countries
during the last year ?

THE MINISTER OF LAW AND JUS-
1I1CE AND PETROLEUM AND CHEMI-
CALS (SIHIR1 H. R, GOKHALL): The
quantity of crude oil and petroleum products
imported from West Asian countries to the
total imports of these items during 1971 was
1009, and 662, respectively.

Indian Oil Corporation Schemes for
Educated Unemployed and
Ex-Sexrvicemen

5183. SHRI P. NARASIMHA REDDY:
Will the Mmister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Indian Osl Corporation
has introduced any special schemes for the
benefit of the Educated Unemployed and Ex-
Servicemen;

(b) if so, the number of persons under
each category benefited so far; and

(c) whether any such scheme has also
been implemented in Chittor District of
Andhra Pradesh ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI-
CALS {SHR1 H, R. GOKHALE): (a) Yeos
Sir.
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(b) Number of persons who have been
appointed and also actually commenced
business under each category 1s also as
below ,

S mt—— - - s e

Retail ShO/ LPG Total
Out- LDO
lets
1 Unem-
ployed
Engi-
neers/
Gradu-
ates 119 100 72 291
2 Ex-Ser-

vicemen 40 33 74 147

(¢) Yes, Sir The following number of
persons have already been benefited uander
these Schemes in that District

“Retal  SKO/ LPG  Total
Out- LDO
lets

1 Unem-

ployed

Fug-

neers/

Gradu-

ates — 2 2 4
2 Ex Ser-

vicemen

War

widows

etc - = -

Touarist Hostels and Restaurants run
by India Tourism Development
Corporation

5184 SHRI DHARAMRAO AFZAl
PURKAR Will the Mmister of TOURISM
AND CIVIL AVIATION be pleased to

state

(a) the number of Tourist Hostels and
Restaurants run by India Tourism Develop-
ment Corporation which have sustained foss,

and

(b) the reasons theretor the steps taken
by Government 1n this regard ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) and (b) During 1970-71, 20 Travellers
Lodges/Restaurants owned by the India
Tourism Development Corporation sustained
loss This was due mamly to the fact that
most of thesc establishments are located m
remote plwes which, although of tourist
intercst, attract only a seasonal chientele
Steps aie being taken to impiove the earning
capacity by increasing the bed capacity at
some of the Travellers’ Lodges located at
places with tourist traffic potential, and by
generally improving the quality of accom-
modation and service Amenities such as
air-conditioming, hot & cold running water,
standardised linen cutlery, crockery of good
qualnty, etc are also being provided to
make the stay more comfortable ‘The
facilitics available are being given wide
publicity to dertve maximum advantage from
these ¢stablishments

Seizure of Hashish in Delhi

5185 SHRI JYOTIRMOY BOSU
Will the Mimister of FINANCE be pleased
to state

(a) when wa> the Hashish case mvolving
Shr1 Ravi Inder Pal Rikhye insututed,

(b) how many lieaiings have taken place
50 far,

(¢) the other details (0 1nected with the
progress of the case, and

(d) whether the Customs Authoritres are
not taking encrgetic measurcs for the s eedy
disposal of this case?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K R
GANESH)  (a) Complaints 1n the selzure
ol Hashish i Dellu involving Shri Rawi
Rikhye were filed by the Customs Depart-
ment under the Customs Act, 1962, the
the Dangeious Drugs Act, 1930, the Imports
and Exports Contiol Act, 1947 on the 27th
November, 1970 and by the Delht Adrunis-
tration under the State Excise Act on the
23rd Janpary, 1971

(b) The case hled by the Costoms
Depairtment has come up for hearing in ths
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Court for 31 times while 24 hearings have
so far taken place in the case instituted by
the Dethi Administration

(c) and (d) Details of the progress of
the cases n the Court are given in the
statements laid on the Table of the House
|Placed in Library See No LT--1954/72)
The accused persons have adopted dilatory
tactics to delay the trial but all efforts are
being made both by the Customs Depart-
ment and the Dclhi Admumstration for
speedy disposal of the case The following
hurdles have, however, stood 1n the way of
speedy progress of the court pioccedings

(1) The Presiding Officers of the Court
have been changing at short intervals

(2) It 1s a case of conspiracy It involves
twelve accused persons who have «ngaged
different lawsers All, except one accusid,
are residing outside Delht I'mo mam accused
persons ate putting up at Simla Breakdown
of roid links between Delh; and Simla for
some time and various other rcasons haw
been pleaded before the Court for the
absence of the accused persons from the
Court resulting in hold up of the procee
dings

Dishursement of U S Rupee Holdings
in India for Various Purposes

5186 SHRI JYOTIRMOY BOSU
Wil the Minister of FINANCE be pleased
to refer to reply given to Unstarred Question
No 1224 on the 24th March, 1972 and
state :

(2) the number of cases where Govern-
ment advised the US Embassy not to sanction
grants to particular organisation 01 Organisa-
tions out of US rupee holdings 1n India,

(b) the particulars of such cases, and

(¢) 1n how many cases the US Fmbassy
accepted the advice of Government ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) (a) to (¢)
The informeton 18 being collected and will
be lnud on the Table of the House
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Proposal to develop sea side Tourist
Resorts in North and South Kanara
Districts of Mysore

5187 SHRI B V NAIK will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleascd to state

(a) whether Government piopose to
develop any sca-side tourst resorts m the
coastal ateas in North and Scuth Kanara
Districts of Mysore, and

(b) if so, the bioad outhines of the pro-
posed scheme ?

THF MINISTER OF TOURISM AND
CIVIL AVIATION (DR KARAN SINGH)
(a) No such proposal 15 under consideration

(b) Does not arise
War Heroes kept Waiting for Grants

5138 SHRI B V NAIK Will the
Ministar of DLFENCT be pleasud to state

(a) whether Government’s attention has
been drawn to the news item ‘War Heroes
kept Wartiug for Grants’ in the  Indan
Fupress of April 14, 1972 and if so the
rcaction of Government thereto, and

(b) the total number of grants announced
so far and in how many cascs actual pay-
ment still remains to b. made and the rea-
sons therefor ?

THE MINISTLR OF DLFENCE
(SHR1 JAGJIVAN RAM) (4) and (b) The
news 1lem has come to the notice of Govern-
ment Information 1s bung collected 1n
regard to the number of cases in which cash
rewards by State Governments/Unton Tern-
tories have alicady been sanctioned and paid
and those in which these have been sanction-
ed but not pard so far, dnd.the reasons
therefor Action 15 being taken to have the
payment of the cash rewards expedited

Increase in Production of Crude O1)

5189 SHRI NAWAL  KISHORE
SHARMA  Will the Mmister of PETRO-
LFUM AND CHEMICALS be pleased to
state

(a) whether the Oil and Natural Gas
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Commission has decided to increase pro-
duction of crude oil in India;

(b) if so, the percentage of increase
decided to be achieved during the current
year;

(¢) whether the increased production
will be achieved with foreign collaboration
or by indigenous efforts; and

(d) if by the foreign collaboration, the
broad outlines thereof ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE) : (a) Yes,
Sir.

(b) The planned percentage of increasc
during the current financial year is about 49
over the production of the last financial year.

(c) The increased production will be
achieved with iudigenous efforts.

(d) Does not arise,
Seizure of Gold

5190. SHRI NAWAL  KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the value of contraband gold seized
by the Customs Department in the country
during the last three years; and

(b) the manner in which the contraband
gold has been utilised by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R,
GANESH) : (a) The value of the smuggled
gold seized by the Customs authorities du-
ring the years 1969, 1970 and 1971 was as
under :

Year Value at international
monetary rate
(Rs. lakhs)
1969 530
1970 428
1971 178
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(b) The seized gold is dealt with on the
basis of quasi-judicial departmental proceed-
ings and on confiscation is made over to the
Government Mint for Government’s use.

Gold Stock with Reserve
Bank of India

5191. SHRI NAWAL KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) the present stock position of gold in
the Reserve Bauk of India and Government
Treasuries in the country; and

(b) the extent to which the reserve stock
position of gold against currency notes in
the country has improved ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : (a)
The stock of gold valued at the current
official International Monetary Fund rate of
0' 118489 fine gram per rupee, held in the
Issue Department of the Reserve Bank of
India at its offices in Bombay and Nagpur is
Rs. 182,53,10,862:72 paise. No gold is
held at treasuries,

(b) There has been no change in the
reserve stock position of gold against
currency notes in the country after the value
of gold held in the Issue Department of the
Bank was increased with effect from Ist
February, 1969 from Rs, 115,89,24,794-75
to Rs. 182,53,10,862:72,

Loun for Purchase of Oil Tankers

5192. SHRI NAWAL , KISHORE
SHARMA : Will the Minister of FINANCE
be pleased to state :

(a) whether U.S. Government raised
objections to the grant of loan by the ‘World
Bank to India for the purchase of Oil
Tankers from foreign countries;

(b) the nature of objections raised by
the U, 8. Government; and

(¢) the reaction of Government of India
to the attitude taken by U, S. Gavernment 7
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THE MINISTER OI FINANCE
(SHRI YESHWANTRAO CHAVAN) (1)
to (¢) The Board of Directors of the Inter-
national Development Association, a  soft-
lending affillate of the World Bank, have
approved a credit of US Dollars 83 million
for the acquisition of Oil tankers by the
Shipping Corporation of India The stand
taken by individual Directors on proposals
presented to the Board is a matter of inter-
nal confidential record within IDA

Higher Freight Charges for Crude
Imported by Madras Refineries

5193 SHRI RAJA KULKARNI Wil
the Minister of PFTROLEUM AND
CHEMICALS be pleased to state

(a) whether Madras Refineries had paid
higher charges for imported Ciude
1970-71 when freight rates all over the
world had gone down,

(b) the amout of extra cost the Refineries
had to pay on this account and the position
In 1971-72 and

(c) whether the dispute regarding Crude
price has since been settled with the supp-
hers of the Crude and if so, the terms agreed
upon ?

THE MINISTER OF LAW AND JUS-
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H R GOKHALE) (a)and
(b) Tankers for importing crude o1l for
Madras Refineries from Persian Gulf were
chartered during the years 1970-71 and
1971-72 by the Shipping Corpn of Indma or
by the Central Chartering Orgn of the
Ministry of Shipping and Transport on the
basis of competstive bids from time to time
and as such no extra cost can besaid to
have beep incurred on this account

(c) In negotintions, the suppliers agreed
to discounts ranging from approximately
6 cents to 17 cents per barrel of crude ol
suppiried to Madras Refinery The saving on
this ascount {s likely to be of the order of
$4 33 miilion up to the end of 1972
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Participation of States in the Functioning
of Nationalised Banks

5196. SHR{ M. RAJANGAM : Will
the Minister of FINANCE be pleascd to
state what steps Government propose to take
for the States® effective participation in the
functioning of nationalised banks and insu-
rance business ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) : The
Central Government have, under clause 15
of the Nationalised Banks (Management
and Miscellaneous Provisions) Scheme, 1970,
provided for the constitution of six Regional
Consultative Committees, covering all the
States and Union Territories in the country.
Each State and Union Territory in that
region will have two nominees and one
nogoinee respactively on the Regional Con-
suliative Committec, apart from threc no-
minees of the Central Government and re-
presentatives of nationalised banks function-
ing 1n that region. FEach Regional Consul-
tative Committee shall review banking
developments within the region and may
make such recommendations as it deems
appropriate for the consideratior of the
Central Government and the Reserve Bank
of India,

As regards 1nsurance, no steps are con-
templated by the Government for the partici-
pation of States in the insurance business.

States” Share in Central Taxes and
Duties

5198, SHRI M. RAJANGAM : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government propose to fix
statutorily the basis of percentage of the
States” share in the Central Taxes and
duties;

(b) whether it is proposed to substantially
increase the BStates’ share in the Central
Taxesand Excise duties; and
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(c) whether Government propose to set
up an Expert body to review the inadequacy
of finances of the States ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN): (a) to (c).
The precentage shares of States in Excise
Duties and Income Tax are prescribed in the
Union Duties of Excise (Distribution) Act,
1962, the Additional Duties of Excise (Goods
of Special Importance) Act, 1957 and the
Constitution (Distribution of Revenues) Order,
1969 respectively, on the basis of the recom-
mendations of the Fifth Finance Commission,
which are valid for the five years 1969-70
to 1973-74.

The percentage shares of the States in
the Central Taxes and Duties for the period
from 1974-75 are to be determined by the
Sixth Finance Commussion which 1s expected
1o be set up shortly. The Commissson would
also review the fizances of the States to deter-
mine the need fer grants-in-aid, if any,
from the Centre.

Deployment of Armed Forces In Aid
of Civil Authorities

5199. SHR1 M. RAJANGAM : Will the
Minister of DEFENCE be pleased to state :

(a) whether the Armed Forces of the
Union are deployed in aid of Civil Authori-
ties at the instance of the State Governments
or suo motu by the Centre;

(b) how many times in the last two years
State Governments have asked for the aid
of Armed Forces and the reasons for asking
such aid in each case; and

(¢) how many times the Armed Foroes’
aid was provided without any request from
the States and the reasons therefor ?

THE MINISTER OF DEFENCE (SHRI
JAGIIVAN RAM) : (a) The Armed Forces
are deployed in aid of Civil Authorities at
the request of the State Governments/Union
Territories or on the directions of the Central
Government not only for Internal security
duties but also for relief work in cases of
natural calamities or emergency ike w:h'
flood, fire epidemic ste.
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(b) Assistance of the Armed Forces was
asked for by various State Governments and
Union Territories on 97 occasions during the
last two years out of which only 11 were for
Internal Security duties. The details are given
in Statement - laid on the Table of the House.
[Placed in library. See No. LT-—1955/72]

(¢) Avart from requests from State
Government/Union territories, requests arc
received from departments of Central Govern-
ment, Public Sector Undertakings, semi-
government organisations and private partics
for assistance from the Armed Forces and
such requests arc complied with wherever
possible. There were 20 such cases of assis-
tance none of which for Internal Sccurity o1
Law and Order during the past two years,
details of which are given in Statement-1I
laid on the Table of the House. [Placed in

eLibrarv See No. LT--1955/72]

Meeting of Board of Governors of
Asian Development Bank Held
in Vienna

5200, SHRI BANAMALI PATNAIK :
Will the Minister of FINANCE be pleased to
state :

(a) whether he attended the annual meet-
ing of the Board of Governors of the Asian
Development Bank in Vienna in April, 1972;

(b) if s0, the problems discussed; and

(c) the outcome thereof ?

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes,
Sir,

(b) The formal items on the agenda
included the approval of the financial state-
ments for 1971, the budget for 1972 and a
review of the operatiors of the Bank during
1971. Apart from this, the main topics dis-
cussed were the question of providing the Bank
with adequate resources for soft lending, the
effect of recent international monetary
developments and the role of the Bank in the
promotion of economic growth and social
justice in the region.

(¢) The statement made by meas the
Governor representing India on the Asian
Development Bank is laid on the Table of
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the Sabha. [Placed in Library. See No. LT~
1956/72]. Several speakers supported the
principle of planned contributions to the soft
lending resources of the Bank. Japan offered
to provide one-third of the total requirement.
Many speakers stressed the importance of
enuring adequate provision of aid to the
least developed among the developing coun-
trics, Reference was made to the need to
ensure the participation of developing coun-
tries in solving international monetary prob-
lems and to the need for the Bank to take
suitable action to protect its own vital
interests as well as  those of its developing
member-countries. The Pakistani delegate
spohke of the importance of population control
policies and the need for social justice, the
Malaysian delegate stressed the importance
of projects for the removal of unemployment
and of unequal income distribution and the
U. 8. delegate suggested more attention to
education, 1ural credit and problems of
envtronment.
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Scheduled Caste and Scheduled Tribe
Employees in Nationalised Banks

4202 SHRI AMBESH Will the Minis-
ter of FINANCE be pleased to refer to the
reply given to Unstarred Question No 2662
on 3rd December, 1971 regarding the
Scheduled Caste/Scheduled Tribe employees
in Nationalised Binks and state

(a) whether the requisite information has
since been collected, and

(b) if so, the broad outlines thereof ’

THE MINISTER OF FINANCE (SHR1!
YFSHWANTRAO CHAVAN) (n) and (b)
The percentage of Scheduled Caste/Scheduled
Tribe employees 1n various categories in the
Nationalised Banks as available on
3112 1970 1s given 1n the statement laid on
the Table of the House [Placed in Librar
See No LT—1957/72])

Hindustan Lever Limited

5203 SHRI SHASHI BHUSHAN Wwill
the Munster of COMPANY AFFAIRS be
pleased to state

(a) the amount of capital investment of
M/s Hindustan Lever Limited 1n India, and

(b) the extent to which foreign invest-
ment has becn made in the capttal structure
of this company and the extent to which
Indian nvestment 1s theie 7

THE MINISTER OF COMPANY
AFFAIRS (SHRi RAGHUNATHA RFD-
DY) (a)and (b) According to the latest
Balance Sheet of the Company the capital
mvestment of M/s Hindustan Lever Ltd m
terms of 1t paid-up capstal as on 31 12 70
was Rs 14,44,53,900 of which Rs 12,28,
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70,150 (859) was held by its Foreign hold-
ing company M/s Unilever Ltd of U K

R 3 b’ E] ]
Limited

Lever

5204 SHRI SHASHI BHUSHAN Wil
the Mmister of FINANCF be pleased to
state

(a) the amount of profit remitted by
Hindustan Lever Linted abroad during the
list three years year-wise

(b) whether Government propose to
chech the remittances to foreign countries by
this company and

(¢) 1if so the measures proposed to be
adopted 1n this 1egard ’

THL MINISTER OF FINANCF (SHRI
YESHWANTRAO CHAVAN) (a) The
dividend remittances made by M/s Hindus-
tan Lever Limited duning the three ycars

1968 69, 1969-70 and 1970-71 are as
follows
Amount
Year (Rs 1n lakhs)
1968 69 103 39
1969-70 103 41
1970 71 129 23

(b) and () No, Sir, but esery oppor-
tunity will be taken to bring down the ratio
of foreign holding 1n this company

Facility of Free Railway Passes to
Armed Forces Personnel

5205 SHRI D K PANDA : Wil
the Mmister of DEFEMCF be pleased to
state

(a) whether the personnel of the Armed
Forces are given fr¢e Rallway passes to
enable them to meet their families and
parents,

(b) if so, the regulations governing the
1ssue of the pasces, and

(¢) whether Government ure coptempiat-
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Ing ahy change in the 1egulation and 1f so
the nature thereof ?

THE MINISTFR OF
(SHRI JAGJIVAN RAM) (V) and
{(b) Under the existing 11ivel Regulations
personnel of the Armed torees dre 1ssued
warrants to undcitthe jouincys by rail o
visit  their families wnd hime towns The
dutails rclating to the tssue of such warrints
e s follows

DI ILNCF

Officers are allowed free convey ance once
m block of two sears to visit ther  home
towns During the vear when the concession
to visit home towns 1s not admissible  they
e permutted free  conveynce upto 1 di
tance of 965 KMs for bo h outwwd and
mward journey 1t Government expense wnd
tor distances in excess of 965 KMs they uc
dllowed to trave] by Ist Cl1 5 bv paving 1Ind
Class Railway farc

Marrie 3 Officers serving in held/conces
sional 1nas are cligible to fret  coveyance
every year to visit then famihes Marricd
Officers posted tn peace atwas where matried
accommodtion 15 not allotted arc a'so
allowed to vicit thar families At Government
expenst. every yea

During jcave of any kind officers arc
eligible to travel by Ist Cl1ss on payment of
Iind Class fare

JCOs and ORs are chgible to visit their
home towns once a year and murid JCOs
and ORs serving in field areas are eligible to
visit their fammlies wherever they may be
residing once a year

JCOs and ORs travelling at therr own
expense on casual leave can visit any station
by paying one way fate only

(®) Che Travel Regulatiors are under
review by the Pay Commission

Wild Life Sanctuaries in the Country
5206 SHRI K KODANDA RAMI

REDDY Will the Mmuster of TOURISM
AND CIVIL AVIATION be pleased to state

(8) the number of Wild Life Sanctuaries
in the country, state-wise,
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(b) the number ol such sanctuaries which
ate (1) ready developed (i) bung developed
axd (1) proposed to be developed

(¢) whether there 1s any comprehensive
stleae to levelop tlus particular aspect of
utisn - and

(1) o sy the salent teatures thereof ?

THE MINISTER OF TOURISM AND
CIVI[ AVIATION (DR KARAN SINGH)
(1) The number of importint Nationa! Parks/
Wiid T1fe Sinctuaties in the country 1s as
ur der

Andhia Pradesh
Assam

Bihnt

M 1haiashtra
Gujaral

Himachal Pradesh
Jammu ind Kashmr
Rerala

Midhya Pradesh
Tamsl Nadu
Manipur

Mysore

Orissa

Punjab

Haryana
Rajasthan

Uttar Pradesh
West Bengal

»n

—
DN ADCA D AND st W) s »

e

—

(b) These ateas are 1n various stages of
development

(¢) and (d) It 1s proposed to provide
additional accommodation  Gansportation
aixd other tourist facihties in co-operation
with the State Authorities in  the following
places -

Kanhe National Park Madhya Pradesh
Corbett National Park Uttar Pradesh
Gir Wild Life Sanctuary Gujarat
Kaziranga Wild Life

Sanctuary Assam
Pertyar Wild Life

Sanctuary Kerala
Bharatpur and Sariska Wild

Life Sanctuary Rajasthan
Madumalai Wild Life

Sanctuary Tamml Nadu
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Bandipur Wild Life

Sanctuary Mysore
Dandeli Wild Life
Sanctuary Mysore

Jaldapara Game Sanctuary West Bengal

Withdrawals of Indian Army Personnel
from Bangla Desh

5207. SHRI JYO1IRMOY BOSU : Will
the Minister of DEFENCE be pleased to
state :

(2) how many Indian Army personnel
are there in Bangla Desh at the moment;
and

(b) when exactly the Army will be with-
drawn from that country ?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) and (b). At
the request ot the Bangladesh Government a
small detachment of the Indian Army is
assisting the Bangladesh forces in catrying
out anti-insurgency operations in Chittagong
Hill Tracts. This detachment is expected to
be withdrawn from Bangladesh shortly.

Exemption of Posts from Direct Recruit-
ment under U. P, S. C, (Exemption
from Consultations) Regula-
tions, 7958

$208. SHRI AMBESH : Will the
Minister of DEFENCE be pleased to state :

(a) the posts exempted from direct
recruitment under U. P. S C. (Exemption
from Consultations) Regulation, 1958; and

(b) the method to give 15 per cent and
5 per cent representation to Scheduled Castes
and Scheduled Tribes in such posts ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b), The
necessary information is belng collected and
will be laid on the Table of the House,
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Proposal for Import of Crude Oil
from Egypt

5209. SHR1 K, KODANDA RAMI
REDDY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) whether India had requested Egypt
for supply of Crude Oil; and

(b) whether Egypt had responded favou-
rably ?

THE MINISTER OF LAW AND JUS.
TICE AND PETROLEUM AND CHEMI-
CALS (SHRI H. R. GOKHALE): (a) and
(b). While the possibility of importing crudc
oil from Egypt has been explored, no concrete
offer has so far been made by Egypt to India.

Agreement for Foreign aid during
Fourth Plan

5210. SHRI S. R. DAMANI : Wil
the Minister of FINANCE be pleased to
state the salient features of the aid agree-
ments signed towards Plan and non-Plan
projects during the Fourth Plan period and
their utilization so far ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Agreements for Rs. 914 crores of project
aid have been signed so far, only for projects
included in the Fourth Five Year Plan both
in the public and private sectors. Such pro-
jects assistance has been utilised to the extent
of about Rs. 700 crores for financing the
import of capital plant and machinery,
miscellaneous capital goods and local cur-
rency expenditures on agricultural credit and
irrigation projects.

Piece of Land hired in Village Nangal
Rays, New Delhi

5215, SHRI ONKAR LAL BERWA:
Will the Minister of DEFENCE be pleased
to state :

(a) whether 1-39 acres of land of village
Napgal Raya, New Delhi was hired by the
Ministry of Defence till 3ist December,
1970;
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(b) whether Government had agreed
cither to acquire the land or release 1t aftcr
1970, and

(c) the ime by which Government will
either acquire the land or riledse 1t o1 pay
the rental compensation to the landowners ’

THE MINSITER OF DEFFNCE
(SHRI JAGJIVAN RAM) (4) to (¢) An
arca of 18 39 acres of land falling partly 1n
village Nangal Raya and paitly in willage
Ithar 18 held on hire by the Mimstry of
Defence The land 18 under the occupation
of the Defence Institutc of Fire Reseaich

1t 1s proposed to relcase the land fiom
hiring as soon as the Defence Institute of
Fire Rescarch shifts its  cstablishment clse-
where Planning for construction of accommo
dation elsewhere 18 already in hand and 1t
may take 4 years to shift the Institute

Quota for Reservation of § C and
8 T in Nationalised Banks

5212 SHRI HARI KISHOR!} SINGH
Will the Minister of FINANC1 be pleased
to state

(a) whether quota of posts reserved for
candidates belonging to Scheduled Castes and
Scheduled Tribes has pot beun fixed by some
of the Nationalised Banks

(b) if so, the names ot such Banks, and
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(c) the steps taken by Government 1a
this regard ?

THE MINISTER OF FINANCE
(SHRT YFSHWANTRAO CHAVAN)
(a) to (¢) Quota for posts reserved for can-
didates belonging to Scheduled Castes and
Scheduled Tribes has been fixed by all the
Nationalised Banks

Private/Pubilc Companies and
Partnership Firms in Kerala

5213 SHRIMATI BHARGAVI
THANKAPPAN wil the Minister of
COMPANY AFFAIRS be pleased to state

(a) the numer of Private and public com-
panies and partnership firms working in the
State of Kerala during the last three years,
year wise with their 1espective capital, and

(b) how many of them were registered
during the said pertod with capital thereof ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA REDDY)
(a) and (b) The number of companes
registered under the Companies Act, 1956,
at work 1n the state of Kerala, during the
last three years and particulars of their paid-
up capital by their type as public hmited and
private limited ones are given 1 the attached
statement The companies registered during
this period and their authorised capital 1s
also shown therem

As regards partnership firms, they form
the state subject

Statement

(Rs 1 Crores)

Year Companics at work _____New Regrstration
Publc Private  Total Public ~ Prvats — Total
No Paid- No Paid- No ~Paid- No Auth No Auth No Auth
up up up Cap Cap Cap
Cap Cap Cap
1969-70 343 587 669 211 1012 79 8 7 52 40 37 47 89
1970-71 339 630 707 223 1046 853 4 25 62 313 66 S8
1971-72 341 655 745 231 1086 886 6 13 47 31 53 44
(1-4.71
to
31-12-71)

. — -
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Special Grant to Kerala

BHARGAVI

5214 SHRIMATI
Minister of

THANKAPPAN will the
FINANCE be pleased to state

(a) whether Goveinment are considering
any proposal to give special grant to the
State of Kerala, and

(b) If so, the amount proposed ?

THE MINISTLR OF SIATE IN TH}
MINISTRY OF FINANCE (SHRI K R
GANFSH) (a) No Si.

(b) Does not arme

12 12 hrs

CALLING AT1ENTION TO
MATTER OF URGENT
PUBLIC IMPORTANCEL

REPORTEL ARREST Or lhnIl S1tpiNty
o3 Tux Deuur Uwiveks1iy <N
Crarsis o3 Disiriptrine
Hasumu

SHRI JYOTIRMOY BOSU (Diamond
Harbour) 1 call the atwention of the
Minister of Home Aftairs to the tollowing
matter of urgent ypubhic importance and
request that he may make a statement
thereon ~—

Reported arrest of three students of the
Delht University on May 3 1972, on
charges of distributing hashish

THE MINISTER Of STA1E IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K C PANT) Sir, Oa 2nd May, 1972,
on the basis of nformation received, the
Poirce of Tilak Nagar Police Station stopped
two college students, Shr1 Yopeshwar Dayal
and Shrt Anup Kumadr Sharma coming on
a scooter on Jail Road Charas weighing
27 kg was recoverd from them A case
under section 6] of the Evuse Act was
registered at Tilak Nagar Police Station the
gsame day On interrogation the two studeats
stated that they had obtamned the charas
from Shn Lokendra Singh, another college
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studeat The house of Shu Lokendra Singh
was theteupon raided but nothing mncrimina-
ting was recovered Shur Lokendra Singh
was also arrcsted and on interrogation it
was Jearnt that he had obtaned this charas
fiom Shri Chandrashekha: Yadav, a college
student and a clos¢ friend of his
SURI PIL )0 MODY (Godhra) Is he
a Mumber of this Houst ?
You dare mming

SHRI K, ¢ PANI

up nimes

SHIR:. PH OO MODY 1w ol them

SHRt K ¢, PANT Sometimes one
person looks like tw> ?

Shni Chandrishekbhdar Yadav had been
1esding 1n the College Hosicd but had to
vacite it about 1t month ago due to non
paymet of dues Thercafter Shry Chandra-
shehhar Yadav i said to have given this
charas to Shri Lohundra Singh for safe
custody and turther disposal us the former
was not witling to kcep it at his house

Shn Chandrashekhar Yadav 1s reported
to have gone to lus home at Bhanas
(Rewari), District Gurgaon A search  party
was sent out but he could not be located
Further information will be available only
on his arrest and interrogation

Su although this was an  solated
wistance 1nd thue 18 no reason to  believe
that college students 1n Delhi have taken to
diugs 1n a by, w1ty or tl 1t drug pushers are
exploit ng 4 new maiket, Govelinment have
been fully alive to the problem and will take
all necessary steps to prevent the spread of
drug addition among the student com-
munity The problem has to be tackled
both by admimstrative measures and by
cducating the students regarding the 1l
effects of drugs on their nund and health
The Delht Umiversity 1s closed at present
and only a few students are residing s the
hostels The University authorities have
instructed the Principals of colltges and
wardens of lostels to keep a strict watch
and to report any case of use of drugs by
students to the University authorities and to
the guardians involved. The University
authorities also propose to hold g meetng of
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the Principals and wardens before the
University re-opens to ensure stiict enforce-
ment of these instructions,

The Police and the Controller of Drugs
have been vigilant and have becn takuyg
steps to counter illegal traffic in contraband
drugs and narcotics, During 1971 the Delin
Police recovered 83-488 Kgs. of charas,
369 Kgs. of Ganjz, 449 39 Kgs. of opium,
and 11,512'2 Kgs. of Poppy head.

SHRI PILOO MODY . That repiescnls
10 per cent of consumption.

AN HON. MEMBER : Whal
hastush ?

about

SHRY JYOTIRMOY BOSU : Sir, thi
is a very sad day, because, even students
are being involved m this (hing. Only the
other day we have lost a very piccious life,
the only child of the Minster 1n Kerala,
Mr. Govindan Nair. Let us hope that there
are not many who are involved. But it has
been found out that the consumption of
these narcotic drugs retards the physical and
mental health of persons, especially the
youth. Sir, I am quoting fiom the Report
of the Narcotics Drugs Division ol the
U. N. O. 1t says :

“The Commission on Man and Environ-
ment of the World Youth Assembly
which met in New York from 9 to 17
July, 1970 1cjected on 17 July, 1970 a
motion suppoiting the legalization of the
use of cannabis and declired that drug
abuse in general is harmful to physical
and mental health and hampers youth
in fulfilling its proper role i society.

Sir, it is reported in the Picss more than
once that 259, of the public school boys,
boarding school boys are involved. Students
including gi1ls also go in for potin a big
way. I really wish these figures are not
correct. The other day three youths were
arrested. These boys come from well-to-do
families. They are only runners and pedlars.
These Indian Maflas have made deep inroads
into our society, Only the other day 4
teen-gged girls of a South Delhi private
college were expelled for smwoking charas.
The weekly sale is modestly estimated in
Dethi alone sround Rs. 50,000, but oaly
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a portion of it has been detected. The
hippies unfortunately gave a start three or
four years ago, and 1 regret that the Prime
Minister appreciated the hippies here.

Lven hashish and opium-filled cigarettes
are sold freely. 1t 1 sold openly everywhere
Just like tlicit liquor. Even the Narcotics
Commusioner in India has said that India
Is 4 bg transit centre for hashish, Law for
severe pumshment was decided in 1970,
but so far nothing has been done. We
want to know, why, nothing has been done.
‘The sources are, as we know, Nepal, Pakistan
and the famous golden triangle of the bor-
ders of Thairland, Burma and Laos, and in
India, Madhya Pradesh and Jammu and
Kashmur. My hon. friend Shri R. S. Pandey
should also have been included for this

calling attention-notice, because it comes
from his constituency too in Madhya
Pradesh.

SHRIR. S PANDELY (Rajnandgzoa):
Although it comes from there, it 1s used for
peaceful purposes only and not for misusz.

SHRI JYOTIRMOY BOSU : The grower
getsaround 09 dollars a kg, whilst in
Anuerica it 18 sold for 30,000 dollars a kg.
In the case of opium, the grower gets up to
50 kg per hectaic and when he gives it to
the Government at the contiolled rate, he
gets at the rate ot Rs, 50 to 70 per kg.,
but the smugglers there pay about R»s.200
per kg. You will be suiprised to know
thatit s sold at Rs, 1000 per kg. in
Calcutta 1t s no wondcr, therefore, that
the smugglers are so active and they even
take to the smuggling process of putting the
opium in the cut bellies of chicken or
melons. There are a number of cases which
have been detected hike this. So far, we
regret to say that Government have failed,
and the police have failed, as they have failed
in the case of checking the growth of the
sale of llicit liqguor or gold smuggling,
because there are pevple who are high up,
who are hand in glove with the lndian
mafias and drug-runners and pedlars. They are
smaller frys but the top ones arc very power-
ful. Otherwise, how can we accept thut the
case of Shri Ravi Inder Rikhaye, a boy of
23, the son of a retired General. who was
arrested with two American citizens by nams
Richard ward and Ors on 18th Febroary,
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1970 is still pending ? He was caught with
895 1b. of hashish worth Rs. 2 crores.
There were police and customs officials
involved. I would like to know how many
court cases have been taken up. What has
happened what energetic steps have Govern-
ment taken to get a court judgment early ?
Nothing has been done and the whole thing
has been delayed. Now, there are vigorous
attempts being made to destroy evidence.
There was a fire in the customs godown.
They wanted to burn the musical instru-

ments. There were 30 cases of musical
instruments which were used for this
smuggling, ,,

MR. SPEAKER : It is good research
work, but the hon. Member should come to
the calling-attention-notice also.

SHR1 JYOTIRMOY BOSU : | want to
point out with figures how the Indian drug-
runners and Government are working toge-
ther. There were 30 cases of musical instru-
ments, and an attempt was made to burn
them during the last customs house fire.
What has happened to that ? Why 1s it that
21 years have passed, and the case has not
been disposed of ? Why is it that 2} years
have passed in the case where the man was
caught with Rs. 2 crores worth of hashish ?

MR. SPEAKER: The hon. Member should
be relevant to the calling-attention-notice
also, He should come to the students also.

SHR1 JYOTIRMOY BOSU : Again,
thete was another case dated the 7th
February, 1970. Hashish worth 2 million
dollars was involved, and the Prime Minister
assured the House that suitable steps would
be taken. We want to know what has been
done to that.

The Narcotics Conference decided to
stop cuitivation. What decision have Govern-
ment taken, and what is the substitute crop
that they have in mind ? The Internatiopal
Narcotics Commission of the UN suggested
a survey. What have Government done to
that 7 We have only an outmoded drug-
addicts register. That serves no purpose. We
want to know from the hon. Minister whe-
ther a copy of the report or reports sent by
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our country to the United Nations on the
issue of narcotics will be laid on the Table
of the House,

We want to know also Government's
plan towards prevention, setting up of a
Narcotics Cell, detection of crimes, treat-
ment centres, and widespiead rehabilitation
and education centres and crop substitute
for thse who grow narcotics. We want to
know Government's plans on these things.

MR. SPEAKER : What about the stu-
dents ?

SHR! JYOTIRMOY BOSU : We want
to treat them very kindly because they are
only small fry.

SHRI K. C. PANT : 1 agree that these
drugs have a harmful effect on physical and
mental health. He nced not have referied
to the Narcotics Commission's Resolution
to establish this fact. I think it is well
known, and 1 thick the dangers are
appreciated. The only thing is that these
dangers should be brought home to the
young people who are not necessarily all
addicts but who may be experimenting with
it on some occasions.

SHRI JYOTIRMOY BOSU : Pedlars.
SHRI K. C. PANT : Experimenters.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : Experimenters 7 Giving them
respectability ?

SHR1 K. C. PANT : Some of them are.
It is a question of fact.

SHR1 PILOO MODY : Itis not the
consumer but the man who sells who has
to be brought to book.

SHRI K. C. PANT": The second point
is about the extent of drug-taking. As [
said in my statement,,,

SHRI JYOTIRMOY BOSU:1 am
tatking about the Mafias, the real criminais,
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SHRI K. C. PANT : The Delhi Univer-
sity authorities have told us that they had
no report of any other incident of this
nature. They did so in a letter of May 3,
1972. Therefore, they said, it may not
be correct to say that the sitvation s
alarming in or that students are taking
to the drug in a big way. This is what
the University authorities feel. In thc month
of August last year, a meeting was called by
an offiicer ol the Health Mnistry to go into
this question, Thereafter certain decisions
were taken in that meeting. The University
authorities also took somec decisions and
some steps to sce that they get prompt
reports ot any such incident, so that they
could then take remedial and enforcement
measures.

So far as the action of the admnistration
is concerned, 1 have indicated in my main
reply some quantities of drugs which were
under ilfegal traffic or contraband traflic and
how much has been recovered in the coursc
of 1971, Apart from this, there have been
arrests; a certain number of cases have been
started.

SHR1 JYOTIRMOY BOSU :
many ?

How

SHRI K. C. PANT : The figures of arrest
are : 1970 Opium 3, charas 1 ; 1971 Opium
I ; 1972 (up-to-date) : opium 2, charas 3.

SHR1
meagre.

JYOTIRMOY BOSU : Very

SHRI K. C. PANT : This is in respect of
Roshan Ara police station which are in the
university area, because the question was
directed to that area. In respect of the other
police station in that area, police station,
Civil Lines, the figures are : 1970 opium 2,
charas 8 ; 1971 charas 4, ganja 2; poppy
husks I. As I said, this is not in respect of
the whole of Delhi, but of the two -police
stations mentioned. This gives some idea of
the action being taken.

He asked about the Law against illegal
trafficking in narcotics as well as drugs. I
do not want to take up the time of the
Housa unnecessarily, but since many members
are concerned about this matter, they spou{d
know that the excise department which is
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concerned with these drugs can take action
and can control their traffic under the pro-
visions of the following Acts : The Punjab
Excise Act (L of 1914) as enforced in the
Union Territory of Delhi in respect of in-
toxicating drugs like bhang, charas, ganja,
hashish e¢tc ; The Opium Act of 1878 in
respect of opium ; The Punjab Opium Smok-
ing Act, 1948 as enforced in the Union
Terntory of Dethi in respect of opium
smoking ; the Medicinal and Toilet Prepara-
tions (Excise Duties) Act 1955 in respect
of opium, bhang etc. used for medicinal
purposes, and The Dangerous Drugs Act of
1930 1n respect of opium derivatives such as
morphine, castormorphine, pyridine, etec.

SHRI JYOTIRMQY BOSU : The Nar-
cotic Commission thought in 1970 that
these Acts were not sufficient to cover the
volume of cnmes. That is why 1 have sugg-
ested that there should be a stringent Law
which would give a deterrent punishment to
these people.

MR. SPEAKER : Be patient, It covers a
very wide field. We have no time. From
Delhi University to the UNO, it is a long
distance.

SHRI K. C. PANT : The other question
that he had asked pertains to the Finance
Mipistry; the Narcotics Section of the
Financc Ministry. 1he Rikhye case to which
he has referred, for instance, has been
answered and the details have been given
today itself, in reply to an unstarred question,
by the Finance Ministry. So. I would refer
him to that. The Rikhye casc covers musical
instruments, etc., to which he was also
referring.

SHRI JYOTIRMOY BOSU : Please tell
us why two and a quarter years have been
taken.

MR SPEAKER : I allowed you togoa
little out of the scope of the question, but
because of that, do not take it as a definite
right that you must ask more questions.
Give the Minister a chance to reply in so
far as they are within his knowledge. He
had no knowledge that so many questions
which are beyond the scope of the subject-
matter would be put to him. But i allowed
the hon. Member.
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SHR1 JYOTIRMOY BOSU . We are
grateful to you.

MR SPEAKER No question of grate-
fulness You made a good reseaich, and it
deserves our appreciation.

SHRI JYOTIRMOY BOSU : Thank
you, Sir
oft mf qaor (feror feeelt)  ereaw

RERT, qg o e w7 sty #) avg faeelt
¥ faofgdl ¥ &7 W & Fow F G
faenfaat & 7y, vpar & faenfaay ¥ W1
F¥ft A { OF qGIT IAE BT GG &)
€ 9 AR AT wT AT AR FWHA T
fafaeze o Mfaee a1 goear 0@
a1 | qar 9@ § oI s and oy | 9gw
A &hr gwr 7539 ar 9 faw §, swr
qTT S AT BT AT T8 1Y § A9 fRT
gg 0 7@ 37 @R § @10 zE@AE
w0 &1 fa qvg 9 W4 T Aww a1ge
¥ arg wf A o vEd A A &g
aatdy A grwa gf, awar ¢ fF w5 R
;A WY I AT A L1 T AT gER
gt AW gvIEd 1§ gAwr H whr
& 72 2, afeT oo 7o Foer Aot & o
o g2 W@ &, 9T IH FHY AgY gorT |
TYaT 7 a1 70 IRAT AT KT AW Y YIRA
&\ ST AT FAIE ©OW AX ATF AT AT
sreTarde AT AT AE § T4t 9T g%
a%1 g1z wgfas gav §§ : g et W,
forz o arw o g YA EX HOOW 1 4g
;g g4 og fedt o¥ o gT aFT 1 H
q w7 Avgar § fr st 2fad fr feamr
farde s & wWr

faad aver wre B ¥ woerET W
sty o2 g7 ard af | w19 e
Aorars &7 awrafaut sek arfie gf
qreasff wewmw & qe w9¥ ogh go
fadeft o & spuor ofterr #7 s ¥wr o
o agr a8y codfaw afre aear &
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AT A FAWT IgATET AT | WG F AAF
qT § Had a7 oy wfe wvit G o &
g WY 3@ anweitar & qrfaw goo @
qT g & qrq FHeoAT qwdy o | ag
ATAT ATH o @Y § T I Aefrat
AT { e oY ag sgAT AT MG A
Tfedr vadt oY | v fEAT FT IW gH
a0 § o FT qYe1 fAwar at 9g dwar
% agt foaar gar via ®) grar ar 1 78t
AN 97 F qig N avw W A7
WW & IEF a9g § YeY LT onEd
qg St § 5wt geat 9

T ATAT OH F AW T WS A
afegvy & arg qv fgodr srfag) 7 qar
wfeY st w2 & v w1 Ay ¥
THET AN AT q, A1 A1 T AT 8,
AR w71 ae faanfordt & aga afaw
%7 7gr ¢ | T AZT WEATT wAEAT § | gl
as wrrg T fawmr w1 aqr7 g, foedAr
g 39 A4 Fave) sqaTm £ NS F gFs
#aag 7 ¢ 3 3 sa%F mw rA A
W1 AEY & MgA §T AE # ST g W
AT agA FWE  fAg ATE § go o
QFATTH W7 8482 AZHHT AT TAT &
I qrg favdt ® 90 @Ay AT AwAT
faa@ gy SE @ Ad

KITET L1% TV aga agar 7 faear-
7 & ot s e S OF &)
T A & AT W7y AN TS HA
& Hfdr 9 gqr g feq wr aArAar faw
wrar &) 37 A N 92 fawme & g
agar wrfgl ot gawt A% & fad e
Frigrd AT Frigy qifis g AvwEEt
w1 seqror £ A% | ¥ A feafrag @ fe
it qraw org far qgd ot o Wiy &Y
geg ¥, wg fet & ag A qgifear &
q7g quN qaw g oA § 1 o wr W
am §, & wwar wgm f5 99 Ow 9w
¥ ol g AT AR wrtE W @ g ?
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fae 4t &1 gfaa & afawc g qar arg
M W uggisw feqede &1 Aan
RETAT AFTA (A F I 7 F57 20 IS0

RETY

it §T0 W qFR TFT AT AV TAT-
wRdt 7 g1 gafery § Fear A §
ofY agrfear g= @ g1 uw gar-qa™ T, FAY
HiE g 9

ot @f sguor o} 197 g S g
gaE ar oar 441 § fF aga saran A
T Yl F7 gant &, FfwT faet gfaafadr
F gaFT O gaqr faeft @ IRF smEw
FH1 g A § AT gy gra F awI
TR 9N % QA ¥ v aF HET
arga gt @ fr atware awv—gas o
gafaai~2a =va &1 90w Fv A § 61
qg Aga A1 GUEAT TAST AT 7F ¥ ) Ay
HIAAPT 877 T TET EHIX I A W
AHT FAIE agq YA FIA § 940 |
AT T } WgAT 777 7 | A faa g
q foemr 2idT & 93 g8 fr o AYaE agy
TAHT FAT 33T T X, U ATWA 9, TAT
qaws &, 3E UF TAVT S WA X FIA
Y § AT gg uwwd a7 § & gATT IMiar
FYAT UF FAA T A & | a7 9 fFar-
sE ¢ (sgwww) G 7 AT ag
|qeT qgT g1, AT IAFT W AAA
9g 4T § 1

wgf ¥ ga gara &1 gy § v gar-
g feqredz Y oF waaa fawnr qaar
Fra, @ Ag @ aNmT WY dwaT & A
g faa SW@ ¥ A ¥ & gw 7 G
AT |

SHRI SHYAM SUNDEFR MOHA-
PATRA (Balasore) It is very difficult for
all of us to know what 1s charas Ido
pot know what 1s the difference between
hashuisti and charas I, my wife and chid-
ren went a few days ago to see Hare
Réia Hare Krishma In the film 1t was
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shown how the youngsters and juveniles
were smohing charas and singing Dham
Muiro Dham Dham Dham In every house
the jusemles have started singing this and
aren pursuit of agencies where such charas
will be available Society has cometo such
a degenerating point  Sophisticated persons
and soutetv like to run after such things, not
only chas 1CS and JAS people are
always alicr embassy parues where cocktails
arc vailable Society has almost become
degenciate and the Minister saving that it
has not reached a pioportion at which we
should fecl alvimed, 1 something very
disheiwrtemng  The hon Minister was saying
that this was an msol ited 1nstance

SHRI S M BANERJLL (Kanpur) i
therc arc o1¢ 01 two students itke that in a
college, il students ate not hike this

MR SPI AKLR
are also not hike that

All the 1 C S people

SHRI SHYAM  SUNDER  MOHA-
PATRA It 1s a social evil and the
Government should i1se to the occasion
It has taken such proportions that people
even outside Indiy had become consuous of
this evil In [urkey Middle-east Burma and
Thailind and other  Southeast Asian coun-
tities this has become a very alarnmng prob-

lem

The death of Naravin has given a rude
shock I wonder how many students, per-
haps thousands of thum a1 going to be
vicims He has sud about two male child-
ren I know students in colleges and univer-
sities are alter this hallucinition bucause they
say that after thking charas they see ashtam
brahmandam 1n their eves  a coloured vision
comes to them People want to forget them-
selves and so thuy take to dnnking Dunk-
ing gives them solace After taking charas,
simlarly, peoplt see hallucinations which
they run after

SHRI DINEN BHATTACHARYYA
(Serampore) How did thc Member know?
Did he ever taste 1t ?

SHRI SHYAM SUNDER MOHA-
PATRA This member has taken bhang
once, that was inapwma prasad So,if all
these thmgs are allowed m suciety, taking
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bhang, ganja or opium, students running
after charas cannot be called a social
crime. What is the penalty for it ? In
the Indian Penal Code, the jurists and
legal luminaries say therc is no hoavy
penalty by which we can check it. 1In the
Customs Act the maxiumum penalty is upto
five years. By penalty alone it cannot be
checked. The smugglers, we know, earn about
Rs. 300 crores by all these practices. Unless
you change the structure of social thinking,
it is very difficult to put a stop to it.

After bringing this to the notice of the
Government, I want to ask: Is the Govern-
ment thinking of reverting back to the stage
of prohibition ? Prohibition has been thrown
to the winds. Now-a-days we do not think in
terms of prohibition at all. Unless we think
in that line, jt is difticull to check this social
evil. Is the Government thinking of making
the law so stringent and the penalty so heavy,
that those who indulge in this practice will
think ten times before they do so ? Is the
Government thinking of publishing all the
reports which the former enquiry committees
have prepared ?

SHRI SUMAR GUHA (Contai) : I want
to make one observation. An attempt has
been made to tarnish all the student commu-
nity with a single brush and classify them as
criminals. There may be a few students, .
(Interruptions). Shri Shashi Bhushan and
others said so; they tarnished the whole stu-
dent community in India with one brush.
1 strongly protest against it; there are thou-
sands and thousands of boys who do not
even touch it , (Interruptions). As a teacher
1 feel it my duty to say that you should not
have tarnished all of them with the same
brush,

SHRI SHYAM SUNDER MOHA-
PATRA : 1 was also a teacher., It has be-
come a social malaise; I am calling it a deep,
anti-social evil.

SHRI SAMAR GUHA : Shri Shashi
Bhushaen talked generally of students in high
schools and colleges.

ot wifr guw ;g e ¥ AW AR
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& fredame gu @ swalr & w0
ag fet qrm FT R &)

SHRI K. C. PANT: 1 do not think
there should be any excitement over this
question.

MR. SPEAKER : It is a serious pro-
blem; it must be tackled 1ealistically.

SHRI K. C. PANT : While it is true—
} have made it plain—~that only very few
students, as far as we know, are indulging
in drugs, I had drawn a line among those
who could be called addicts and those who
may be experimenting with drug once in a
while, may be tempted out of a sense of
misplacced adventure or they may be misled
by their friends to experiment with it. There
are so many things. At the same timel
appreciate the hon. Member's anxiety about
the problem and his attempts to set it in a
wider setting. Thercfore the question has to
be dealt with sensitively and with under-
standing, particularly in so far as young
people are concerned. What is charas ?
He asked me. 1 also tried to find out
this moining what exactly charas was
and 1 was told that it was a Jeaf of the
Indian hemp, perhaps the resin that
comes out of the Indian hemp, that is
charas. Hashish is the processed leaf of this
trec. He says it is a social evil. I do not
agree with him that our society is degencrat-
ing. He mus( understand that certain winds
of change arc blowing over many coun~
tries in various matters. Similar phenomenon
and similar problems are being encountered
by various countries and we should not
unnecessarily look down upon ourselves in
all these matters. We should, instead, try to
cope up with these problems as they
crop up.

He said that it was a social evil and that
the Government should rise to the occasion.
He himself pointed out that pepalty is not
the answer; it is really changing the social
thinking. In this context 1 was a littfe sur-
prised to hear him say that he has taken
bhang, because if social thinking is to change
then at least all of us should at least not
publicise the fact that we take bhang; titat
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15 the mimimum necessity (Interruption)
1 realise that there are others but it should
not be publicised, T have drawn the hinc at
publicity

MR SPEAKFR Mr Pandey was an
adventurer

SHRI R S PANDRY
if you take with tandai

Bhang 15 good

st mfiy wawr : & oF gTEAT oFA-
AT AT Avgar § 1 A% faadl Fegfd
Fqay ¥ favgs gy war 1 o @w7 TN
Fwar § 7 47 A franrfaet & foro e
21 49 fak faenfa % fag faegar adt
wer 1 famfudY & stArar a4 otg aw
T BT gr & | zad & angar ¢ e
e # a9 |

o oWl AW qigw (waAlv)
A wERT ¥ q9A  FITSH F gEA ATe A
W TS FF G IqA g qAw fawr A,
tirar AN IR T AW A 0w
qgT  ATAIROT NET qAR A A@ A
g w@ § fr ag faegw argevafes
@, @g7 & wERw @ gz g &
AT wrEar § 5 oz@ wewm § §iy
fer it wr giw &7 efacag afa
oA A dm ey gf & ? ¥ AU AW
& ¥ ? afg g wreoy 7 ST ALY TRy R
#T auwd § i Saw Y g oA B
oFEy ¥ AT T ¥ A7 AT W @Y A
g A% ¥ QA oFT AN A FH AR
aTQT Y qE TEY ALY § | FICON FY @
Ok TAEY gT HTET ET | qare ¥ o
TE O & Ay FA § IH ) T
WY ww Ay wd | A EE
¥ dgr wd aver o ofifafant
FAH A1y wrar w1 ga gt faded
degfy, frdeht @ A sCw W
fage =¥ I§ wH A gow £
feedr Iy s fgfeot A 8, ¥ Y oo
iy ager wray ge aw foredrare § 1 el
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BN faa wf ow Y ¥ ey fr wre
o ¥ wiwe fge | agt awT @ 2@
fHfraag a8y sraor vy g1 awt
¥ faandt & ad afer faefen @
AT ST AN # 39 qu ot gRE arewe
F 57 591 F1 9wq 9% gFar §, TEar
€ =99 T 7EY AT & Re A F
¥ rar, W, AW orfy w1 WY s
H7Y & IHET T gfr gAR BRI A X
9 71 faafaa @) sd—asl w1 Oy &
a1 afl zar—AfFT go W faufea
FIET AR SAWT 97 § Y g7 gy el
ety famar &7 faag g et § ST gawy
g g afivar ¥ faare #v7  #7 omEw-
FaT &1

Tz & weAr g€ § ag e g
FIHT 99 T g8 qvg #7 geAnd gy A
WY & 1 gAY TR 9T WY g9 avg K owrd
79 TEE W gTAT AT AWETH R
Fg g fr go A ¢ o Lgave) oR
SUATRT IR F AN AT A Y-
FH arf A, 9w IAFr ge8r gE A
qE ", T T9E anfE F1 qENT T @
¥ o amar X k@ & afvagy wet
¥ we® ¥ yey 7 qArAre 4w § 1 A
aw sl frqdd adr i g fe sww
weg g A & g€ ar fedt guk ATvw
¥ | A gg qeq g o wEw z=aY W7
ot ¥aq A5 v & O SAY X A @
214 =war § fr o SR SEd awr
T3 | & ag St Srgar § 5 e o
& fafea Faw go1 @ §, fomd ot ¥
ag afer 7 98 | & qg WY o =g §
fF gTF7 ¥ 59 R ¥ e R fife-
qey ¥1 94T ag & 8 |

qw s wwew  georn few
¥ e ot gEd A Ay ?

o WEHY AMTEW avdd : ¥ wEAT
agt argaT Ay | AT a5 § Iuw faw
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farar § oY g Aaqr § ag A fgediar A oY
# s wRar f e gA WA feedrw
& TR 97 wfqsy @t A ar sar
§? afy sitsiwr weeR 9w 9t whdg
W awdl §, AT gl "wOwe Wow
R&AT & | 97 1A FT FATL ST 9K
% fawaw? wrdl & N o, sfrgw
FATE TET 1 A AFA fg g
FH & awtEt FRA IS W E T H ag
o ST wrgar § e gwy R ¥ AT
get w1 fadeY & wr @ wAw SR Ew
s fafr 7 @), wm¥ fAo gvec a0
FIH I3 E

ot woor WX qvR : IO WG,
qravTg uxeT A g g fe fgedts &1, ar
afe=sit daY & aprer oY AT &7 fawar @,
Ia%T gwig agh ggAT & 1 ¥ wa W W
%, 8few sy ag aumar § s gfar &
F§ g0 NF gt @ 3 arer #0y ghaar &,
Maga BF N i, tFWA N O
glar &, SHTT AT gEl WY 93 A agaw
& 1 #feT g ggl afErd ¥ semas
AT w=A1 7, aAt wisa g =ifge fw
O A w7 qETT GATL TR 9T A 95 1
aRAT a1 a8 & ) gWL &V A @Y gasat
&, Sa%r QwT ¥ g7 9w TE ) A
gragarsr auear g1 gn e B
gW AT IT N AT MrAvAL 481 &%,
fora® g=aY # 57 37 #7999 T 9 AW
%1 9g wearw ) B ¥ feah gt O
¢ A g fraar e & @war )
g girardy =N §

wgt aw glafadt o1 ddu §, frg &
wg w qafua &, oW A o faaw ¥ &€
faotr fa & 1 faeet & Alowwr anfmast
¥Y uF Wifan § ag Fota g ar fr g
w) xar gy goeat §, s & Fgw AW
dyeelt 9¢ war g7 ¥§v qEar d, €
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AT T OF JIA7 G497 H7 fawiydy &
warfea fear sy |+ 39 areT ¥ ag vy

oy fe oo & oferga ¥ w0 "maTAw
afoms &1

R, ghaafadt & fafada #) sedvei-
w§ frEr sy oY qne AL ¥y Ak
&, fam ®) ofesra @) war @Y, &t s A
aw ag § argnwe foar 1, IF Y
aagrar sy 1w, wgt 46 oAk, 3w N
T & 47 o fiegr @

Frafas &7 figae a9 @ & fav
gt 79T & AW a7 &8 oy gfeade far
g dr gu Y v &Y ongesy &
ardew w1 w1 fegse arr vmA & fau Far
war § 1 w9 gfagfad; g, & fafages
AT greeenr § areew Ay dfer gard
gy, foe § gfvafady & afowT @
¥ & 37 =t W T wamdiz
9T ST FY

8 ¥ sarar mfegewr ¥ o) 5@
faoa 3 qarar wan g ) ghiafeds & 6
g %1 {ehuyw Al gevdade g, fae
Y WEF) FT A7 9 T GG T AT |

el & FR AT ST Y S F9
wmda Fr &, Ao & & Immgw T
wigar § 1 da¥aw uw afears fgoar-
fes g & 1 gz guew fasiy oY 5 ow W
age uferww g1 Wy § 1 g X vy fegwe
sARrade figar oy |+ oiw ol &Y qode
fear war . fageT, 1971 ¥ W ogw
¥r ¥ 23,000 *avew o, Sfew e,
1972 ¥ ag 2600 Tadr @ % gdv
g wu ug ganr et e arcfazlea
%1 geedyr g §, oY wqrha et 6@
aRgar Tt &Y g W faar § e
¥ wq wr et wm, o s,
"
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v amay § uzfafredors of e
2 v ghaafady Y o waw 3318 o
a%y § & gzt or ¥ § 1 ghrafyd ol
wral av fadia sy fray o wwr d

Bo @EHY ToEw qigw - e
wgiem, & qBr § BF s siesT aoeTe
feftaal & sy qv AF = qwdr g,
81 WITE g1 WY TET AW oqwAT 9
#et wEET ¥ @ w1 39T A9 frar &

ot geww wwi (I9EF) . sreaw
wgrem, fgefiq o A% smA F AR F
ng FAfafew AeaT qgr o @, wfew
I %7 o7 A fagr war &9

12.56 hra.

RE* BREACH OF CONVENTION

SHRI SAMAR GUHA (Contai) : Sir,
I have not received any communication from
you. 1 have written to you not once or twice
but thrice,

MR, SPEAKER : Why are you getting
up again and again ?

SHRI SAMAR GUHA : I want to
draw your attention to a lctter which 1
wrote to you, and also the two reminders, in
connection with a certain breach of Parlia-
mentary convention and parliamentary prac-
tice which was introduced by the late Pandit
Jawaharlal Nehru.

MR. SPEAKER : I have received full
information from the Government and I am
satisfied that there was no breach on con-
vention in that. He is at liberty to see what-
ever correspondence we have had on the
subject.

SHRI SAMAR GUHA : Sir, 1did not
seek any clarification. I wanted you to
defend the righty and privileges of the mem-
bers of this House which have been consis-
tendly bresched for quite some time now.
A clarifioation privately sent to a Member
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by the Minister of External Affairs will not
satisfy me. That is not my object. Itisa
very important matter, It is a convention in
this House for the last 20 years that if dur-
ing the session of Parhament a Minister
goes to a foreign country on any official
mission and returns to the country, itis
obligatory on his part to make a statement
on the floor of the House about the objec~
tive and purpose of his visit and the results
achicved by the visit. During this gession
Shn Swaran Singh visited Afganistan and
Moscow Dr K. L, Rao visited Bangla
Desh and made a statement in the press.
There was a meeting at the Emissaries’ level
by Shi1 D. P. Dhar, who has the rank of
a Mmister and he has made so many state-
ments in the press. Are we, Members of
this House, to know from the press or the
Information Bureau as to what is going on
abrocd ? Sir, I want a clear ruling from you.
It is a breach of the conventions practised
by this Housc for the last 23 years and
mtroduced by the late Shri Jawaharlal Nehru.
It is a convention that whenever a Minister
goes abroad on an official visit, he will have
to make a statcment in Parliament on the
outcome of his visit. 1t is his responsibility
to the House. Now he is making one state-
ment after another, irresponsible state-
ments, contradictory statements,  (Interrup-
tions ).

SHRI K. D. MALAVIYA (Domariaganj):
Sir, there should be a limit to his talking.

SHRI SAMAR GUHA : You are noth-
ing hut a rubber stamp of the Government
...(Interruptions).

SHR1 K. P. UNNIKRISHNAN
(Badagara) . Sir, he should withdraw those
remarks because they are not in good taste.
.. (Interruptiors).

SHRI SAMAR GUHA : This breach of
the convention is going on continuously,,,

MR. SPEAKER : 1 did not permit him
to speak and still he goes on speaking. .,
(Interruptions).

13 hrs,

SHRI H, N. MUKERJEE (Caldutta~
North-East) ; Sir, you have not been pleased
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to admit the motion which I sent you a
couple of days earlicr. Now 1 have been
sent a copy of the memorandum from the
Ministry concerned. 1 am not going into it.
I am not personally satisfied with the argu-
ments given here. You might have been
satisfied. May I, therefore, request you,
since 1 had tried to raise what I consider to
be a serious Parliamentary problem, to find
out some ways and means so that, perhaps,
in your chamber or elsewhere as you decide,
we could discuss this matter ? I am not
satisfied even though you may be satisfied
with what has been communicated by the
Ministry.

MR. SPEAKER : 1 quite appreciate the
way in which Prof. Mukerjee has said it.
But the hon. Member, Shri Samar Guha,
gets up aud goes on and on without giving
me any chance to give him the permission.
He goes on with all excitement and distur-
bance in the House. That is not always
good. There is a proper way of doing it. I
would not have stopped him if he wanted to
make a submission in a proper way. But he
got up and went on and on. What 1 mean
to say is thathe should try to be fair. Then,
he picks up quarrel with everybody in the
House,, (Interruptions). Order, order. You
are grown up people, mature people; you
have seen a lot of the world, Sometimes
you should have the patience to listen.

So far as Mr. D. P. Dhar’s visit was
concerned , ,,

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : To Murree.

MR. SPEAKER : To wherever it is, to
Pakistan, to Murree or two Rawalpindi. So
far as that is concerned, 1 had the Govern-
ment’s note and 1 was satisfied that it need
not have been brought to the House.

AN HON. MEMBER : Is it secret ?

MR. SPEAKER : It is not that much
secret. But there are other sides of it also.

1 asked the Secretary to supply copies to
the hon. Members who wanted to have
some information about it. Prof. Mukerjee
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says that he is not satisfied. We can sit
together and look into it. We can look into
the points on which they are not satisfied, ,

SHRI SAMAR GUHA: May I make
a submission ?

MR. SPEAKER : When the Speaker is
standing, nothing will go on record. You
please sit down, That is a very bad habit,
I condemn it. Do you think that when you
stand, I must sit down ? Don’t make me
sit down. You please sit down. 1 am on my
legs. You should not be so impatient.

So far as the visits of other Ministers
are concerned, I also agree with you that
some information, factual or whatever it is,
can be given. If there is something very
secret or undiplomatic or whatever you call
it, that can be coveyed to the Speaker and
the Speaker convey it. But some sort of
information can be given When any Minis-
ter visits some other country—Mr. Khadilkar
went to Santiago—something should be
mentioned. As much information as can
be shared with the Members of this House
should be given. You must take the House
into confidence.

So far as Mr, D. P. Dhar’s visit is con-
cerned, we can sit together and Jook into the
points on which they are not satisficd. So far
as the visits of other Ministers are concerned
1 have already sent your views to them. Let
us sec what comes out of it.

SHRI JYOTIRMOY BOSU : May 1 with
your permission, Sir, make a submission on
what you have said just now ? I will not take
more than a minute.

MR. SPEAKER :1 think, in that case we
should take the lunch hour today also. But
most of the members have not been informed
about it. (Interruption)

13.05 hrs,

RE: THREATENED JUTE
STRIKE IN WEST
BENGAL

SHR! JYOTIRMOY BOSU (Dhmand
Harbonr) : This is sbout the jute strike in
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West Bengal. We had given a call-atfention
notice on this 1he strike is coming on 8th
May. The hon. Labour Mmister is here. He
can apprise the House of the position.

MR. SPEAKER : You can mention about
stiike on Monday.

SHRI S. M. BANERJEE (Kanpur) : The
stiike is on Monday, Sir.

MR. SPLAKER - You always come like
that. Last time also you came hke that.
(Interiuption)

SHRI JYOTIRMOY BOSU : I am sure,
Sir, you are aware of the magnitude of the
problem. It involves millions of belhes. If the
jute stitke 1s allowed to come, it will mean
a terrific, irreparable loss to the country’s
economy. Therefore, in oider to help the
Government, in order to do our duty as
Members of this House, we had asked you,
Sir, to use your good offices to request the
Govcrnment to make a statement as to what
steps they are taking to prevent the jute strike
and to see that the employers are made o
meet the legitimate demands of the jute
wotkers,

SHRT S. M BANLRIJEE : It s purely a
Central matter, Sir. The hon. Minister of
Foreign Trade, while replying to a question,
said that he was negotiating. 1le has necgo-
tiated and has gone to Moscow. He is now
in Moscow. But the Minister of Iabour,
Shri Khadilkar, ts here. This matter has
setious implications, apart from the strike
which we welcome. The question 1s about
jute industry where so much of foreign ex-
change is involved. Tomorrow 1s Saturday
and the day after is Sunday. On Monday
there is the strike. That is why I request you
to ask the Minister to make a statement. Let
the negotiations fail. We welcome the strike.
But the jute mill-owners are trying to bully
the workers. (Interruption)

SHRI SAMAR GUHA (Contai) : Just
one minute, Sir. You appreciated my anxiety
when you said that 1 was impatient. I want
to be impatient in defence of the rights of
the House, I wanted to seek your permission.
In the last two days when permission was
rot given, I did not raise it, Sir

nath (St.)

MR, SPEAKER : You are a very good
man. Kindly sit down.

SHRI SAMAR GUHA : If 1 have given
you trouble, plcase try to understand the
spuit, Sir, that T was so anxious to raise it.
(Iterruptions)

THF MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K. KHADIL-
KAR) : About the jute strike, the question
was raised I have some information which
I will share with the ITouse This morning I
had dwcussions on  telephone  with Shri
Siddhartha Shankar Ray, Chief Minister of
West Bengal He 1s seized of the matter and
he has communiated to me that, if all the
effoits do not end 1n a settlement, perhaps,
we would have 10 intervene, (Interruption)
That is the present position. As I said, every
effoit 1 being made to avert the strike.
(Interruption)

13.09 hrs

STATEMFNT RE: POLICE
FTRING ON WORKERS
AT AMBERNATH

THE MINISTER OF LABOUR AND
REHABILITATION (SHRIR K. KHADIL-
KAR) : Regarding Ambernath, yesterday you
had mentioncd it. Because they linked it with
Payment of Wages Act, you, perhaps, with
great reluctance said, ‘let the Minister say
something about it'. (Inferruption) 1 was
resisting it primarily because it 15 the sphere
of the State (Government The State Govern-
ment is there—it is a law and order problem.
Even implementation of Payment of Wages
Act is left to the State Governments. But, as
you desired yesterday, I have got some infor-
mation. If you permit me, I will give it to
the House.

MR. SPEAKER : Surely.

SHRI R, K. KHADILKAR : As [ said
carher, the query should have been directed
to the Home Ministiy. But because of Pay-
ment of Wages Act, this deplorable incident
has taken place through our machinery.

I will plece some facts before the House,
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We have had no report so far from the
Government of Maharashtra who are pri-
marily concerned as the appropriate Govern-
ment in this case, both in regard to the main-
tenance of law and order and the enforce-
ment of the Payment of Wages Act. 1am
told the Home Ministry hos got some report.
However, according to the information made
available by the Central Industrial Relations
Machinery, discontent among the workers in:
the steel factory of the KT Group of Indus-
tries, Ambernath had been brewing for some
time over the question of low wages. The
trouble is reported to have flared up on the
night of April 25, 1972 when the manage-
ment failed to pay to the workers arrears of
wages due on April 22, 1972. The workers
are reported to have decided to stay on in
the factory premises till they received their
dues. The management sought the assistance
of the Police to get the workers removed from
the factory premises. This was resented to
by the workers and there was a scuffle bet-
ween the workers and the police. The Police
are reported to have resorted to lathi charge
to clear the workers from the factory premises
and the workers retaliated by pelting stones.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I had been there, Sir. This is
wrong.

SHRI R. K. KHADILKAR : The police
opened fire as a result of which 14 persons
sustained bullet injuries and nine of these
are reported to have succumbed to bullet
injuries, (Interruptions) Ten police person-
nel are also reported t o have received injuries.
The Collector of Thana District has ordered
a magisterial enquiry into police firing.

SHRI S. M. BANERJEE : Let there be
a judicial inquiry. Nine people have died.

SHRI R. K. KHADILKAR : The
Government of Maharashtra have also an-
nounced the institution of a judicial inquiry
by a Sessions Judge. That is the position.

The Government of India deplore it very
much that a dispute arising from delay in
the payment of wages should have led to
these serious developments involving the
death of such a large number of workers,,,
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SHRI S. M. BANERIJEE : Large num-
ber ? Had it been only one killed, you would
have been satisfied ?

SHRI R. K. KHADILKAR ; Beyond this
we have no other information. As I said, the
Home Ministry has got some information. As
soon as we have got all the information, we
will study them in order to decide on the
steps that may be necessary to parevent such
tragic occurrences in the future.

SHRI K. D. MALAVIYA (Domariaganj):
May I know from the Minister the cause for
the delaved payment. Why was the payment
delayed ?

SHRIT S. M. BANERIJEE : Has the emp-
loyer been prosecuted ?

SHRI JYOTIRMOY BQSU : The hon.
Minister has very skilfuliy evaded many
issues. He has given only partial information.
The Police chained the workers within the
factory and shot and killed them. Itisa
shameful thing for the country, (Interrup-
tions)

13'15 hrs.
PAPERS LATD ON THE TABLE

NoTiricaTioNs UNDER Crstoms Act, 1962,
CeNTrRAL ExciseEs axD SartT AcT, 1944,
Finance (No. 2) Act, 1971, EMER-
GENCY Risks (Goops) INsu-
RANCE Act, 1971, ETC, ETC.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) :

I beg to lay on the Table—

(1) A copy each of the following Noti-
fications (Hindi and English ver-
sions) under section 159 of the
Customs Act, 1962 :—

(i) G.S.R. 251 (E) published in
Gazette of India dated the 29th
April, 1972 together with an
explanatory memorandum.
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2)

3)

(i) G.S.R. 252 (E) published in
Gazette of India dated the 20th
April, 1972 together with an
explanatory memorandum.

(iii) G. S. R. 441 published in Ga-
zette of India dated the 15th
April, 1972 together with an
explanatory memorandum,

(iv) G. 8. R, 442 published in Ga-
zette of India dated the 15th
April, 1972 together with an
explanatory memorandum.

(v) S.O. 285 (E) published in Ga-

- zette of India: dated the 12th
April, 1972 together with an
explanatory memorandum.

(vi) S. 0. 969 and 970 published in
Gazette of India dated the 15th
April, 1972 together with an
explanatory memorandum.
[Placed in Library. See No.
1L.T—1935/72}

A copy of the Central Excise (Sixth
Amendment) Rules, 1972 (Hindi
and EBaglish versions) published in
Notification No. G.S. R. 4.7 in
Gazette of India dated the 1st April,
1972, under section 38 of the
Central Excises and-Salt Act, 1944
{Placed in Library. See No. LT—.
1936/72]

A copy each of the following Notifi-
cations (Hindi and English versions)
under section §1 of the Finance

(No. 2) Act, 1971 :

@@ G.S.R. 208 (B) published in
Gazette of India dated the 24th
March, 1972,

C ()" G. 8. R. 237 (B) published in

- Gazette of India dated the Sth
,Apnl 1972 )

{iil)’ G. S R. 238 (B) pubhsh:d in

-Gazette of India* dated the 5th
- uAptil, 1972. {Placed in Library.
_ .s« No. LT—-1937/72]
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(4) A copy of the Hindi version' of the

Emergency Risks (Goods) Insurance
Schene, published in Notification
No. 8. 0. 5483 in Gazette of India
dated the 10th December, 1971,
under sub-section (6) of section §
of the Emergency Risks (Goods)y
Insurance Act, 1971, [Placed in
Library., See No. LT ~ 1938/72}

(5) A copy of Notification No. S. 0.

5485 (Hindi version) published in
Gazette of [ndia dated the 15th
April, 1972 regarding list of goods
not insurable under the Emergency
Risks (Goods) Insurance Act, 1971,
under sub-section (2) of section 3
of the Emecgency Risks (Goods)
Insurance Act, 1971. [Placed in
Library. See No. LT—1939/72)

(6) A copy of the Emergency Risks

(Undertakings) Insurance Schemie
(Hindi version) pnblished in Notifi-
cation No. 8. O. 5486 in Gazette
of India dated the 15th April, 1972
under sub-section (7) of section 3
of the Emergency Risks (Undertak-
ings) insurance Act, 1971, [Placed
in Librarv. See No. LT~ 1940/72]

(7) A copy of the Eighth Valuation Re-

port (Hindi and English versions)
of the Life Insurance Corporation
of India as at 31st March, 1971,
under section 29 of the Life Insu-
rance Corporation Act, 1956. [Pla-
ced in Library, See No. LT—1941/
72}

(8) A copy each of the following Noti-

fications (Hindi and English ver-
sions) issued under the - Central
Excise Rules; 1944 :

(i) G.S.R. 247 (E) published in
Gazette of India dated the 15th
April, 1972 together with an
explanatory memorandum,

(iiy G.S.R. 250 (E) published in
* Gazette of India dated the 19th
April, 1972 ‘together with an
explanatory memorandum. [Pla- - .
ced in - Library. See No. LT-—. :
1942/"2] . :
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Norrroarrons uNoer CoMPANIES
Acr, 1956

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AFFAIRS
(SHRI BEDABRATA BARUA): I beg to
lay on the Table a copy each of the follow-
ing Notification (Hindi and English \ersions)
under sub-section (3) of section 642 of the
Companies Act, 1956 :

() The Cost Audit (Qualifications)
Amendment Rules, 1972, published
in Notification No, G. 8. R, 257 in
Gazette of India dated tle 22nd
April, 1972.

(i) G. 8. R, 258 published in Gazette
of India dated the 22nd April, 1972.
{Placed in Library. See No. LT—
1943/72)

ANNUAL RErorT oF INDIAN O1n CoRroRrA-
TION LTp,, BoMBAY AND RFVIEW AND
ANNUAL RErorT COCHIN REFINE-
RIES LTD,

THE DEPUTY MINISTER IN THE
MINISTRY OF PATROLEUM AND
CHEMICALS (SHRI DALBIR SINGH): I
beg to lay on the Table 8 copy each of the
following pepzrs under sub-section (1) of
section 619A of the Companies Act, 1956 :

(1) Annual Report (Hindi version) of
the Indign Oil Corporation Limited,
Bombay, for the year 1970-7 | along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. {Placed in
Library, See No, LT—1944/72]

(2) (i) Review (Hindi and English
versicns) by the Government
on the working of the Cochin
Refincries Limited, for the year
ended the 31st August, 1970,

(ii) Annual Report of the Cochin
Refineries Limited for the year
ended the 3ist August 1970
along with the Audited Accounts
and the comments of the Com-
ptrolier and Auditor General
thereon, [Placed in Library, See
No. LT—1945/72]
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SECRETARY : Sir, I lay on the Table
copies, duly authenticated by the Secretary
of Rajya Sabha, of the following four Bills
passed by the Houses of Parliament and
assented to since a report was last made to
the House on the 14th April, 1972 :

(1) The Aircraft
1972.

(Amendment) Bill,

(2) The Indian Copper Corporation
(Taking Over of Management) Bill,
1972.

(3) The Marine Products Export Deve-
lopn ent Authority Biil, 1972,

(4) The Constitution (Twenty-fifth
Amendment) Bill, 1971.

13 16 hrs.

DEMANDS FOR GRANTS
1972-73 ~Contd.

Minigs rY OF PPTROLEUM AND
CurmicaLs—Contd.

MR. SPEAKER : Now we resume the
discussion and voting on the Demands for
Grants of the Mnistry of Petroleum and
Chemicals.

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : I want to make a submission, Sir.
Yesterday, there were a number of members
who wanted that the time for this vital econo-
mic¢ Ministry be extended by one hour. There
was a unanimous consensus, ,,

MR. SPEAKER : You ask for extension
of time. Then it comes to taking away the
lunch hour.

SHRI K. P. UNNIKRISHNAN : Let us
take away the lunch hour. We won't mind.

MR. SPEAKER ; This was all settled in
the Business Advisory Committee.
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SHRI K. P. UNNIKRISHNAN : This is
absolutely a vital Ministry. There was a
unanimous consensus in the House which
was conveyed to the Minister of Parliamen-
tary Affair as also and there was an agree-
ment.

MR. SPEAKER : we will now adjourn
and weet at 2. That will mean half an hour
more.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR) : The Speaker has been genc-
rous enough to give you half an hour more.
Sir, if the House is agrecable, let us sit
thiough the luach hout.

SHRI INDRAJIT GUPTA (Alipore) :
The request can be met if we continue to sit
through the lunch. What is the difficulty ?

MR. SPEAKER : Even now ?

SHRI INDRAIIT GUPTA : Yes, what
1s the difficulty ? 1 have not objection.

SHRI RAJ BAHADUR : I think we
may sit through the lunch and it wil) be a
geod compromise between one hour and half
an hour,

MR. SPEAKER : I tell you the position
We have 12 hours already awilable, Unhke
other Friday, we shall take up the Private
Members’ Business at 4 p m. mstead of at
3'30 pm. Then we will have cnough time
even if we abjourn for junch, We will have
40-50 minutcs,

SHRI S. M. BANERIJEE (Kanpur):
It is very hot outside. Let us sit here.

MR, SPEAKER : The hon. Members
know that there is going to be lunch hour.
They may not be available here.

So, we adjourn for Junch and re-assemble
at 2 p. m, instead of at 2°15.

13'17 hes,

The Lok Sabhka adjourred for Lunch
till Fourteen of the clock.

e o kit
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The Lok Sabha re-assembled ofter
Lunch at six minutes past Fourteen
of the Ciock

[Mz. DEPUTY-SPREAKER in the Chair.]
DEMANDS FOR GRANTS-~Contd.

MiINISTRY OF PETROLEUM AND
CHEMICALR— conid,

MR. DEPUTY-SPEAKER : We shall
take up further consideration of the Demands
for grants under the control ofthe Ministry
of Petroleum and Chemicals. We shall dis-
pose of these Demands at 4 p. m, The hon.
Minister has intimated that he would require
40 munutes for his reply I shall call him at
about 320 p. m. The rest of the time is
available to Members.

Shri Dhamankar may now continue his
speech,

SHRI DHAMANKAR (Bhiwandi) :
Yesterday, while speaking on the Demands
of the petroleum and chemicals Ministry,
I was commending the good work done by
Lubrizol Ltd, a public sector underteking
1 Thapa district of Mahrashtra. They have
stepped up the production from 5,500 metric
tonnes in 1970 to nearly Y000 metric tonnes
this year. They have also catered to the
increased needs of the consumers during the
war period. The labour relations are smooth
and cordial. Paiticular care is taken to
recruit 75 per cent of the unskilled and semi-
skilled labour from the local population.
This gives employment to villagers round
about and develops a helpful and co-operative
atmosphere there. They have also made a
profit of Rs. 32 lakhs by the end of March,
1971.

Engineers India Ltd., designers and con-
sultants i various projects arc doing very
wseful work. In the international field also,
they have prepared designs for tho Shiraz
refinery in Iran.

Our public undertakings like the ferti.
lisers and chemicals plants are developing
and helping the country to become seif-
sufficient, But in the cise of fertilisers we are
not still self-sufficient.  New fertiliser
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factories are coming up in the Public, private
and co-operative sectors. One thing has to
be very carefully looked to. The Planning
and Development Division of the Fertiliser
Corporation has done original work to make
India self-reliant i the sphere of fertilisers.
Like oil, vestcd interests both in India and
abroad are ¢onstantly trying to damage and
obstruct the excellent work  the Ferti-
liser Corporation of India are doing in their
P & D Dyvision. The coal-based fertiliser
plants are being set up for the list time in
India entirely asa result of the P& D
Division's dedicated work and just when the
fruits of years of hard labour are bearing
frujt, disruptive tendencies ate tahing shape
there and causing damage. The disturbed
conditions at Sindri where the Planning
Division is located have to be watched be-
cause they may pose a threat to our national
security and national integration. Therefore,
we have to be carcful and I would 1equest
Government to keep a close watch on such
activities.

Hindustan Antibiotics are doing very
well. They arc catering for the needs of not
only this country but have started expurting
their products to other countries. This
public sector undertaking has made sales of
nearly Rs. 6 crores and profit of Rs, 44
lakhs and has given employment to about
2,000 workers in Mahaiashtra. Hindustan
Organic Chemicals arc also doing well

Now I come to the dark side of the
picture, IOC. Duing the debate on the
Demands for Grants Jast ycar, areas which
needed particular attention were highlighted.
Similarly the Minister concerned was pont-
edly cautioned about the loopholes through
which seli-centred bureaucrates, a new class,
belonging to the tribel of ‘capitalists without
investments' were allowing legitimate profits
which should have accrued to the 10C and
the public exchequer to pass to the hands of
private vested interests including monupoly
business interests like the Goenkas who
continue to enjoy the fruits of public sector
ventuges through their operations in manu-
facture and sale of barrels, purchase of
Toméx, shareholdings in Indo-Burma Petro-
leum, a subsidiary of 1OC, and the fantastic
favour dome to them many years ago by
allowing them equity participation in Cochin
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Refineries Ltd. The top management of the
10C, fully backed and protected by the Petro-
leum Ministry have allowed these parasites
to fatten at the cost of the 10C for years.

Now 1 come to the balance sheet of the
10C. On p. 44 of the balance sheet, under
schedule R, details of contingent  liabilities
not provided for have been given. It is a
hicighitenmgly heavy sum, over Rs. 22 crores
and toen a dividend of 7 percent had been
declared Inventory accounts for nearly
Rs. 55 crores, book debts amount to nearly
Rs. 33 crotes. A piovision of nearly Rs. 1
crores has been made for doubtful debts.

I say n all solemnity that thesc published
accounts duly audited, do not reflect the
actual state of «ffairs. For all practical pur-
poses, meaningful internal audit has never
cuisted in FOC and a few men of courage,
of dedication, who attempted some reform
in this wital sphere have been ruthlessly dealt
with. 1 vould paticulaity like to draw the
attention of Government 1o the selection of
Mussers.  Lovelock and Lewis, a firm of
chaitered accountants, ycar after year as
statutory auditors for the Refinery and
Pipelines Division of the 10C despite a
clear duective by the PAC to frcquently
change statutory uuditois in public under-
takings,

I can give here and now at least a dozen
instances of how the internal audit set up in
10C has been deliberately suppressed. Take,
for instance, the internnl audit reports pre-
sented to the 10C Boaid by the Finance
Director in the summer of 1971 involving
extremely important matters — how for ins-
tance, senior officeis in the eastern branch
of the I0C, Marketing Division, had de-
frauded the IOC and the public exchequer
by manipulaung disposal of fast-selling
lubricants as slow-moving items, how a
Calcutta woman, a tich landlady, had been
favoured in renting our her premises fora
retail petrol pump site at Calcutta's fashion-
able Belvedere Road at a fabulous price,
uneconomic and againt the interest of the
JOC. [Internal audit reports alsp pinpointed,
how contrary to existing agreements between
10C and Oil India Limited for the so~called
maintenance of the Gauhati-Siliguri Pipeline
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by Ol India, exorbitantly lugh expenses are
bemg paid to Ol India  Lastly, 1 would
request the Minister to find out whether
there foreign concerns can be nationalised,
if that 1s not possible, thue should be a
joint venture wheieby eflective adnuinistrative
control can be exciased by Government
over 1t

=it afeguiaeg degelt (feg? emE )

uTEAR AETEH, ¥ T RATAT FY AW AT
YT T § WfT g wAd # gE g
NZQT 2T sngeasar 70 & A G w
gaR &= Tr afag geafy A A e
& frAar ardr AvmRE 2w gt ar g
AT Argar g fF S ¥ wAfeaw g
dfawen §Y o fafa=t & 1 a7 wmw
Y a & fr fower o @10 O S T
5 A & go A1 gAam @, o
TS ¥ 919 99 § @Y UF  AqEveg Oy
#1 &, feeg fove oY 33 471 oW weew W7
tdierast arsr & famr war & & qoem
waar § v dgifare & $fasen qams
& fa amn & w18 e v ¥ oAl
&Y 1 T 1 &1 A

wfe, dAfra fofaet sors Fm
g 2w Am & A ¥ oaren-fav
Tarar #Y7 gafan =9 §a ot G2ifaae
¥ geger wamet W fagewr s e § 4
ga¥T g fauifva svar d A7 AT
famr & f& o aftgs aefere @
qarey & ;ftr & 994% § F o AR
dgzer dw whwa w1 AwE s g
¥ & ot fi areA & gay g8 afe T AT
weRfema d Joxr g frg fev a
ar ¥ gq e iHT ¥ £18 wré favaa
@ & ¥ fafreey gegrdt & RA @
#Yo GFo WYo Hro ¥ Favha WY FeqrfY
¢ 1 ¥aw oF dDfan fafeet & %7
eardt §, IR & arETETA A gy
¥ aqu @ AAET BT AR
gr & 1 g dfaaw fufred ®1 aurw
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BAR 53 3T ¥qw ¥ 1§ 7 A syfag
74 st qrar § fameY st ©7 ¥ @FT
SATET qA0AT 9T 4 gAX § e Seifraw
fafredy & d%aY &1 Frdm Ty O
97 8, AT TAF FAYT T @ @ fe
g 8 Aar faga @ & s w@m
#Yo 0 Sffo Hro & qqvdT a7 |

UF  HASAIEl qEFT & TR AW
#Yo o o HYo ¥ HTY firwe F7 AW
¥ & 99¥ sAx) earqar g o | 39 ug
A UF TIAIIAIE FT G § AT | IS
TAF AT Af1o 070 Ao Ho UF T
ST & =9 4, FIIRAT Y qFT T qTwy
ATt AT & B @R TR Q4
& 1| 79 7z gy o wwar § i & srafigat
%) UHT @Y faq8 o Ao Ao &o
a gaermyy 1 fry § 1 uw emafa ot
st oft o o Arafaar fafier 3 &
AT AT TAF FAHA W T, SN TaET
nadt frafr ¥ v, a8 Wfaw < far fe
I FT AT A AHT N Ared-FAdT qAld
® 17 sravad g (5 39 avg & S
&1 qfew 9T { @T w0 AT 5|
q 3¥ agwar fadr « ggu sdEe
ot AT w7 a1 faedta § Fa9 g qedr
#1 ATAEILT I90T R g g8 Sifezw
gifa= fra, afer 3817 srrae dadrlerge
&7 Q& AT 78T wre wyrfag fear fs
faaaY gmr @A & gal T F A
HATAT & &7 A% &1 1968-69 & &Y
ag § faay fF o wAe o o X
qET A€ AHAT @7 few, sl AR ¥
TEE I BT FT VFAATIYT HT W q7
taqy gurk avn dwifasr 3 faeifa
auT ¥ s A qarv fear s agt
FareIRaw 1 9 faar oy f& gER
gem dgdfaae 1 guafi 51 0w -
wrrar ITrge 8, gt mg ang ar'rs
®Y a4y 1 7 I AT A g@ qoqr ¥ waw
wfaw fefor wr w17 far, qa¥ afes
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Asr IeqreA w1 w19 fEar o7 aad wfus
JATRT FarAr | fheg wiegw A T4 IqE
g & dfran fafredt & sgOReE A
ud guwd srqqrdr f geafy 1w dar
9T qf=d & F17 W7 Ao qHo Yo Hlo
12 #X sraafa Y sitv 9 am

aifagn fafaedY #1 gy ggar &
o TFRAT Sq T FTaw HEAT a1 faed
Tq @gEy S & A1SarH) F1 qard
& faar, &< oy ag Gatfeaa fafred
¥ o garT wfeaw & et T FW
AT & 1| wgiRy afevw spEfaEn sWE
F1 9 g F1 fdiE § a8 guFr oF qgA
qer oy R fawd sER Ty g fF
Fazwa #7 faranfat agar g g o
afyFIT agT AN F 1 SER AT §)
#ro o arge FHARA gE, # IR
e g fr sudt fid o9 aw aafae
g ol grly R gadk At s fean
s+ & s #7 § f afk s e
& faary @o ato aro 7 fd § &t
% fagars F5 FETE ¥1 v g
IR afz 7t & @ o sfewifiat & @
g wude FR A ovaT & fawms
AUt AT § I faars o< i wEr
FrEaE F7 A0 |

gfsa% sveRfesy R &) 16 4t
fedig & 9gATe @Yo THo Sffo Hro &1
1968-69 & tgfaw zite  2,76,500 #WYeX
a1, frad fqodie wev 2,487,876 T
feforr &t ot 5% @iz w1 104 whea
ar | freg fgfamr &Y 9z Sowfw 923-
2 1971-72 ¥ ¥4 744 faw @
wafw zrie W wigr w7 &7 feur war
o 5EY gar awar § v 1968-69 &
ogt sforwra fefar 24,000 dzx ot ag
wT ®T 1971-72 & s+ A FAW 8,000
e wfaure wg wor g tfwgy ey o
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F-gEAfs S A et folld #
e feat & f5 &l wAe wro #lo WY
gte ad ¥ 13,10,000 ez fgfamw wodt
gifge, o gfq 7§ 2,60,000 HrzT dsdqr
& | ¥faaw fafdr & whag & ey fow
feafs & sito wro sito ©ro &Y @er fwar
& 39% 99T ¥ F5q F e g7 A
ST EHAT |

afewrs svenefm T ¥ #gr § fw
1968-69 & q= &7 g T T faAd &
AW Y FRE 9T NIAT § &7 Foq 9T
9% & TIPS Ave TTo dto dlo T 20
g w1 ITfaaw 9 T 7T 12 FAT,
93 @@ ¥ & JATE FATAT, FAfH
1969-70 & ag JATE HZ %7 10 ¥
70 TG TIF E AT T avg fyuw &
aq9f ¥ qgtfrge w=redt & @m @ Qi
ag, fR W 1970-71 & gowr Faew Y
FIET 20 AT™ FIAT TET |

fasd €1 aaf & &9 & seqA @ g
vafy 7y gf forad fau afeas svedfasg
w¥E § Ggifquw fafedt &Y Swg
Aifaat & fastare sgvrar &1 AW #
Sfaq gwa a7 swaa Newd ag fwar
war FuifE aw Ifear awar A e
AT F 39 | MEA A T &
fomgadad as o ¥ X quwd W@
yraw gfzar 1970-71 F #To THo Yo o
%1 25,000 T & MFIET § FAT FEHFIC
%37 g% 91, freg 7g FIw 18,000 T &
T |

wraer gfear q fa¥elt st & ek
#o QAo Hffo ®ro guta: T | sraw
gfen & wtg gr & 50 i fyed
€1 ato wAo o Hre gaATdr afemw
Fugwdfon §, Ao Wiy gowre ot Afy
¥t § e At ffret & sqdvige
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¥ fr amae gfear wreew s § o
Ao TFo SfTo dro F g1 a7 TN TN
daT AR KX ) g A N qw@ Y
& qF N st ux fadsh wfem &
wmE wH IAF T4 I AR F W
HIX T= FT e ¥ gD ¥ AW

SHRI PILOO MODY (Godhra) * There
15 no quorum In the House

MR DFPUTY-SPFAKER  The bell 15
bemg rung

Now there 1s the quorum. The Hon'ble
Member may proceed
Wt afequinez qeast SR

wEaa, gfeas wrereforg s ¥ oftms
TEE AR T 15 FOT 60 ATE TR
Fr g1t Iz & fag ¥dfeaw fafeed
& fardmiy sguar &4

¥ ofsa® sreveieg WS 1 T
fagrfoar #7 awda Far § fr sftoudo
Hre HYo &7 gfega orgsw FRGET
T 71 UF gifeew ey & weang fear
ST | FAH AT GATH & 3fYo Ao Yo HTo
¥ 22,000 fassrEr wAAfe w1 oaF
w31 gftag &1 Ifag qra s g |
HIA Ao TTo o Hro & HHATIAT H1
Samr e T 1 qmr e gfea
AT FINVG & sl w7 @
fag e o faar fawr s Qv &
o QFo HYo @ro ¥ eIz wd=Tdr &
TARY AT T GHAT |

§ oferw spe@iew ST #1 39
fawifs & wgaa agy fF o gTo Mo
e urw s fgfar 7 w1 afeaw
areeefrTm wWHEY A aiYo nAo Sffo Hie &Y
aE W geafwqy W S@Ar w5 §1
TR M avgw PR w1 d $IC
% a@r o @iy wrua Sgesy {1 faw
foelt ey 3 qg ®1% |97 AR
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IAEY o THo Sfto Wro FT WEANT AT
W @ fya¥ SAw argT & g9
afafcs a4 Fmr o¥am

A X X 9T 99T B4 &7 T A
AT AT F7a7 gy B, sy iy IS
dfagT frarar, fe 3w & wmy X
aer-fad @y #7 vl mmen g
1974 & g% 2 FOT 60 w1&@ 50 FNT &
F39 I9 §T ATRAFAT gEY, W 5 I
TUG FATT TETEA AT K0 W@ 80
gTT T grm S i 33 avde grar &
1974 & AT 187 T A FeT #Y
foet ey a9 F7H EN AW W A
FVAT VT | 57 w9y 17 fadsh sl
gAY ¥ 7 5 7w, 62 gAY TER gew
FT 59 AT77 ¥ 78T § 1 I qa9) gy
g0 AT @I qIT ATAWFAT W AT FY
¢ T difaam fafaed) # &5memea fear
aryr fomw 37 Avg & wredy @R S
oY wrgifas qas & v geafaar & sm
&7 |

f oF a1 1T (A9 $ET Wgdr
¢ frgmv a7 go EaTH AR @ el
fasrelt adt vgw a1 @ 1 F@f 9 sy
# mraare 7 9zrf & fa@r ¥ Fafqa
arae a7 fedsw AT 9TAT £ Ferfaa
Hras waF grve ¥ farar ¢ ey 5§
a9t T gy w9t AN ) & 1 o9 gy
arh & AR ¥ & AT wAr wgar §
fF W& A% ATHE F qTAT 97 WY §N Av)
# qgrer & 7F fowAT aw gTEr €
FET FT AT TLAT § 1 9 £ IE V@4
8 fir goar 7t gorf & fg oY dw Ay
forerar &1 q¥r g @ AT § | & arww Faw
¢ frgurt ARfaw fafreet @@ AT
w1t 3 oY ga¥T argea w4 fw aw
¥ w7 faedt &7 Aa 9T warAT ¥ asa o
aarf #Y gfee A faw o wgh seF
s #e 9§ saear A R
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wusEi H g § @ damg o
wtaY & AwdT we@r § o

=Y waarer wqu (afegrar) @ saTsTN
AEEY, g7 % 9 fafaedt oy avegw §,
CHET F19 qgT T87 & W ¥W A1 I A7
%< 78 70 avg ¥ uF Jew Frende fafregy
gt srfeyr 1 gw dfeq sragTeE A6
A = Fwade wwdi Y waEd § W
5| awE 9 | ¥fFa fogd o, wg i A
fore dfaq av ofrd 1w ge a7 AT
fag ag & g7 Mo qFoe o Hro A7
oraw gfeqt ) ofvee § gz gn IEd ar
Bt 7o arar § f i wifrg ag S W@
8§ fs 1 W@ gmIT 93 9T § IEW AINH
fear i

F¢ fipew & wraarady g 1 ewE wfwaa
da1, fo o o A vaEE@rgs | TTH
fay afems rzvifarg ) o6 Y feaie &
w31 7y | AfEa 8 anw 7 ag 9 @
f& anfaz &t sy AN sgORAT gAY e
T ¥ ag guwy A aAr fee avw
aigdt & 1 g fiwo Miad 97 &1 waw
afYy &, sast Fud) 97, IF FAw 77
Fdn 97 gi F1f A Ay ¥ e ag
Ay a1y § Ty AgEY ¥ fogw B A
Tt @ ot Y @y § sag femfafafadr
gw oY W 9T T oA gey 1 SfET
faw a7g A A1 OF ATTATIOT T A AT
RAY g8 feadz ¥ i wv T g,
¥g uF faear 4qr X A qT § A
AR SF HI &1 TEG § 1 TroAqTTo AT
%Y ey @9y faar, f5a arfe wJo qite
HIEIET ¥ gedaa e gryz frar 9awn
afag g @ w7 %7 gy, ooy osdw
ust & ag sodfro qwo HHAFTverg
fao s & o gwwT fedfaey adz-
yrez fivat 1 o ar<o wrrw iy gifte
¥ & a0 At gu e s o e
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EFITHIS A &, afew dYo ATTo ATAW €H-
fad a0 go fF o and< fear war ar gud
T N aEver fiver aar gr | 2w
Afrg 97 g 7t & arH a0 guy fow
fre o e o s wrr & eve whrm
F1 gaag fear, Nrzad gf gun s
far, ngadr av qgt s & wifaw 6,
Ta wrgd faeew dgvegn fear, ag ando
gYo udo & frsrsT w73 & < a9 vawT
Wawrga o w7 § 7 oedAaa IwT A
faerr ¥ gE A 997, Ia¥ aF A
|ES | FT AT § 7g 91 fgegea #1 g@
¥ ofeaw sre@fET w1 garg w4
TUFE ST T & 7 ol M F g Ay Y
avs famg vadr wrfgy | wifarie =
qfsrs srevEimia FAET AT T FgAT &
f& a1 g7 9T wrARAET FO | T @R
ER a% YA ST 7T AT & ¥ TN
fehfazs qamd g fF ofarsm &1 ady ) s\
Zx orh W a9t § ° faR & faes
Ay Y, 9 gfeaw §, swE) s
AT & 5 597 Fg & g @9 w1 @
T I §, gAT AZAT A AR I ¥ ¥
7EFY & " A9 i £ o417 a7 A
ag #¢ fr arad Pelefasn & feman-
T9qw g1ar §, /1 ag wat aF Ifag &)

a network of corrupt officers of the ICS
and TAS within the O and NGC

ATT ATA KAT AT § A TWET AF AT
ST ¥ o ¢ § May ot & e
Frar § & z9 9C ag H97 QU A
& 1 9 ¥ F9R §, dewEfen § ek
q¢ §F AYE W1 HMT FT GHAAT §T TS
| 29%7 UF SAETgAT HraT g T
wm fafrey & A age few s ady @@
aeT |

Q% AT WA ;A § qIE q
#r ?
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oY gEArS YT AT IO I A
HA |

UF IF A79F GIga & a6 §, UF
5 fm & faars smmd g, sT%
qF §, OF qUF slo GAo Flo dlo &
awrer § ey & quar wigan § fe AR
q 59 g7 AFAIAT ST FATAT, AIFR
7 gfeds szl w9 « fawfug a2
h TR M 6 A0 § qET K
fedir w3 Frar o ¥ 5 fode 7@
TRTFRTIFAE 39 =ww 7 IO
¥ a7 s qifergriz oo 1 oSTEAE
FA8Er & A7 91 FT AP 9T A9AT A
&, H9AT AT &, 91 B WEAT § qEAL
ST gar @ 9A% a1t ¥ @ga 2, ;&0
qg &% & ? qHTT A7 A gy agy ¥
fagk @g wdm gamr § f5 agt o7
FusT o 9% € A faw 0 & faare
seare g, faad faars geenad 1 7
2 39 ¥ geHrT sgar Wt 1€ AT I
Fx?

fag®r =17 arfo Hlo Mo AHAY T
ghagal & T ger § Y%7 A% A
¥ AFAY T ER Juat § 1 gY A
FeT Sar @ fr gAY &Y ¥&T FEF
fag, nzmfaedaq &1 #fm & & fag
A afirdE gaw & fag gal o o
1§ mdarger ¥ § Gt 98 w1do To
udo X Arfo o THo AFKAT &7 § |
=Y &% & qrg ¥ ow qw Frad FHed
Mk €y feqddz 7 @ § o7 w9 N
gu et ag aww waaw gl & o wAd
aars ) feagriafafadt § & qany w1
agt gwmT ond, gAe W wEEed
#11 AT qawr wF F fag dare 7
¥T Mqdde gH a@ & agAl FWE
forg damz § f g feardde w1 g% &7
W &rfe Wro uWe HIT srrfe To THo
Fecy geerg grfgm 1 7 frew ww
agl wrwai welt ot 4 s fafrell ¥
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ot dto gat ¥ 3T gui AT A ) fo TR0
AT T A feargy &7 a0 1 ey ANy
#t we urse frar srg ) fred gF A ¥
At uFo Hro vorard AYT AT F Mm
AT 1 S8 aws wE eqrd af faar
Tar 1 I ) g frar swAr ST

oF I T W &1 1962 & 1 AR
fagr= #1 vt 7Y 9 garr ? Tar guw
#vge F1E Fifeadr 9 ? a8 ww
AT g ¥ fAar 1 1962 7 WY anqwr
STFAT 9T TAY AT AT §F g7 29 qrET
# g@ qege o Srzawa agy sQr 9 |
1962 ¥ A19%7 TTCIE 97 IEF foow qg
|TH W (T I/ 9YEE GrsanA WY Ay qar
A% &1 g7 g9 g 9afw AR TIEW 51
SIATTAT SUFT Wieq VET §, ©IA UH-
7 faawr =ifge, s famar w@rd
aara agfaas o fafaedy €1 sy o)
gg E¥9T FW F4Y gAT 7 EAN S-FN @
F1¥q wrgla sedfes e fr kw M S A
N BWA ag T9q 2w § wq qfew
FATGTHA ALE FT TEATE H Y Fo o
AAGIT 7 98 FETAT FA1$ | THET G«
AT FEE S w AL AT gF€ F A
Ffezfaez &, g 9a97 f1 g GWER
9T |1 97 g q1Ef av o a1 Afea
aa fwast fav & e gw o ad a3
&, arrar frq &7 Sore gML FAE

s die WY : Aifaa gl w0

st wmaTe wYT AT ATHT T X
#1 wa foar aro @Y & quiw A fomd
arasY gagdt 8, g aay g anfgd

% 7% oY wgar § 5 wow 6 B
forer ST 9 SEATHIS i § 2w HHMT
¥, ga6y ga fafaedt & wew w0
arfglr | g dsw arE wifade & oF
e foar ar foad aws woE o
et e e &t qgr WY, AN gendy
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W #7 fewiz 7 wf o7 | g7 aeE W
HTIHT SATA ATAT ATFEY |

% q faega AtE $) Wy @ 97
% AT gA ¥ H wEAdmT @
TIT FEEIST WY < Sl gurdY wEeHT o
X HR] ww weafrat gar wrde wo
gdo AT Ao dlo UFo AFAY F 1Y
foer #T §NTT &7, I7 a%7 qF 95 I
AITHT T qIE AL TF IICAT | T AT
B arT ax faaet w1 srofle § sAaT
AT 2F A4 FI, FART I AGAAET
w1 s wAn e ®T A1 ArqET
1 AT & FE =7 qredr |

fas¥ grer g€ @gw &1 wA@ W g0
Y AETR & FAIT B dro wWlo Ao A
g a1 fF €7 $9 ¥t gryq w7 & fau,
8o Qo SfTo Hlo & FTH F1 T T
¥ forg gu um FAE a9 w71 baer frar
g0 ¥o o weFIa & Apdafag §
YT 39 ¥R F AW ALT & AR =T
et feqid ¥ ST oY | oF AE g
&Y aar §, ag fofid it aF ga) 9w
aft s & 1 e UAo SHro #re ¥ W
N #Y oy e o, e o E AN
fodté &, 18 g arae wedy Ay anfgd

am i wgan § 5 o9 ag g
T A @ IR\ 97 JwT VA 1A

SHRI K. P. UNNIKRISHNAN (Bada-
gara) : Mr. Deputy-Speaker, Sir, for quite
sometime now 1 have had a feeling that the
Ministry of Petroleum and Chemicals has
not been getting the attention it deserves in
the press and the Parliament. This Ministry,
to my mind, should be the nucleus of our
industrial take-off and it should provide the
sinews and muscles for our industrial future
along with that of steel, But, uofortunately,
this has not been the case. This Ministry,
thanks to the set of officers who are at the
helm of affairs, has earned sncugh notoriety,
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as this House knows, and as the debate has
shown.

With the sole exception or a few ex-
ceptions like that of Engmnecrs India under
Mr. Pathak, the Public sector undertakings
under the Ministry has been a miserable
series of failures. 1 would invite the atten-
tion of the House to a book called “The
Political Economy of International Qil and
the Under-developed Countries” by Michael
Tanzer, where he pays considerable attention
to our own dcvelopment of o1l resources.
And he also says how we enunciated our oil
policy in early sixties under the O1l Sub-
Committee of the Cabinet formed by late
Jawaharlal Nehru and the Ministry unde:
stewardship of Shri K. D. Malaviya. Oil
means energy and without the energy fuels,
modern industry and agriculture cannot be
organized. That is the basis for our atten-
tion that we paid to o1l in early sixties. But,
unfortunately, that is a story of the past;
and today 1 say this moie in sorrow than in
anger but with certain responsibility that
this perspective has been allowed to be
sabotaged by what ] had called last year ‘a
scif-perpetuating chique’ and what 1 shall
unhesitatingly call today a ‘kitchen of
thieves’,

As the time at my disposal is short, 1
shall confine my remarks only to some under-
takings. I shall take first the Indian Oi
Corporation (Marketing Division). A num-
ber of questions 1 had raised last year during
the debate and subsequently in several letters
to the then Minister, my fniend, Shri P. C.
Sethi, who has now gone over to Madhya
Pradesh, and every time he had told me
individually and collectively to several mem-
bers that he was going to take action. But,
so far, nothing has been done. 1 shall not
deal today with the recruitment policy or
the appointment of sales officers or manage-
ment reporting in this Corporation, but I
shall take some other questions because I
know nothing has been done about these
things.

Due to insistent pressure of this House,
the then Chairman, Mr, Kashyap, was re-
moved, but the Managing Dirgcior remains.
‘Ihe Managiag Director of the Indizn ©f
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Corporation (Marketing) has been one of
the mysteries. Here is a pensioner of
Burmah-Shell, an international oil cartel,
who campaigned against the oil policy of
Government of India in early sixties but
who has been brought in as the Managing
Director of 10C by Shri P, R. Naik and
others who are now under scrutiny of a
Commission.  Surprisingly, his letter of
appointment dated the 10th June 1966
makes a very strange reading. There is no
reference to tenure, probation or medical faci-
Iities i the appointment letter of this pensio-
ner-but a lacunae, as 1 shall prove later, he has
fully exploited to his maximum advantage and
benefit, In answer to my Unstarred Question
No. 1226 during this session on the 24th
March, 1972, the hon Minister had stated
that his term has not expired How can 1t
expire when by conscious and deliberate
design or oversight his tenure and probation
has notbeen mentioned, have been exclusively
excluded for the benefit of this pensioner ?
Last year I had also brought to the notice of
this House the question of his fantastic,
fabulous medical bills. I am sorry to say
that | was given an incomplete answer in the
same question by the hon. Minister. This
is one of the strangest stories I have ever
heard.

Last year, in April 1971, after drawing
$5,000 for treatment of an ailment in New
York, this gentlemen returned to India to
submit a bill for Rs. 1,15,000 ! The Board
refused. Then he along with some officers
of the Petroleum and Chemicals Minstry
mounted pressure on a man of integrity who
was then the Finance Director of the Indian
Qil Corporation, to sanction the bill. On
9-6-1971 the Managing Director—I am
ashamed to say-—this but it is a fact and I
would challenge the Minister if he can
disprove it—threatened to manhandle the
Finance Director, The Ministry, the next day,
sent & Joint Secretary to patch it up. Ishall
not go into the sordid details, but I would
like to read out a letter dated 11-6-1971
which the Finance Director wrote to the
Secretary of the Petroleum and Chemicals
Ministry. The letter reads @

“I must make two things quite clear :

(2) The immediately exciting cause of
this attack on me hy the Managing
Ditector is the fact that I have
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stood in the way of his getting in
full 2 sum of Rs. 1,15,000 approxi-
mately as reimbursement of medical
expenses in the USA spent by him
in connection with his case of rectal
cancer, My stand has been simple
the first, though by no means the
only consideration for reimburse-
ment of such expenditure should be

that the condition is not curable
by operation in India.
« Jfwe did not insist on this pre-

condition, any officer whose wife had,
say, breast cancer, could take her
abroad for treatment at the coit of the
10C.”

What about the pooir IOC employees ?
Would you give him even Rs. 500 2 The
letter goes on. 1 do not want to go into it
any more. Why have the top officers in the
10C Marketing Division been allowed
to maintain {OC cars at the payment of
Rs. 75 per month against the specific deci-
sion of the Board and against all the guide-
lines laid down by the Brueau of Public
Enterprises ? So, naturally, being a man of
ntegrity, he refused. There was an  attempt
of mau-handling the Finance Director.
Subsequently, he was unceiemoniously
thrown out. This 1s the story. He said no
self-respecting person can continue under
these circumstances He has been known to
many Members of this House as well as to
the Cabinet Minwsters. They all know about
his record including some in the Prime
Minister's  Secretariat. But they in the
Ministry, don’t bother about integrety...

SHR! PILOO MODY : What is his
name ?

SHRI K. P. UNNIKRISHNAN :
because whenever there 1s a question referred
to by the Prime Minister Secretariate, I am
sorry to say, the Prime Minister proposes
but the Secretaries and the special Secretaries
dispose off. I shall give you an example.

SHR! PILOO MODY : What is the
Finance Director’s neme ?

SHRI K. P. UNNIKRISHNAN :
Mr. P. K. Rao. In an office note ona
reference from the Prime Minister's Secre.
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tariat of 4-11-1970. the Secretary and the
Special Secretary—I do not want to men-
tion the names—write :

“With reference to the DO letter from
the PM's Secretariat placed below, 1
don't think it is necessary to take any
particular action,”

This is why my friend, Shri Satpal Kapoor
and every one in the House said, that this
Ministry has beea taken over by a clique.
The earlier this clique is thrown out, the
better it will be for the Ministry, the better
will it be for this House and for the country.
Otherwise, you cannot have any development
of petroleum or chemicals or anything
else vitally concerned with thc future of our
economy.

This is not the end of the story. After
having misled the Minister for whom I have
the greatest affection and regard in prepar-
ing his answer I referred to above to un-
starred question 1226, the same gentleman
again goes to the Board in April 1972, that
is, Jast month, for payment of the same
fabulous amount ! Here, I quote from the
records of the IOC Board (now of three
members) : Minutes :

“Shri Kamaljit Singh, Managing Director
(Marketing Division) pointed out that
his claim for reimbursement of medical
expenditure incurred by him abroad last
year has been pending for quite some
time and that he was under financial
strains and requested the Board to take
up the matter on an urgent basis.
Finance Director brought to the notice
of the Board, the contents of a letter
received by him from Shri A, P, Verma.
After discussing the matter at some
length, the Board felt that as the matter
was already referred to the Government,
the Chairman may request the Govern-
ment for a decision at an carly date.”

Now, they were silent, Obviously; Because
1 have copstructed the questiop that way.
Because | had asked, “the amount drawn”,
and they can argue, this is not the amount
drawn. So, they could conceal from the,
House that this is not “‘the smount drawn,”
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But the spirit of the question has been pro-
perly covered up.

Here is a basic question which arises.
Shall we allow such loot and plunder to go
on in our public sector undertakings, in our
pivotal undertakings ? Yesterday, Rana
Saheb for whom 1 have great regard said
that there is an attack going on on the public
sector by the private sector. | wish to tell
him, we will never allow it and we will
defend the public seetor. We have defended it
in the past and the world knows it is for that
there has been a split 1n my Party and it
is for these principles we stand. But, that
does not mean that we should allow such a
thing as has happened in Italy; where after
the death of Seignor Mattei, their oil public
undertaking ENI has been taken over by
bureaucrats. But that is not our concept of
nationalisation. That is not our concept of
public sector. We have de"nitely different
ideas about these things.

The same people and same set of atti-
tudes are continuing. In this IOC Marketing
Division now a new Chairman has taken
overand from all the reports that I get,
he is getting the same treatment from the
Ministry and from the Managing Direc-
tor. There is a rift now. Why, Sir ?
Because a relative of the Managing Director
had to be pushed in as the new General
Manager. Even the marketing policy of the
Indian Oil Corporation—1] charge here,
with all sense of responsibility—has been
made a tool for their designs. I would give
one example, how the marketing policy was
tailored to the career requirements of certain
individuals.

The furnace oil isin greal demand and
it is in short supply The I. O. Citself is
unable to meet the demand, unable to mest
the requirements of their own customers,
But now the I, O, C. is selling the furnace
oil to its own subsidiary,—I. B. P, Why,
Sir ? 1t has never handled this furnage oil
in the past. The I, O, C, bad been handling
it al<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>